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The Lok Sabha met ai Eleven of the
Clock

——

[Mr, SreakEr in the Chair.]
Obituary Reference

MR. SPEAKER: [ have to inform
the House of the sad demise of Dr.
Jairamdas Daulatram, who was a Mem-
ber of the Constituent Assembly from
1948 to 1950. Earlier, he had been a
Member of the Bombay Legislative
Couneil from 1927 to 1929.

A veteran parliamentarian, Dr, Jai-
ramdas Daulatram served as Minister
of Food and Agriculture in the Gov-
ernment of India from 1948 to 1950. An
able administrator, he held the high
office of the Governor of Bihar from
1847 to 1948 and of Governor of Assam
from 1950 to 1956,

He was a Member of Rajya Sabha
from 1039 to 1978.

He joined the Home Rule movement

_'of 1815, non-cooperation movement of °

1921, civil disobedience movement of
. 1930 to 1934, and the Quit India Move-
ment of 1942 and suffered imprison-

. He was a dedicated Gmﬁun”:inﬁ
.-Mgwics - progremmes organised by

= o
o e —— e
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Dr. Jairamdas Daulatrarm passed
away at New Delhi on 28 February,
1979 at the age of 87.

We deeply mourn the loss of this
friend and 1 am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
a short while as a mark of respect to
the departed soul

The Members then stood in silence
for a short while,

ORAL ANSWERS TO QUESTIONS

Loams to rural gpplicants by Nation-
alised Ban's in Maharashira

*162, SHR1 VIJAYKUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) is it a fact that many of the
nationalised banks in Maharashtra do
not advance loans to the rural appli-
cants residing beyond 15 miles radius
of their branch headquarters; and

(b) if so, how Government propose
to meet the credit requirements of
poor farmers and weaker sections sit-
uated in the interior parts, especially
in a district like Dhule in Maharash-
tra with its headquarters about 75 to
100 miles away from the poor Adivasis
residing at the foot-hillg of Satpuda?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The Re-
serve Bank had issued guidelineg to
commercia] banks jn 1970 indicating
that each bank branch should hroadly



3 Oral Answers

serve gn area within g radius of 10
miles, in order to ensure that it could
process and supervise loans effectively.
The Reserve Bank has made it clear
that the limit of 10 miles was only
indicative of the area which a typical
branch with one Field Officer or Assis-
tant could serve. There had beep no
restriction on a branch extending loans
beyond the radius of 10 miles if it
was confident of being able to super-
vise the credit,

(b) In areas deflcit in banking faci«
Iities, such as Dhule District, additiona)
bank branches are planned to be pet
up during the next three years to
meet the credit requirements of the
rural and semi-urban areas. In addi-
tion, the credit requirements of these
areas gre met through the agencies of
the Primary Agricultural Credit So-
cieties and Jarge sized multipurpose
societies established to cater to the
needs of the tribal people.

SHRI VIJAYKUMAR N. PATIL: Is
it a fact that branches of most of the
nationalised banks are situated at
taluks and if the radius of ten miles
is taken info consideration, only one-
third of the villagesg are covered in that
particular taluk. And most of the
villages, that is about 2/3rds, are be-
yond the radjus of 10 miles. So, in
that case every branch cannot deal
with the remaining 2/3rds of the
villages and the farmers are residing
in those villages. So, pending the open-
ing of new branches, will the Govern-
ment of India ask through the Reserve
Bank of India the nationalised banks to
consider the proposals if they are for-
warded in clusterg so that supervision
also would be easy? And therefore, I
would like to ask whether these pro-
posals will be considered. _

) m BATISH AGARWAL: gir, as
1 hive already stated, it becomes a
problem so far as the rural district is
. eoncerned and there is a requirement
' for extending the credit facilities in
. the rural and semiurban areas and
thers is no restriction whatsoever with
regard to the ‘10 miles radius formula,
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but -the Central Bank has peen directed
to do all that. That is the lead bank
in that district and the State Govern-
ment has asked us to open 38 branches

in Dhule district, and I can assure the

hon, Member that these branches will
be open within the stipulated period of
3 years in Dhule district and that
would cover the whole area and the
problem will be solved.

SHRI VIJAYKUMAR N. PATIL:
Mr. Speaker, sir, by the time of three
years these branches will be opened
and after that these branches will
start functioning. In the meantime
will the Government of India advise
the nationalised banks through the
Reserve Bank of India to consider
some societies, that is, A class credlt
societies and the branches of Maha-
rashtra Land Development Bank
which advance 1loans through these
societies and branches of the banks?

SHRI SATISH AGARWAL: They
are already advancing loans and those
Adivasi tribal = areas coopetative so-
cieties are also advancing loans. I
have got all those figures. But if there
be any other problem with regard to
meeting the immediate requirements
of that particular district, I am pre-
pared to discuss the matter with the
hon., Member and see to it that the
bank comes forward with regard to
meeting the requirements of the
particnlar district. .

SHR] A. R. BADRINARAYAN: It
is a matter for gratification that the
hon. Finance Minister is very keen ob
granting facilities to the rural areaf.
Now, Sir, it is stated that within 10
miles radius credit is allowed to be
given to the rural areas, but we find
that the limitation ig fixed that the
banks should. advance only to
limit of 10 per cent. Out of whatever
they give by way of loans
cent is provided and a ceiling is fixed
and ‘the banks are fot pérmitted to
per cent. Is it

¢
Tie

be pleased to see that instructions re
given to the banks in this mstier?,
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 SBHRI SATISH AGARWAL: I am not

aware of any such restrictions having
been imposed by the Reserve Bank that
only '10 per cent advapce should be
given. The Government has issued
directions and guidelines to al} the
bank branches that the deposit and
credit ratio in the rural and semi-urban
areas should also be increased and
must be maintained at about 60:40.

SHRI A. R. BADRINARAYAN: From
my own experience I find. . ,

(Interruptions)

SHRI BATISH AGARWAL: If you
give nodee, I will look into it
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say that it should be done. Practically
it is not happening. I come from a
place where it is really difficult to flnd
even g single village near the head-

people in rural areag and whether the
Government will ask the Reserve Bank
to direct the natjonalised banks %o
ﬂ;aonce the rural areas beyond 15 kms.
a .

SHRI SATISH AGARWAL: As I
have already stated, the instructions
have already been issued that the
banks should not be rigid about 10 or
15 kms. area. If there are clusters of
villages or groups of people who are
available and who can supervised well,
the banks can extend the credit faci-
lity and there i8 no restriction what~
soever and so far as the paucity of the
credit facilities in the rural areas are
concerned the Government is already
undertaking that particular proposal
and we are going to have nearly 4,500

‘branches to cover the entire rural and

semi-urban areas,

SHRI V. G. HANDE: In a meeting
of the Regional Consultative Committee
of the Western Region held in Pune on
13th January 1979, it wag recommended
that within three years by which time
the expansion programme would be
over; meanwhile, it would be advisable
to distribute all the villages in the
districts among the existing branches
of the nationalised banks. Will this
recommendation be implemented and
will the Government give directions
accordingly?

SHRI SATISH AGARWAL: I will
look into the recommendations of the
Regional Consultative Committee and
then see what can be done in this
behalf,

Indianisation of Pharmaceutical
Companies

*163. SHRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state: ’

(a) how many pharmaceutical com-
panies have Indianised since Foreign
Exchange Regulation Act came into -
force; and R
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(By Hst of pharmaceutical companiss
which have not Indianised as required
by Foreign Exchange Regulstion Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
 BATISH AGARWAL): (a) and (b)
There are at present 31 drug com
punies having more than 40 per cent
forpign interest and are, therefore,
subject to FERA, Of these, 7 com-
panies are pure formulators, and have
therefore been directed to bring Gown
their foreign interest to 40 per cent
by July, 1979. The cases of the re-
maining 24 companies are under con-
sideration for determining the per-
missible level of foreign equity.

SHRI SARAT KAR: May I know
from the Minister the details of the
basis of consideration? Why only
seven companies have been directed
to bring down fheir foreign interest to
40 per cent by the deedline, July 1970
and why in the case of the rest 24
cempanies, a majority of the compa-
nies, it is being delayed?

SHRI SATISH AGARWAL: Invicw
of the drug Policy announced by the
Government of India sometime in
March 1878, it was decided that the
pure formulators, the companies which
are manufacturing only formulations
and pot bulk drugs and the companies
manufacturing bulk drugs but whosz
manufacture does not invelve high
technolgy—the seven companies are

formulators—would be Indianised,’

and for them the deadline is July
1979. So far as the rest 24 com-
panies are concerned. there is a
Committee which has to decide
what is the high techmology which
is involved in the manufacture of bulk
drugs in those companies and once
that Committee submits its reports and
dends the matter to the FERA Commil-
tee, then a decizsion will be taken.as
to what should be the level, wheiber it
should be 74 per cent or 51 per cent.
Al thoss matters will be decided Tater
BHRI SBARAT KAR: Now, I would
like to kmow whether the FERA haa

MARCH 2, 9%
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breught any change in the qualitative .
in’ regard to the price of {he drugs
rmanufactured by those companies?
@econdly, whether they can supply
Iife saving drugs and some other espen-
tial drugs at a much lower price to
the rurdl masses? These drugs should
also reach the common men.

SHHEI SATISH AGARWAL: As far
as the indlanisation of the drug com-
panies is concerned. I think it has got
nothing to do with regard to the
standard price policy of the drug
companies. So far as the Finance
Ministry is concerned, we have got a
Committee under FERA whieh simply
process those recommendations which
go to them. They process them and
see to it that something is done in
this regard.

SHRI K. GOPAL: The hon, Minister
has sand that under FERA all these
companieg will bring down to 40 per
cent equity share. It is not only the
case of pharmaceutical companies but
with other companies also. The ques-
tion of 40 per cent is rather deceptive.
Apart from the Indian equity, foreign
shareholders should be asked to part
with their equity to Indians, because
unless you ask them to part with the
foreign equity shares to Indian share-
holders, the purpose will not be served.
Suppose the foreign equity is Rs. 60
out of the total investment of Rs, 10,
and the Indian equity is Re. 4.0. They
will ask you to increase the Indian
equity to the level of foreign equity
share. This should not be dome. I
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. issue, that is, whatever s ju=
wvesied, you have a fresh issue. The
thisd is a mixture of the both. In this
particular case, if the hon. Member
wants to know, 1 can tell about the
dilusion of both the formulators. Now,

takke M/s. Carter Wallaok and Co. It °

is a fresh imsue. It has already been
diluted, even before the FERA direc-
tive was i{ssued. The second company
iz the Indian Schering Lid, It is also
a fresh issye. This is also being fina-
lised 'and a scheme will be submitted.
The third one is The Anglo-French
Drug Co. It is a mixture of fresh issue
and there i8 decentralisation., The
fourth one is Abbot Labs (India) Private
Ltd. It is also a fresh issue. Like that,
it is a fresh issue. Sometimes those
particular matters are taken into
consideration as to what is possible
in the best interest of the country.

According to the guidelines issued, we
are expediting the matter as early as
‘possible; "

Rémunerative Prico for Rubber
Growers

*165. SHRI SKARIAH THOMAS:
Will the Miniter of COMMERCE,
‘CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

10

munerstive price for the rubber gro-
wers; and :

(c) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL); (a) Yes, Sir. A meeting was
held on the 9th January, 1979.

(b) and (c). It was agreed in the
meeting that the minimuin price would
be announced soon, after taking into
account the various data made avail-
able, thereby ensuring a fair returmn
1o the growers,

SHRI SKARIAH THOMAS: The
answer given by the hon. Minister is
very evasive so far as the part (b) and
(c) of my question js concerned. We
hear that the Government wanted to
declare a price much below the price
in the international market {from where
we have to buy natural rubber, Will
the Minister assure the House that the
natural rubber growers will be glvem
a fair price which is comparable to the
London market?
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SHRI SKARIAH THOMAS: Has the
hon. Minister received a petition sign-
ed by the Members of Parliament be-
longing to the rubber growing States
that the minimum remunerative fair
price should be fixed at Rs. 10/- per
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Kg.? If so, will the Government res-

pect the wishes of the repmantatl\rn'

of the people?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COQPERA-
TION (SHR1 MOHAN DHARIA): gir,
Government has received the memo-
randa from the hon, Merbers of Par-
liament and alsp from the various
rubber growers and tursugh Assosia-
tions and they have demanded
a price of Rs. 1000 per quintal,
that is Rs. 10 per Kg as was
incicated by my hon. Member. BSo
fas as the support price is concerned,
I can assure the House that the Gov-
ernment shall take into consideration
the interests of the growers on prio-
rity basis. Sir, today, the production
of rubber is not adequate for the re-
quirement of rubber industry and we
shall be happy to attain self-reliance
in thé production of rubber and it is
in this context I can assure the hon-
Members that while deciding this sup-
port price and also the whole scheme,
we shall take care that the growers
‘get more incentives.

SHRI A. SUNNA SAHIB: About 80
per cent of the rubber produced come
from my State, that is, the State of
Kerala, The remunerative price may
be fixed as early as possible because
the economy of the State is very much
affected. The fluctuations in price of
rubber product will affect the economy
of our State. Will the hon, Minister
come forward to fix the remunerative
price as early as possible?

SHRI MOHAN DHARIA: As I have
said, we would like to give all possible
fncentives to the growers for further
production. It cannot happen unless
and until the price is remunerative.
Besides, I am discussing with the Chief
Minister of Kerala because 80 per cent
rubber produced comes from Kerala
State: and also with other Chief
Ministers as to whether we can intro-
duce a scheme like monopoly purchase
scheme in regard to coiton in Maba-
rashira, for the rubber producers all
‘mtheeumtﬂ' Itmhhl“lﬂﬂ-
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167. SHRI K, GOPAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whethe, there are inordinate
delays in the arrival ang departure of
Indian Airlines’ planes; and

(b) i so, the reasons therefor and
the steps taken by Government to
improve the position?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b}
Yes, Sir. An unusually large number of
delays had occurred in January, 1970
to the scheduleq pervices of Indlan
Airlines. Out of 7753 take-offs during
January 1879, 554 take-offs were de-
layed due to reasons which can be
deemed to be “controllable” such as
Engineering snags. 584 take-ofts were
delayed during the same perlod due
to reasons over which the Corporation

an on-time performance of 852 per
cent. However, there were some “con-
sequential delays” which are inberent
in the pattern of operations of Indian
Alrlines. These accounted for as many
as 3988 take-offs helng delayed during
January 1079. Thus, during January
1979 out of a total of 7753 take-offs,
llmmyslnoﬂ Mwuddl!ed.
performance,
therefore, during January 1070 was a8
low as 34.2 per cent as against 50.1 per
cent in January 1078, Ome of the
major factors which has been respon-
sible for this large number of delays
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aireraft short in’ their fleet. Every

“eftort is being made both by Govern-,

ment and by the Corporation to effect
improvement and observe punctuality.
I had series of discussions with the

management and Associationg concern-

ed in this regard. There has been some
slight improvement in the on-time per-
formance and the position is likely to
improve further in the months fo
come,

SHRI K. GOPAL: 1 wish he had
placed the statement on the Table. In
view of the fact that you are not
maintaining your schedules with the
present sirength because you said that
after the 1loss of one aircraft in
Hyderabad, you have to keep up the
schedule with the present strength,
whether you propose to re-schedule
the timings even at the cost of not
running the flights in some sectors?

MR. SPEAKER: Not to Madras,

SHRI PURUSHOTTAM KAUSHIK:
Re-scheduling of the flights is not going
to help to maintain the original sche-
dule after losing that one aircraft, The
re-Scheduling could have been neces-
‘sary because of the bad weather con-
dition. As the winter has passed, I
think, now the re-scheduling is mnot
necessary at present.

So far as the question of curtailing
some of the flights because of the loss
of one aircraft in Hyderabad, is con-
cerned, that is still under considera-
tion of the Corporation. I necessary,
we ghall have to do that.

SHRI K. GOPAL: Among the reasons
he has enumerated, he has not given
the main reason, namely, delay in the
sscurity checks in all the international
alrports in the morning hours. . .

'MR. SPEAKER: That cannot be
belped.

- SHR] K. GOPAL: He said it is
beyond the control of the Corporation
‘but the International Alrport Autho-
Mty s under his Ministry.

' Oral Answers 14

from Delbi. Madras, Calcuita and,
Hyderabad that is one of the reasons..
Therefore, I would like to know
whether he would improve the system
here? He said that because of weather
condition, these delays are there, Will
he think of starting these flights during
winter months in other places like
Bombay and Madras instead of Delhf
and Calcutta?

SHRI PURUSHOTTAM KAUSHIK:
I said that the weather condition is
one of the main reasons for the delay.
There are other reasons. One is because
of security checks which are conduect-
ed due to hijacking problem in this
country, these delays are there,

The other reason is late arrival of
the passengers. Sometimes, they do
not turn up and then their paggage has
got to be off loaded. These are some
of the reasons which contribute to the
increase in the delay of the flights,

So far as re-scheduling is concerned,
the winter is far ahead. Next year
we will see what conditions prevail
then and then we shall decide.

PROF, P, G. MAVALANEKAR: The
Minister has read out a very detailed
answer. It should have been better
in the form of a statement. All the
same, he has not given even in the
detailed statement, a detailed answerl
1 want to ask pointedly whether it Is
not a fact that a number of delays took
place because of certain types of agi-
tations by the ground staff particularly
the engineering division who went on
work to rule, I do not know what it
means, Working to rule only means
working to delay! Whether certain in-
dian Airlines flights from Gulf areas
came at a particular time and the
engineering staff refused to touch the
plane until after 6, 7, 8, or 9 hours on
the plea that the aircraft must become
completely cold after it has become hot
and then they would start examining.
I would like to know whether these
factors are not contributing fo the
delays? If so, p;l;:&erﬁ w‘i;'t;“ &m
that all such delayg are
within the control of the Government
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are eliminkted a8 early as possible and '

as emickbly as possible?

SHR1 PURUSHOTTAM KAUSHIK:
All my effort is to gee that the control-
lable delays at least aré minimiseq to
the maximum possible extent. -So far
as this agitation and wcrk to rule is
concerned, that is one of the reasons
for delay in the flights. We are trying
to have a better liaijson. As I have
stated, I had a talk with the manage-
ment, with the various associations and
unions, I think the situation will im-
prove in future.
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SHR] YASHWANT BOROLE: May I
know, Sir, through you, from the
Minister as to why in his statement the
delay that is due to the civil aviation
workers with whom the air staft was
in collision In delaying the flights was
not given In the statement? It hes
been suppressed. It is the hon. Mem-
‘Ler, Mr. Mavalank+r who is keen has
found it out, but why the Minister
‘has not given it earlier in his state-
ment? ] want to know the reasons.

SHR] PURUSHOTTAM KAUSHIK:
There is no question of suppréssion of

mny facts, but had I given all the

reasons that would have just lengthen-
ad the statement. Anyway, it 48 a
Starred Question and I hope that the
Metnbers ‘will bear in mind that I
Wil gnewer -dther gueries gnd supple-
menitairies. o .
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SHRI D. AMAT: 8ir, may I kasw
from the hon. Minister whether - the
Government [s contemplating any plan
during the Sixth Plan for the rubber
plantation to do away with the de-
pendance on the imported rubber? If
g0, which are the aréas where rubber
plantation is béing implemented and
what is the actual production in $erms
of ‘tomnes? .
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

SATISH AGARWAL): (a) The report
of the Committee which was appointed
to review the gold policy in all its as-
.pects and make suitable rscommenda-
tions, has not yet been received. '

(b) and (c). Doeg not arise.

(d) The report is likely to be receiv-
od early.

SHRI P. M. SAYEED: At the time
of introduction of the Gold auction,
the House was told that the Govern-
ment is having two purposes for in-
troducing this viz,, to prevent to smug-
gling of gold into the country and
to control the gold prices in the coun-
tfry. I would like to know from the
Minister whether the Government is
now satisfied that these two objectives
have been achieved and so they have

stopped it.

SHRI SATISH AGARWAL: The
question relates to the Report of the
Gold Sales Review Committee, ag to
when it has been received. Jt has not
been received. This question does not
arise. So far as the total gold sales
policy is concerned, it does not come
in here. But even so, for the infor-
mation of the Hon. Member, I may
mention that the objective in initiating
‘gold sales Jast year was never to bring
down the prices of gold. 1t was to
meet the deficiency, reduce smuggling
and reduce domestic prices, But that
18 not the subject of the question. The
question here is with regard to the

. Report, whether Government has re-
- ceived the Report. How are gold sales
connected with this question?

SHRI P. M. SAYEED: With regard
‘to gold sales, there was half-an-hour
discussion which was raised and, at
that time also, the Hon. Minister as-
sured us that the Report will be made
a le as early as possible. Now
_again, in the answer also, he says that
it will be made available soon. We
do not know the definition of ‘soon’: s0
1 want to know how soon ‘it wilf be.

m:.m

om Anvoers 20

BHRI SAM AGMAL “The
gold smles were suspended last yeéar
sometime in September 1978 and the
Committee was appointed in Novém-
ber, hardly four months ago. The
Committee is going to meet on ' the
3rd March, i.e. tomorrow. So, how can
I may?

But we have directad the Commities
to review the whole position and sub-
mit a report as soon as possible. -

SHRI R. VENKATARAMAN: puring
the debate on the Finance Bill jast
year, I positively and very strongly
and bitterly criticiseq the gold sales
and even went to the extent of saying
that posterity will call the Minister
the prodigal son of India. He said that
the object was two-fold: one was to
control the prices of gold in the market
and the second was to control smug-
gling in gold. Now, Government on
their own not on the recommendation
of the Committee—have withdrawn
gold sales. Therefore, the point that
ariseg is whether the Government have
come to the conclusion that the price of
gold has been controlled and that
smuggling has been controlled and, it
is for that reason that Government
withdrew the sales on their own. The
Government has referred this question
to the Governor of the Reserve Bank
for a report on the entire transaction.
There were several things connected
with the gold sales, and there were
allegations also that these were made
to benefit a class of people in a parti-
cular area in the country. Now, all
the qrestion will be dealt with by
the Governor of the Reserve Bank
when he dealy with the matter put, so
far as the Government {s concerned, it
was potitively asserted that these two
were the objectives. So, when Govern-
ment on their own decided to withdraw
the sales, I would like to ask whether

" the Government is gatisfled that these

two gbjectives have been lehland.

SHRI SATISH AGARWAL: I would
submit, with all respect fo Mr. Ven-
kataraman, that the Question doss not

'.lﬂﬂmtaf”mlflﬁ- llo
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TION
There is a proposal under the consi-
deration of the Government to have
ane Corporation for edible oils and oil
seeds. The matter is under the consi-
deration of the Government.

SHRI YADVENDRA DUTT: Our
previous experience has been that all
the edible oil imported has not arriv-
ed in time. The main demand for
edible oil comes in the marriage seasod,
May I know what steps the Govern-
ment is taking to see that these edible
olls which are being imporied are
brought here before the marriage
season starts so that unnecessary pro-
fiteering does not take place in the
country?

SHRI MOHAN DHARIA: Govern-
ment Is well aware of the marriage
season and also various festivals in
the country. Therefore, it is quite in
advance of the starting of the year
that the oil plan is prepared for the
‘country. An assessment of the crop
is made and an assessment is also made
as to what would be the production in
the country, what would be the re-
quirementg of the country and what is
the gap. On that basis, in a pianned
manner, we are having our imports.
That is why you see that the prices of
olls in the country have remained sta-
bilised.

Muport of Raw Opium by Mulil-
mau.s.mux_mm

_'#178. DR. BLJOY MONDAL:

SHRI SHANKERSINHJI
VAGHELA:
win DEPUTY PRIME MINIS-
TER MmI; MINISTER OF FINANCE
MM to state:
‘¢s) ‘whether it is a fact that two
n&iﬁhﬂuﬁ- ot U.S. and U.K. and
" iy 25 tonnes of raw aplum end its

Oral Answers 26

from India in excess of their actual
for circulation and sale
in clandestine drug market;

(b) whether it is also a fact thet
the price of this opium in India is
Rupees one thousand per kg. and it
fetches nearly Rupees 35 thousand in
the U.S. drug market;

(c) whether Government propose to
check this malpractice and alss to
smash this racket; and

(d) if not, the reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) No, Sir.
India exports opium to three farms
each in US.A. and U.K. for medicinal
purposes only and on the basis of
import authorisations issued by the
respective Government of these coun-
tries. The total quantity of- opium
exported to these two countries in the
year 1978 was 457 tonnes. No morphine
or heroin was exported from India.
Under the Single Convention on
Narcotic Drugs, 1961, the concerned
countries are required to limit their
imports of opium as well other narcotic
drugs to their estimated requirements
as approved by the International Nar-
cotics Control Board and also keep
strict controls to ensure that these
drugs are actually utilised for medici-
nal purpose only, and are net diverted
to illicit channels, :

(b) Our present export price of
opium is US § 6 per unit of anhydrous
morphing per kg. of opium (riz., about
US $ 60 per kg. of opium). We are
however not aware of price of opium
in the illicit drug market in the U.S.A.

(c) and (d). In view of replles to
(a) and (b). above, no action is called
for on our part,

DR. BIJOY MONDAL: We find that
in this country and in the internation-
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SHRI SATISH AGARWAL: :Aceord-
ing to the present procedures, what-
ever authorisations the respective Gov-
ernments have given to these parti-
cular firms or dealers, we have allotted
this opium. So far as illicit trafficking
in drugs is concerned, that is not so
much of a problem here in India as it
ig in the U.8.A., UK. or other western
countries. We are keeping a strict
watch on these things and we are
working under the International Nar-
coties Control Board.

This year our production is more
than 1,600 tonnes. We have allotted
about 1,200 tonnes. The rest is lying
with us. According to the Convention
and according to the guidelines, this
year we have reduced our area of
opium cultivation from 64,000 hectares
to 57,000 hectares on account of less
demand.

DR. BIJOY MONDAL: Is the price
paid to the growers of opium adequate
in the context of the price in other
countries?

SHRI SATISH AGARWAL: So far
as the price paid to the growers is
concerned, if I remember aright last
year we increased it by 10 per cent,
but it is based on the minimum yield
that they give to us, Suppose for a
hectare, he gives 25 kg. opium, he gets
Rs. 130 but if he gives 45 kg for the
same hectare, he gets at the rate of
Rs. 200. So, there is a slab aystem. I
think Government has already in-
creased the price to the grower by 10
per cent last year.

—

WRITTEN ANSWERS TO
. QUESTIONS
Boesting of Exports

*184 SHR! DURGA CHAND: Will

the Minister of COMMERCE, CIVIL

SUPPLIES AND coom.umu
pleased to state: = -

(u)wb-ﬂmltﬁaketthutﬂw-_

.-_mmmh“adﬁwh

involve the State Gov-mmu ud'
their agencies in exports

(b)ﬂw.whnmthedehﬁathm
(c) whether each State Government
propose to prepare a position paper on
export potential and export oriented
production facilities; _
(d) whether the Central Govern-
ment propose to take a follow up ac-
tion by sending teams to different
States for finalizing export plans;

(e) if so, what are the details there-
of; angd

(f) what incentives, financial and
others are proposed to be given to Sta-
tes for boosting exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG); (a) to (). In
November, 1078, u series of meetings
were held with the Export Promotion
Councils, Commodity Boards and other
concerned Ministries with a view to
assessing the expoOrt trends and for
seeing how best a massive export drive
could be launched. It was felt that a
closer co-ordination between the Cen-
tre and the State Governments was
necessary in our export efforts. Ac-
cordingly, a letter was sent {o all the
State Chle:l Ministers/Lt. Governors
and Chief Commissioners of Union
Territories to advise their officials to
prepare a ‘Position Paper' on the.
export potential of avrious commeodi-
ties and products in their State with
specfic reference to the support
required for increasing exports and
the removal of aﬂaﬂﬁu and  im-
pediments.

‘I'h!;hlhomdthotwoaujor
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“The ‘Position Papers’ would be the
‘basis of discussions at the officia] and
Ministerial levels for further action.
For purpose of effective follow-up,

wvarious groups of States/Union Terri-.

tories have been specifically assigned
to senior officers of the Department of
Commerce, who will visit the area
under their charge for on the spot
discussion with the State Govern-
ment officials and organisations on the
possibilities of augmenting exports of
commodities and products from that
area, They will also identify the bot-
tlenecks, if any, and suggest suitable
remedial action.

One governmental agency to be no-
minated by each State will be given
recognition as an Export House and
would thug be able to obtain all the
facilities available to recognised
Xxport Houses. It has also been de-
tided to grant financial assitance to
every State for setting up one Show
Noom or Export Pavilion to display
{heir products.

Decision on Recommendations of
Bhoothalingam Committee

*186. SHRI MANORANJAN BHAK-
TA: Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government have taken
any decision on the recommendations
made by the Bhoothalingam Commit-
:.:d on wages, incomes, and prices;

_(b) it so, details of the decisions
taken and the progress made for their
implementation so far?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) and (b).
mwmdluonuo!ththootha
Hnurmﬂmﬂycmupot Wages, In-
somes and Prices are under the exa-
mination of the. Government, The Gov-
Mthne however, taken a deci-
sioni -ppgard _mﬁmandw-

Department of Company Affairs hava.
already issued guidelines in thig. re-.
gard. 9 copy of the guidelines is pla..’
ced on the Table of the House, (Pla=-.
ced in Library. See No. LT-4010/79)

Supply of Inferior Quality of Tobacoo
to Bulgaria

*171. SHR KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that very
inferior quality of tobacco was sup-

plied to Bulgaria:

(b) whether it is a fact that the Bul-
garian Government has brought this
to the notice of STC and preferred a
claim;

(¢) whether the STC failed to ex-
ercise quality control gg tobacco had
to be supplied by the STC itself after
purchase from a company of the
choice of the Bulgarian Government;
and

(d) if so, what action Government
propose to take against those officers
who are responsible for this lapse?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION .
ARIF BEG): (a) and (b). STC had
entered into an  agreement with M/s.
Bulgartabak, Sofla on 20th February,
1978 for the supply of 200 tonnes of
tobacco. The contract provided that
supplies would be effected by two pri-
vate parties nominated by the buyer.
This tobécco was supplied to M/s. Bul-
gartabak in March, 1978. The tobacco
in question was agmarked. The Bul-
garians complained to the STC that the
supplies did not correspond in quality
to the tobacco accepted at puppliers’ go-
down at Guntur after initial inspec-
tion.

(c) and (d). There was preshipment
inspection of tobacco by the buyers at
the godowns of buyers’ nominated
suppliers. However; the STC had pub
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the suppliers on notice. Representa-
tives of the suppliers visited Bulgaria
for further discussion, consequent on
which it has Dow been reported that
Bulgartabak have since accepted the
quality of the tobacco and that there is
no claim against the tobacco supplied
to them. |

Nominees of IFCI and ICICI on the
Board of Synthetics and Chemicals
Limited

*173. SHRI SURENDRA BIKRAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
p'eased to state:

(a) what factors led the LF.C.I. and
ICI1CI to place its nominees on the
Board of Syntheticse and Chemicals
Limited;

(b) bave these nominees found ir-
regularities, mismanagement, wastage
of money and cheating of ghareholders
by the management of Synthetics and
Chemicals Limited; and

(c) if so, what steps have so far
been taken by these nominees to pre-
vent such a situation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
CHARAN SINGH): (a) The AU
India public financial institutions
exercise the right to  nominate
their representatives on the boards
of concerns assisted by them, where
substantial flnancial assistance has
been sanctioned and/or where the

convertibility clause has been incorpo-
rated in the loan agreements. Accord-
ingly, the IFCI and ICICI placed its
nomineeg on the Board of Synthetic
and Chemicalg Limited.

(b) and (c). The nominees of insti-
tutions on the Board of the Company
have not reported any instance of ir-
regularity, mismanagement, wastage of
money etc, from the date of their

nomination on the Bogrd.- Nevertheless,

apart from looking after the interest of
nye to take pctive interest in the work-

*174. SHRI C. R. MAHATA: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleased
to state:

(a) whether it is a fact that the
National Cooperative Union of India is
considering to take up distribution of
the essential commodities; and

(b) if so, what are the details in

this regard and progress sg far made in
the matter? =

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) No, Sir.

(b) Does not arise.

i
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#178 SHRI ABDUL AHAD VAKIL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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Written Answers

Smugglers arrested under cofey

#180. SHRI KANWAR LAL GUPTA
Will the DEPUTY PRIME MINISTEE
AND MINISTER OF FINANCEE
pleased to state:

(a) how many smugglers have been
arrested under COFEPOSA in the last
six months; :

(b) the number of persons arres
during the corresponding period in
1977 and 1976; s

(c) how many complaints have heen
received in the last six months about
the smugglers;

(d) why no action has been taken )
many cases; and

(e) the details of seizure of good
made by Government in the last gix
months?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL): (a) During the
six-month period 1st August, 1978
31st January, 1979, 92 smugglers w
detained under the provisions of
Conservation of Foreign Exchange a
Prevention of Smuggling Activitie
Act, 1974. .

(b) During the corresponding period
in 1977 (i.e. 1st August 1977 to 318t
January, 1978) and 1976 (i.e. 1st Aug=
ust, 1976 to 31st January, 1977) 114
and 494 persons respectively were
detained under the Conservation of
Foreign Exchange and Prevention
of Smuggling Activities Act, 1974.

(¢) and (d). Between August, 1978
and January, 1979, about 1200 com=
plaints were received about smugg er,
and smuggling activities. Appropriate
follow~up action was taken in all thesé
cases. %

(e) During the period August, 19%
to January, 1979, about 26,900 seizure
of contraband goods of a total value ol
Rs. 12.09 crores were effected by Cul
toms authorities in different parts o
the country. The main items seized i
cluded gold, watches, synthetic fabric
and diamonds. y
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‘lﬂlmmeENADAWN
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(&) what is the total number of
foregh tourists that visiteq India
last year (1977-78) and how many of
them visited West Bengal;

(b) whether the Government have
reviewed the number of tourists that
visited India during the last five
years; )

(c) if so, is there any progressive
increase of the number of foreign
tourists visiting West Bengal for the
same period;

(d) if no, what are the reasons for
failure of boosting tourism in  West
Bengal though it has got a higher
potentiality for the same;

(e) is the failure due to lack of
international flights, lack of good hotel
accommodation or proper high ways
connecting the various places of inter-
est; and

(f) if so, what are the programmes
takén by the Government to develop
touriam in West Bengal?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU.
SHOTTAM KAUSHIK): (a) The num-
ber of international tourists who visited
India during the year 1977-78 was
667,380. Since the Department of
Tourisy; compiles the data of interna-
tional tourist arrivals on an all-India
basis and not on State-wise basis, the
number of international tourists visit-
ing: West Bengal is not computed
annually. However, on the basis of
sample gurveys conducted from time to
time, it hiis been estimated that inter-

‘tourists visiting Calcutta and

it~ West “Bengal numbered

112,787 and 11,412 respectively during
IOM

th) Y-..!lm

(¢) Yes, Sir. The statistics available
for Calcutta show that whereas an
estimated number of 85,207 interna-
tional tourists visited that city in 1973~
74 as many as 112,787 visited it in

" 1977-78. Similarly, the estimated num-

ber of international tourists visiting .
Darjeeling recorded an increase from
9,784 in 1973-74 to 11,412 in 1977-78.

(d) to (1). Do not arise.

Amount ganctioned for tourism Deve-
lopment in States

1801, SHRI A. MURUGESAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what amount has been ganction-
ed by Government for Tourism Deve-
lopment in the States and if so, State=
wise details for the last five years; and

(b) what ig the yardstick Govern-
ment are applying for sanctionin
amount for the above purpose, and
the amount sanctioned to Tamil Nadu
is low, when compared to other States
what are the reasong for this discrimi-
natjon?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) A State-
ment indicating approximate State-wise
expenditure jincurred in the Central
Sector for tourism schemes from the
Second Five Year Plan until March
1978 is attached.

(b) The development of tourist cen-
treg in the Central Sector is determined
on the basis of their existing or poten-
tial attraction for tourists and the
yardstick applied for such selection is
based on:—

(i) the existing tourist trafic to
the place;

(ii) the potential the place holds
for attracting both international and
domestic tourists;

(iii) its accessibility;

(iv)itndenlopmt!nmﬂub'
the exifting and/or future trawed -
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and

. (vi) the investment that the -sm-
Government concerned would make
for developing the infrastructure
such as roads, water and electric
supply, transport facilities ete.

Statement
m hwmdﬁ%w“
Tourism m*ﬂﬂ gl gk Masch,
S Swe  Amountspent
1. Andhra Pradesh . 70,72,408° 00
a._ Agam 36,40,558°00
s Bihar * . 107,59,891°00
4 Gujarat 24,396,730+ 00
5, Haryana . . 18,03,078 00
s,' w"‘l Pradesh . 55.4-6;0&'00
":' Jammu & Kashmir. . 398,73,516° 00
sm 413095..,403'00
9. Kerala, 226,46,371 00
10. Madhya Pradesh, .  60,56,754'00
11, Maharashtra, . 418,91,528'00
12. Orima. . 20,79,091° 00
g S - . 15,72,500°00
14. Rajasthan ;3%,?,31",.00
15. Tamil Nadu 135,69,89000
16. UntarPradesh . . 234,25,137"00
7 Wuﬂmm} .’ s m,p,m;-.oo
18. Delhi. . 'm:s,ﬁn 00
19. Goa, Daman & Diu. .~

' u.sﬁwso-oo

1602, SHRT" suhmm ‘CHANDER:
BOSE ALLURL: Will the Minister -of
COOFERATION be pleased to state:

tic Republic agreement has been sign-
ed to boost Indian exports to G.DR, .
hDecembu*lD’!ﬂmd 1

(b)ﬂso,tham!nmtmud tlu
agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHR] ARIF BEG): (a) No, 8ir..

(b) Doeg not arise.

Sapervision and Coutrol of B.P.E. on
Public Sectoy Undertakings

1603. SHRT L. L. KAPOOR: Will
mnmmrmmmmm
MINISTER OF FINANCE .be pleased.
to state:

@ whetherithahctﬁmt the
Bureau of Public Enterprises has fail..
ed to give direction/supervision and
contro] in right earnest to all the pub-
lic sector undertakings; and

(b) Hno,theumedlulnctiontakm
or sought to be taken by the Govern-
ment in this regard?

THE MINISTER OF . STATE IN
THE MINISTRY OF FINANCE (
SATISH AGARWAL): (8) and (b).
The main functions of the Buresu of
Public Enm-priaes an the faMwlns

(I.)Evaluﬂjnn oamm pree
posal.

ﬂ)Topmmmtuluﬁnmﬂ
management development;



‘#t  Writtew Answers PHALGUNA 11, 1900 (SAKA) Written Answers

- (3) Advise on wage and compenss-
s gotieee: _

(4). Act a8 clearing house of in-

formation on important matters of -

public sector management;

(5) Advise on economy in civil
construction;

(6) Evaluation of performance; and
(7) Servicing Parliament,

In the discharge of these responsibi-
litieg the Bureay of Public Enterprises
guides the public enterprises in improv-
ing managerial efficiency in various
areas such as production planning and
control, materials management, top
management selection and management
development, reduction in civil construc-
tion costs, appraisal of investment
proposals, performance evaluation and
compensation policies. The enterpri-
ses are under the administrative con-
trol of the concerned Ministries who
are also assisted by the Bureau of
Public Enterprises in the discharge of
their responsibilities in regard to
supervision and control of ihe enter-
prises under them. While it will not
be correct to say that the Bureau of
Public Enterprises has failed in its
responsibilities, Government review its
role and functioning from time to time
g0 as to improve its contribution to the
management of public enterprises,
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Verification of Source of Income of
Sm¢, Krishna Ranl of M/s. HIMCO
Laboratories, Sonepat

1604. SHRT OM PRAKASH TYAGI:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
be pleased to refer to the Statement
laid on the Table of the House on 22nd
December, 1978, correcting the reply
given on 21st July, 1978 to Unstarred
Question No. 869, regarding assess«
ment of wealth tax and income tax of
Shri Ved Prakash and Smt. Krishna
Rani of M/s, HIMCO Laboratories,
Sonepat (Haryana) and state;

(a) the manner in which her wealth
increased in the assessment year 1972-
T8 as compared to the assessment year
1968-89 by about Rs. 71,500/-;

(by the sources disclosed by her
which led to this increase in her
wealth; and

(c) whether any investigation was
done by the Income tax Department
for verifying the correctness of +he
said sources; if not, the reasons there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): The manner in
which Smt, Krishna Rani's weslth in-
creased in the assessment year 1972-73
ag compared to assessment year 1968-69
by about Rs. 71,500/- as per returns
of wealth filed by her is as under:—

Al*n; Ason 31-3-1972
qt-:a :qG& {Vaiuegnrupeﬂ)

(Value
) WPN')
1. n‘nbm-.tnsr 2/AF, )‘hmdnw:lmznmdon Newndhx
uf’" dmzmbv Sode!y.lw . : &B‘f,?.'.’, Gifted to son ?:B
' ! C ’ L Financial year 1969~

- 70. ,

3. ahmln jes. fani . . . . 14,085 85,100
o mm . . 11,000
t lmw&mwmdmvim . . . - 4;,!’;530!

: Puiwhindsois. | . | 5
:- wh .S.d.Sh V?d nnd A i 8,000 ?.’7‘
9 s = o @ 4,450 7,000
w. e ST e e e . 21,985
‘ ey 1,33,865 - 2,083,071




(b)'!heacmtionotﬁodth of Rs. 71,706/~ is explained by the intome
derived by the assessee from rent from property, interest on deposits,
dividend from shares snd on account of appreciation in the valuation of

shares as per details given below:—

1. ‘Mistake of short-totalling in the value of shares on g1-3-1968

a. Appreciation in the value of old shares

9. Netamount available for investment out of income as per

sssessment year 1960-70 to mmemment year 1978-78 :—

(i) Amcmment Year SR
(ii) Amessment Year : . R
(iii) Amecssment Year v e .
(iv) Assessment Year . - .
Add

Statutory deduction allowed in the ascssment
income

70 to 1972-78 while computing property

(¢} The W.T.O. was satisfled with
‘the correctness of the sources as per
(b) above.

Remittances from Abroad

1605. SHRI VASANT SATHE: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE bhe
pleased to state:

(a) whethey there has been a sharp
fal] in remittances from abroad for the
last six months in a row;

(b) it so, month-wise details regard-
ing the trend in the remittances from
abroad and the broad analysis of the
review made by Government for the
position for the period ending upto
December, 1978 and the prospects for
the quarter ending March, 1879; and

(c) details of the steps taken in this
regard?

- THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (c)- As
will be observed from the figures of
puickl estimatem of foreign exchange

Rs.
200
. . 11,084
Rs.
196 g-70 16,399
. . 1970-71 6,788
1971-73 17,133
- . 1972-78 19,167 Rs. 70,604
years 196g- 12006
83,630

in respect of calendar year 1973 on-
wards given below, there has been a
continuous rise from year to year in
the foreign exchange remittance ypto
1978:—

Year Rupees in
crores
1973 . 996" 11
1974 . 569-31
1975 1053° 78
1976 . . 1514°86
1977 . . . . 1908:94
1978 . . and 75
‘While there has been a relative de-
cline in the figures of non-export re-
ceipts during the period August—De-,
cember, 1978, receipts during January:
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 Inievest Rate on Amount Received
from Reserve Bank of India
1606. SHRY BHAGAT RAM: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state: .

(a) whether he is aware that the
National Cooperative Land Develop-
ment Bank Federation has demanded
to decrease the interest rate on the
amount received from the Reserve
Bank of India;

(b) whether he is also aware about
the demangd of the Federation to estab-
lish Nationa] Cooperative Land Deve-
lopment Bank and to end diserimina-
tion between these banks ang other
commercial banks; and

(c) what is the reaction of Govern-
ment towards these demands of the
Federation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No, Sir.
Land Development Banks do not get
any funds directly from Reserve Bank
.of India. Funds are made available to
them by Agricultural Refinance and
Development Corporation by way of
refinancing.

(b) and (c), Government are not
aware of any such demand, Govern-
ment have adopted the policy of maxi-
mum institutionalisation of agricultural
credit with a multi-agency approach.
In pursuance of that approach measures
are taken to ensure that commercial

banks supplement the efforts of the'

cooperative institutions including Land
Development Banks in advancing
credit to agriculture and wllied
activities,

Advance Plan assisiance to State of
: Rajasihan

1607. SHRI 8. S. SOMAN]: Wil the
MINISTER OF FINANCE be pleased
to. siate: - -

have sanctioned money o the State of

Rajasthan by way of advance plan
assistance for repairs of houses damag-
ed by flood last year; and

(b) if so, the details regarding the
procedure for its distribution ag sub-
sidy to the flood affected areas where
the houses have been damaged?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) A sum of
Rs. 208 crores hag been allocated to
the Government of Rajasthan as ad-
vance Plan assistance for repair and
reconstruction of Kacha houses da=~
maged or destroyed in the floods in
1978.

(b) The State Government have inti-
mated that gubsidy to the owners of
kacha houses fully or partially damaged
by floods is being distributed
through the Collectors and the
Revenue staff on the basis of assess-
ment of the extent of damage by the
revenue agencies.

Facilities at Trivandrum Airport

1608, SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the present facilities at the Tri-
vandram Airport are gquite inadequate
to meet the huge crowd:

(b) if so, whether Government are
planning to extend the terminal build-
ing; and

(c) if not, why?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR]I PURU-
SHOTTAM KAUSHIK): (a) to (c).
The existing terminal facilities at Tri-
vandrum aerodrome need augmenta-
tion to meet the increased traffic re-
quirements. The work on expansion
of the terminsl building at an esti-
mated cost of Rs. 16 lakhs, is in pro-
gress, It is also proposed to construet
a new International block which is
estimated to cost Rs 2.14 crores.



Rofund Claims of Incomse Tax Payees
1609. SHRI MADHAVRAD SCIN-
DIA: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE he pleased to state:
(a) whetherit isa fact that Govern-
ment have to refund a huge amount to

income tax payees ap claims for' the

last number of years;

(b) 1 s0, total smount caloulated by
Income Tax authorities which has to

be refunded to the payees upto the end
ot December, lﬁ'lll; and

(c) steps proposed to be taken to pe-
fund the said amount in shortest
possible time?

THE MINISTER OF STATE IN
THE MINISTRY .OF FINANCE (SHRI
ZULFIQUARULLAH): (a) There
were no direet refund claims under
section 239 of the Income-tay Act,
1961 pending for more than one year
at the end of November, 1978, Infor-
mations as at the end of December,
1978 ig not yet .available,

(b) and (c). In view of the reply to
part (a) the questions do not arise.
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Brochure oy “Deal on Bonug jp, Indian

1612. SHRI R. K, MHALGI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government’s attention
has been drawn to the brochure “Deal
on Bonus in Indian Airlines” jssued by
the Indian Aircraft Techunicians Asso-
ciation; and

(b) if so, the reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Indian Airlines has since signed
a settlement in the matter of producti-
vity linked bonus scheme with the
Indian Aircraft Technicians Associa-
tion on §1st January, 1979. The matter,
therefore, stands resolved.

Agpistance from Ceffee Board Cons-
truction of award in the Local

Hospital in Wynad

1613. SHRY C. K. CHANDRAPPAN:
Will the Minister of COMMERCE,
TION be pleased fo state:

(a) whether the Edavaka Panch:-
yath in Wynad, Kerala, has sought
mm:u:? the a%oﬂt;:
: " ' a ward in t!

- Writton Answers PHALGUNA 11, 1000 (SAKA) Written Answers

" 50

largely consists of Coffee Plantation
workers: and “vell

(b) if so, the details thereof and
what ig the decision thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHR! KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) The Edavaka Panchayat has
made a request for a donation of
Rs. 50,000/- for construction of a ward
of 10 beds attached to the Government
rural dispensary. The request is under
consideration of the Coffee Board.

Foreign Exchange Reserves

1614. SHRT JANARDHANA POO-
JARY: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state what
is India's foreign exchange reserves at
the end of December, 19787

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Rs. 4880.35
croTeg (excluding Gold and Special
Drawing Rights).
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1616. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the Government are
aware that due to non.availahility of
residential facilities at Chilka Lake
sites, Hirakud Dam sites and Paradeep
Port sites in the State of Orissa forelgn
tourists visiting those places are put
to difficulties; and

(b) if so, whether Government of
India will kindly consider for cons-
tructing rest-houses at those sites?

THE MINISTER OF TOUR1SM
AND CIVIL AVIATION (SHRI PURU-
'AM KAUSHIK): (a) and (b).
Accommodation facilities at Rambha
near Chilka Lake have been provided
by the construction of a Tourist Bun-
galow for the convenience of tourists
visiting the area. Expenditure on the
scheme was shared by the Central De-
partment of Tourism with the State
Government. Since Hirakud Dam and
Paradeep Port would essentially be
of interest to domestic and local visi-
tors, the construction of rest houses at
these sites would fall within the pur-
view of the State Government.

Maintenance of Provident Fund Ac-
county by AG.CR, ;

1617. SHRT MAH] LAL: Wil the
Minigter of FINANCE be pleased to
state:

(a) whether Provident Fung Ac-
counts of certain employees were being
maintained by AGCR and AGCW&M,
though the employees were working
in Offices which had thefr own Fay
and Accounts Offices;

(b) whether after the separation of
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all sush employees have been transfer.
‘ed to their respective Pay and Ac-
counts Offices; angd

(c) if not, the reasong for not doing
80 even after the expiry of iwo yeers
since separation of Audit work from
Accounts work?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUABUL[AH) (a) Informa-
tion is being obtained and will be laid
on the Table of the House.

(b) and (c). On departmentalisation
of accounts, the Provident Fund ac-
counts maintained by the A.C.CRR.
were taken over on “as is where is”
basis and the accounts have already
been transferred to the Pay and Ac-
counts Offices concerned in the Minis-
tries/Departments. In the case of
AG., CW. & M. while most of the
accounts consequent on departmentali-
satjon, have also been transferred to
the Ministries/Departments, a small
number of accounts still remain to be
transferred due to non-correlation of
the new Account numbers allotted by
the Ministries/Departments and the
old Account numbers allotted to the
subscribers by A.G.. CW. & M. prior
to departmentalisation. As a result,
the pre-departmentalisalion balances
in these cases remain unadjusted in the
new accounts.

Collaboration agreemenis between
foreign and Indian Capital

1618, SHRI RAM KISHAN: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
b state:

‘(a) how many collaboration agree-
ments between the foreign and Indian
Capital existed in 1978;

(b) what is the proportionate size
of each of the two capitals (foreign
‘and domestic); and

(c) how much amount the foreign
gollaboration capital has taken out of

lwl during tho put ten years, show'-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) A statement
indicating the approvals given for
foreign collaboration for the period.
from 1957 to 1978 (January—=Septem=
ber) is laid on the Table of the House,
[Placed in Library. See No. LT-4011§.
79]. While many of the old collabora-.
tions would have expired, information
regarding the collaborations in opera--
tion is not available.

(b) It is estimated that the non..
resident equity (including reserves) in
the corporate sector in the aggregate-
may be of the order of 15 per cent,

(c) A statement showing the remit-
tances made by foreign companies for
the past ten years is laid on the Table
of the House, [Placed in Library. See.
No. LT-4011/79].

Forelgn Exchange Racket

1619. SHRI VIJAY KUMAR MAL-
HOTRA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) the details of the foreign ex-
change racket referred to in the news
item in Indian Express dated 17th

February, 1979 under the caption
“Raids reveal Foreign Exchange
Racket™;

(b) how many such cases under
Foreign Exchange Regulation Act have
been registered during the last one
year; and

(¢) how many persons/firms have
been prosecuted under F.E.R.A. and
convicted during last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
SATISH AGARWAL): (a) On 7-2-1978-
officers of the Directorate of Enforce-
ment searched the business premises
of M/s. Exports Unlimited and M/s.
Kohli Furnishings, New Delhi and
residential premises of their Proprie-
tor as a result of which some docu-
ments believed to relate to violation:
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" of Torelgn Exchange Regulation Act,

1978 and Indian Currency of Rs. 40,000
were selzed, The inmti:aﬁons 1n the
cage are in progress.

{b) 3859 enguiries under the Foreign
Exchange Regulation Act, 1973 have
been registered during the year 1978
by the Directorate of - Enforcement,
who also conducted 708 searches dur-
ing the same year.

{c) During the year 1978, the Direc-
torate of Enforcement filed 58 fresh
<complaints in courts of law for various
offences including non-payment of
penalty. During the same period, the
courts decided 76 cases including cases
for which complaints were filed in
earlier years. Of these 78 cases decided
87 cages ended in conviction. :

RBubber plantation augmentation plan
by Tripura Government

1621. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of COM.-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Tripura Government has
prepareqd a comprehensive plan - for
doubling the rubber plantation in the
State over a period of ten years if so,
whether Central Government has ap-
proved the same;

(b) what is the present annual pro-
duction of rubber in Tripura and what
is the contemplated rate of growth per
year under this plan and the target
fixed for rubber plantation in Tripura
under the States Sixth Plan; end

(e) the other details of the rubber
plantation ‘augmentation plan?

' THE MINISTER OF STATE IN THE
‘CIVIL

SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) %o (¢). Information is being col-
mundwﬂlwm“the‘mmnl

mhmmn
mumm

1622. SHRI G. Y. KRISHNAN: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

. (a) whether it is a ia_l;t that Govern-
ment have introduced a quick smooth
customs clearance method to enable
passengers arriving at Delhi Airport
by International flights to pick up their
luggage and go quickly home or to any
place according to their liking;

" (b) whether it is also a fact that on
1st January, 1978 sixteen year old
Sharad who has been in a coma for
the last over four years, got cleared
by the customs in about an hour’s time
after his arrival from London at about
3.35 p.m. by an Air India flight which
was delayed by about six hours due to
bad weather over London; and

(c) if so, whether Government pro-
pose to adopt soft attitude in such
circumstances in view of the nature
of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir. The
procedure for clearance of passengers
has, from the beginning of thig year,
heen stream-lined and the pace of
clearance very much quickened.

(b) .and (c). The instance of the 1st
of January, refers to a passenger Shri
Sharad Sharma who was reported to
have been in a coma for a number of
years. The facts of the case are that
one Commander R, Sharma of the
Indian Navy approached the Agsistant
Collector of Customs on duty. for. per-
mission to take the military ambul-
ance to the Air India Aircraft ie. de-
layed flight AI-122. The . permission
was prompily given and Shri Sharad
Sharma, who was in a .comas, was im-
mediately removed from thc n.lrcraft
and taken to’ the
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~ Sharma to military hospital has written
- to the Collecior of Customs, Palam

* Alrport, thanking him for all the assist-
ance rendered in clearing the passenger
in the shortest possible time,

Demonwiration by Employees of Indian
. Alrlines, Bombay

1623, SHRIMATI AHILYA P. RANG-
NEKAR: Will the Minister of TOU-
RIGM AND CIVIL AVIATION be
pleased to state;

(a) whether attentlon of Govern-
ment has been drawn to the two hours
walk out and demonstrations by the
employees of Indian Airlines, Bombay
in protest against the management's
attempt to by-pasg the Charter of
Demands by negotiating discussion with
the removed General Secretary from
the Airlines Corporations Employees
Union, Bombay; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
fhe Indian Airlihes ‘Management had
discussions on the Charters of Demands
with the authorised General Secretary
of the Air Corporations Employees’
Union, Delhl as advised by the Re-
gistrar of Trade Unions, Delhi. Less
than 25 per cent of the workmen of
the Air Corporations’ Employees
Union - category at Bombay belonging
to the opposite faction of the Air Cor-
.porations Employees Union resorted to
a two hours' walk-out on 21-1-1979 to
protest against the wage negoliations
held with the authorised Generai Secre-
tary of the Air Corporations Employees
Union, Delhi,

Concessional finance to farmers at a
-+ . lawer rate of interest

im. 'SHRI . ANNASAHEB
MINISTER AND MINISTER OF FIN-

AKCE be pleased to state:

sideration of the need to provide con-
cessional finance at a lower rate of -
interest with a longer period of repay~ .
ment to farmers located . in drought
prone areas; and

(b) it so, the concrete steps taken.
so far by the Government to imple-
ment the said assurance?

THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI ZUL~
FIQUARULLAH): (a) In his reply to
Supplementaries to Starred Question
No. 145 answered on 26-7-1978, the
Prime Minister said that for farmers
located in drought-prone areas there
were different rules and they will be-
governed by those rules. The rules-
regarding industries located in back-
ward areas cannot be applied to them.
The Prime Minister further agreed to.
consider whatever the Hon’ble Member.
had said. This was, however, not con-
veyed as an assurance for fulfilment..

{b) Does not arise.

Paymeat of income tax by officers. of
TISCO in Dhanbad

1625. SHRI A. K. ROY: Will the-
DEPUTY PRIME MINISTER AND-
MINISTER OF FINANCE be pleased.
to state:

(a) number of TISCO officers paying
income tax in Dhanbad and the amount
paid in the finencial year 1977-78;

(b) whether all assets and amenities.
taxable have been brought under re-
cord by the top officers of the TISCO
drawing more than 5000 rupees per
month if so, facts in details

(c) whether a top officer of the TISCO
has a secret holiday resort and other
assets in France but not included in
the income tax return; and

(d) whether Government propose to-
depute the vigilance cell to compute
correctly the taxable direct and indirect
{ncqme of the top Tata officials? =



THE MINTSTER OF SYATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The number

. «of' TISCO Officers paying income tax

.in Dhanbad is 2204, The amount of -

.income tax pald by TISCO Officers in
.Dhanbad in the financial year 1877-78
iz Rs, 8,00,081.

(b) TISCO generally allows the fol-
dowing amenities to its employees work-
4ng in Dhanbad collieries—

(i) Residential quarters,

(iiy Conveyance allowance or free
tuse of company's vehicles,

(ili) Gardeners' and Sweepers' al-
.lowance. These have been brought
to tax in the assessments of the offi-
cerg under the head ‘perquisites’.

(¢) The Intome tax Depariment has
‘ng informatior regarding this

(d) No, Sir.

Enguiry made by Bank of Barada In

regard to loan granted to Barmalt
Malting, Gurgaoa

1626. SHR. K. A. RAJAN: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the head oflice of Bank
of Baroda has made the enquiry that
loan was granted to Barmalt Malting
Gurgaon for the purchase of generator
in July, 1977 and the generator has
not been installed so fur, despite the
tact that the comwano; had huge sub-
#idy from Haryana Government; and

(b) if so, the details?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI

was installad, ‘ff ~disttinected  the’
generator set for veinstalling it in a
suitable position. No overdue irdstals’
ment or interest is outstanding against

(a) whether it is p fact that Galkwad
Dave Be' Bink of

_ﬁ“!" n?:ild o save thelt
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total labilities and advances to Gaik-
wad ‘Mills &8 on sm. December, 1878;

(b) whether it is a fact that the Gov-

ernment Director on the Bank’s Board

is pressurising the Bank to sanction
the loan in spite of lack of credit
worthiness;

(c) whether it is a fact that the Na-
tional Textile Corporation Nominee on
Board of Directors of Galkwad Mills
hag algo pressurised the bank to sanc-
tion the above loan; and

(d) what are the Reports of the Re-
serve‘Bank of India and advances and
other éredit facilities given to the Gaik-
wad Mills by the Bank of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) While the
Bank of India has sanctioned certain
credit facilities to Gaikwad Mills, in
accordance with the practices and
usages customary among the bankers,
and also in conformity with the provi-
sions of the statutes governing the
public sector banks, information relat-
ing to the individual constituents of
the banks is not to be divulged.

(b) No, Sir.

{c) The National Textile Corpora-
tion dces not have any nominee on the
Board of Directors of the Gaikwad

other credit facilities given to Gaik-

Term of the Chairman Vijaya Bank

1628, SHRI K. LAKKAFPPA: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether it is a fact that the term
of the present Chairman of Vijaya
Bank expired last year;

(b) if so, the consideration which
weighed with the Government for
granting him extension in spite of the
fact that a number of corruption
charges were pending against him; and

(c) by what time the new successor
is likely to be appointed in his place?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL~
FIQUARULLAH): (a) Yes, Sir,

(b) In granting approval to the re-
appointment of a Chairman of a pri-
vate gector bank Reserve Bank take
into consideration the progress and
performance .of the bank under his ste-
wardship, the complaints and allega-
tions against him ang his style of
functioning and factors such as de-
positors’ interest, age of the incumbent,
ability to carry the Board with him and
availability of a suitable guccessor. All
these factors were given due considera-
tion in approving the extension to Shri
Shetty.

(¢c) The Reserve Bank have already
advised the Board of Directors of the
Vijaya Bank to identify and propose
the name of a suitable successor o0
Shri Shetty, The Board is expected to
do so before long.

Loan Santioned by LIC for Road
Transport Industry

1630. SHRI K, T. KOSALRAM: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased

to state:

(a) the State-wise break up of loan

i by the Life Insurance Obr-

poration of India for road transptet:
industry during 1977 and 1878; ’



mhmmmm
from the ‘State Transport authorities
pending with the LIC - for spproval
during the same period; and -

() 'whetb;evr private r&id transport
people would also be given loan by the
Lic? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). (a) and (b), In
May, 1878, Government decided that
investments of the Life Insurance Cor-
poration of India in the socially orient-
ed sector should also cover loans to
State Road Transport Corporations.
During 1978, the LIC received loan ap-
plications from Road Transport Corpo-
rations of Andhra Pradeth, Bihar Guja-
rat, Karnataka, Madhya Pradesh,
Maharashtra, Orissa, Punjab (Pepsu
Road Transport Corporation), Rajas-
than, Tamil Nadu and Uttar Pradesh
No loans have been sanctioned as the
applications are being processed.

.(e) No, Sir.

Task Force on Agriculiural Exports
1631. SHRI NIHAR LASKAR:
~ SHRI A. R. BADRINARAYAN:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND CQOPERA-
TION be pleased to state:

" (a) whether Union Government have

received the report of the task force on
the agricultural exports set up under
the .Union Agriculture Secretary:.

(b) if so, whether the report has
been examined by both the Ministries
of Axrbculture and Gommeme,

(c) it eo, themun mommandu&hm,
l::d .

Mwmm mmum
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MINISTRY -OF . COMMERCE, - CIVIL
SUPPLIRES

- AND. ! COOFERATIONS
(SHBI m BEG). (.) Yﬂ ﬂra

{b) Yﬂ. Sir,

"(¢) The main  recommendations of
Task Force are that a long term export
policy should be adopted. Such com-
modities as are subject to shortages or
rise in domestic prices, minimum ex-
port targets should be laid down and
exports must continue to take place ab
the minimum level in order to ensure
that the market does not diminish for
future years. Commodity Boards in res-
pect of Shellac, - Pepper and Spices,
Meat, Oilseeds, Oil and Oil cakes should
be set up 80 that an integrated view
can be taken and planned production
programmes with schemes for ensuring
fair and remunerative prices to the
growers can be ensured. Transport
and storage facilities should be im-
proved at Bombay Port and Delhl
Contract cultivation and extension pro-
jects for items like onions, potatoes,
grean vegetables, flowery and certain
fruits should be undertaken for the
purpose of éxports, etc, etc.

{d) After proper consideration of

these recommendations decision will
be taken thereon. '
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Proposal te amend Import Entiflement
Scheme

1634. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that import
entitlement scheme is being amended
in order to regulate imports of basic
drugs;

(b) if so, what are the details there-
of;

(c) whether expecting a significant
improvement in indigenous production,
Government are planning to amend the
import entitlement scheme in order to
regulate imports of basic drugs; and

(d) if so, what are the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG). (a) to (d). The
Import Policy is under annual review
and it will not be in puhblic interest to
give at this stage the details of the
changes, if any confemplated.

Effect of High tax on Oil Transport
Indastry

1635. SHRI DHARMA VIR VISISTH:

SHRI DHIRENDRA NATH
BASU:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that the
Indian Chamber of Commerce repre-
sented to Government about the ad-
verse effect of high tax on oil transport

industry; and
(by it so, the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
BATISH AGARWAL): (a) ' Yes, Bir.
The Indian Chamber of Commerce
have represented, in their memoran-
dum of 27th January, 1879, to reduce
the price of petrol to Rs. 1.38 par litre.
As a first step, it has been suggested,
the tax on petrol should be reduced by
at least one rupee per litre.

{b) Having regard to the increase in
prices of crude oil already announced by
the OPEC countries and with a view to
curb consumption of petroleum pro-
ducts, the Government have increased
the excise duty on petrol to Rs. 2750
per kilolitre at 15° C, as a part of the
Budget proposals for the year 1079-80.

Export of Hides ang Skins

1636. SHRI AHSAN JAFRI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleased
to state:

ta) the total amount of exports of
Hides and Skins during the last fi.e
years; and

(b) the mames of exporters, coun-
tries where these items are being ex-
ported?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Exports of raw
hides and sking are banned for export
purposes. However, the exports of
semi-tanned hides and skins are allow-
ed under quota restrictions exports of

which during the last 5 years were as
under:—

Year Value in

- Rs, Crores

197475 - . 10179
197576 . . . 134" 41
1976-77 .. 137°%9
19778 . . . . 11515
7618

(April-Jan, estimated)

" '(b) Some'of the imajor exporters of
(i) M/s. M. A. Khizar Hussain,
Madrss. :

(i) M/s. T. Abdul Wahid & Co,
Madras.

(iii) M/s. South East Tanning Co.,
Madras.

(iv) M/s. Frida Prime Tanning,
Madras,

(v) M/s. Sreenivas & Co., Madras
(vi) M/s. A. Rafeeq Ahmed Co,

Madras.

(vii) M/s. National Tannery, Cal-
cutta.

(vili) M/s. Godwani Brothers,
Bombay.

uix) M/s. East India Tanning Co.,
Madras.

(x) M/s, Savera & Co., Calcutta,
(xi) M/s. New Bharat Trading Co.,
Delhi.
(xil) M/s. Western India Corpora-
tion, Bombay.
(xiii) M/s. B. Shahabuddin & Co,
Delhi.

Some of the main importing coun-
tries are Belgium, France, Italy, UK.,
US.A, USSR:, West Germany, Hun-
gary, Poland and Japan.

meﬂmﬂamllht.nmw
Territory

1637. SHRI P. K. KODIYAN:
SHRI KANWAR LAL GUPTA:
SHRI BEDABRATA BARUA:

Wil the Minister of TOURISM AND

| CIVIL AVIATION be pleased to state:

(8) whether Government have given
porm,iulon to the Concorde supersonic
commereial fiights to overfly Indian
territory; co e T e
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. (by if o, the exact route over which

these flights will overfly Indlan terrl-
‘tory; .

(c) whether Government are aware
of the harmful effect the supersonic
flights will cause to human beings,
bufldings and structures in areas;

(d) ia it a fact that the Government

odendja refused permission earlier;
an

{;) if so, for what special reasons
the permission has now been given for
Concorde flights over Indian territory?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK):; (a) to (c).
British Airways have been permitted
to fly Concorde supersonic flight skirt-
ing Indian mainland by about 32 nauti-
cal miles, on a tria] basis for a period
of two months to begip with, on the
condition that operation of these flights
beyond 24-3-1970 would be subject to
monitoring reports being satistactory
to Indian authorities. The flights be-
gan to operate on this route from
25-1-1979 and are continuing. These
flights were monitored, and the limit of
32 nautical miles specified by Govern-
ment is found to be an adequate safe-
guard.

(d) As a result of the studies made
of the two trial flights in 1974.75 of
Concorde supersonic aircraft during
which sonic boom measurements were
made and reaction of the public ascer-
tained, the request for permission for
regular fAights of British Airways Con-
corde supersonic aircraft, across the
Indian peninsula on itg Bahrain-Kuala
Lumpur/Singapore sector was not ac-
cepted by us.

" {e) Does not arise.

“fndisn Machine Tools Production

1638, S8HRI S. R, REDDY: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed o state:

'(ay whether it 1 a fact that there I8
a ‘grest demand of Indian Machine

tools production and services in several
countries;

(b) if so, the names of guch coun-
tries as well as amount of foreign
exchange earned during the last tow
years, country-wise; and

(c) whether some new contract
orders have also been received recent
Ly?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir.

(b) A statement ls attached
(¢) Yes, Sir. Contracts for supply of

machine tools of Rs. 6.37 crores have
been secured.

Statement

Major Countries Export in Lakh Rupees
1976-77  1977-78
(Prov.)

1 ] ]
Bangladesh . 14°75 -
Indonesia. . . a8+07 -
Malaysia . " 24°30 19-01
Philippines . . 27-86 go° B3
Singapore . . 16-85 914
Srilanka . . %938  39'63
Thailand . . 12°39 1157
Irng. . . . 31406 34'34
Kuwait - 18-75 2175

Saudi Arabia . 15.28 80.75
UnimdAnbEmimm 72°07 564

Kenya . . . 2820 50'30
Tenzania . . 206°51  27'94
Czechoslovakia. 35'68 6-8e
Germany DR. . 16:66 2428

Poland . . 9144 T )
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USSR . . 1383 3203 apelitien ef Saley Yex and Central
France . 16°80 1191 ~ Sales Tax
Germany FR. B1*61  183-05 1840. SHRI KANWAR LAL GUPTA:
Hallend ) = Will the DEPUTY PRIME MINISTER
L AND MINISTER OF FINANCE be
UK. . . . 5° %4 73°94 plessed to state:
Greece .. 13°01 .. {a) is Government aware of toe !l;;
. that there was a complete strike
Swigcrland .. 2600 $46 1 cknow on 22na January, 1979 to
Canada .. 72-66 41°33 demand the abolition of sales tax and
U.SA. . . g0 19semn Central sales tax;
Australia . . . 8o- (b) is it also a fact that the former
e # Finance Minister Shri H. M. Patel hal
New Zealand . 22°07 g0°63 stated in a Convention in Delhi that
: . - Government will fully eompensate the
qu'éml:’)d = . 16g2+62 1616+00 Stateg the losses and annual increase
in sales {ax on account of abolition of
d sales tax;
(c) 18 it also g fact that some of the
of T &t agn Chief Ministers have agreed for the
1639. “m‘m;l Dmposﬂtonboﬂththenhltu.md
. (d) what action has been taken by
ot wrew Feg whae the Central Government in the last
ot W W™ oW three monthg to abolish the sales lax
and the Central sales tax and what is
the proposal of the Central Govern-
m“mm“hﬂ‘!“ﬂﬁ ment to abolish the same in future?
v w4 fis
THE MINISTER OF STATE IN THE
R e N Y MINSTRY OF FINANCE (GHRI
L SATISH AGARWAL): (a) It has been
' ' reported in some papers that there was
: R complete strike in Lucknow on = 22nd
') TG @ sww ww & nuary, 197 n gavour of the demand
. for abolition of sale tax.
m(") 3""‘ (b) to (d). Since sales tax is a State
farfe ﬂw? T ““ subject of taxation under the Consti-
. .o tution, the abolition of ssles tax and
i its :eplaoement by excise duty can be
humi wmu it (of wfiewre achieved only with the comsent of the
wwg) : (%) & '.L;;' o W State Governments. It was, therefore,
Ry Sy s ¥ fag, e firerordier -explained by the former Finance Minis-
;3 | R, TG W & s @ ter at the convention held #n  Delhi
' el ® fag, wrere feuell W that the gbowe proposal had heen dis-
Ry § i .eum wﬂth mm nqvmnt&
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The States were assured that not only
their present revenue but also normal
growth from sales tax would be taken
into consideration for raising resources
if the arrangement to replace saleg tax

by excise duty was agreed to by them.

Except Dethi Administration, which is
a Union Territory, none of the State
Governments has shown willingness to
accept the proposal so far. This is a
matter which has to be pursued with
Btates with patience and perseverance.

Review of Life Insurance Corpe-
ration’y functioning

1841. SHRY RAJ KRISHNA DAWN:
‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government have re-
viewed from time to time the main
aims of Life Insurance Corporation to
popularise it among the rural popu-
lations;

(b) whether it is a fact thai most
of the rules and regulations are only
to safeguard ihe interest of the orga-
nisation rather than its policy holders;

(c) whether it is true that maximum
profit of the organisation ig based on
the lapses of policies; and

(d) if so, why Government are not
considering it essential to help the
poor policy holders in gefting back
their lapsed contribution by relaxing
the existing rules on humanitarian
grounds?. S )

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) One of the
corporate objectives of the Life msu-
rancé Corporatton i{s to secure greater
spread of life insurance business in the
rural areas. The LIC has been taking
steps o ‘achieve this objective and the
progress made In popularising life in-
surance among the rural population is
being reviewed from time to time.

(c) No, Sir,

(d) In terms of the policy conditions
in force prior to 1-1-1978, a policy
would secure a paid-up value if pre-
mijume under the policy had been paid
for at least three years. This condi-
tion was modified with effect from
1-1-1976 to provide that a policy would
acquire a paid-up wvalue only if pre-
miums under it have been paid for a
period of five years, or one-fourth of
the original premium paying period
under the policy, whichever is less,
subject to the condition that the pre-
miums have been paid for a minimum
period of three years. The change in
the condition was aimed at preventing
discontinuance of policies at early
durations and was considered to be in
the general interest of the policy-
holders. However, the LIC received
representations against the change and
on further consideration it has restor-
ed, with retrospective effect, the condi-
tion for grant of paid up value which
was in force immediately prior to
1-1-1976.

Production, Consumption and Expert
of Tea

1642. SHRY K. N, DASGUPTA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) for the years 1977 and 1878
separately (in millions of Kgs of
Tea):—-

(i) what was the approximate
estimated total production;

(ii) estimated total exporw:

(111) estimated internal consump-
tions; and

(iv) surplus left over;

(b) whether it is a fact that in 1978
almost all the Common Teas of the
nm.mmmwﬁmm
been sold below cost of production;

and v
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(c) whether it is a fact that the
average retail price of tea for inter-
nal consumption has not fallen in com-
parison with the fall of prices in auc-
tion sales of tea?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION (SHRY! KRISHNA KUMAR
GOYAL): (a) Approximate estimated
production, export, internal consump~
tion and surplus left over of Indian Teg
during 1977 and 1978 are follows:

(M. Kgs.)
1978 1977
Production 57087 56081
Export . 159° 62 229° 64
Internal Consumption  318'00  3oo- 00
Surplus left over. . 93°25 3117

(b) The average price of the common
teas as well as cost of production of
teas produced in Duars and Terai in
‘W. Bengal are not available. However,
the overall average price of Duars and
Terai teas gold at Indlan auctions
during April to December 1978-79
season were Rs. 11.77 per kg. and
Rs. 11.03 per kg. respectively.

{c) The average price of North
Indian Teas at Indian auctions during
April to December, 1878-79 season
declined by Rs. 2.60 per Kg. over the
corresponding period last year while
the retail prices of loose teas at Cal-
cutta a® worked out on sample basis
showed a decline of Rs. 2.08 per Kg.

Export of Juie Goods to EuroPe

1643. SHRI DINEN BHATTACHAR-
YA: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOFERA-
TION be pleased to state:

(b) if so, the approximate increase
in export is expected in terms and in
value during lm-_aor _ .

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b)
India's export of jute goodg to West
European Countries has shown an in-
crease in recent years. However, it is
difficult to quantify exactly the increase
in future years as this is linked with
a number of uncertain factors. On as-
sumption of prevalence of existing
conditions and on present indications,
it appears that exports of jute goods
to West European countries during 1978«
80 may increase by about 10 to 12 per
cent over the level achieved during
1977-78.
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Baid op Premises of Bengal Lamps

1646, SHRIMATI PARVATHI
KRISHNAN: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether the Directorate of Re-
venue Intelligence and Central Excise
conducted a rald on the premises of
Bengal Lampg recently;

(b) if s0, what are the details and
findings thereof; and

(¢) action taken, if any, thereon? .

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BATISH AGARWAL): (a) and (b) The
Intelligence had . conducted simulte-
meous searches on the 27th January,

1977 (and not “recently” as stated in
the question) at the residential and
businesg premises of Bengal Electric
Lamp Works Limited at Calcutta and
Bangalore, as also at Kanpur, Delhi
and Hyderabad where the Company
has branch offices and dealers. Incri-
minating documents revealing evasion
of Central Excise duty on the goods

manufactured by the Company were
seized.

(¢) The cases are under the process
of adjudication by the jurisdictional
Collectors of Central Excise, Calcutta
and Bangalore. The Company has
filed a writ petition on 25-9-78 in the
Calcutta High Court and obtained an
interim injunction restraining the
Central Excise Department from taking
any steps or proceedings pursuant to

the show cause notice issued at
Calcutta.

Profit made from World Bank Loans
given for varioug Projects in States

1647. SHRI RUDOLPH PONDRI-
GUES: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government of India,
acting as a middle man, is making
huge profits on World Bank  loans
given to various projects in the States
by way of differential rates of inter-
est and time periods involved; and

(b) if so, the amounts involved over
the last year 1978-78?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Loans from
the International Bank for Reconsiruc-
tion and Development (IBRD) and
credits from the International Develop- -
ment Agency (IDA) are received by
Government of India and not by the
State Governments. They enter the
Central pool of resources available for .
the entire economy.

The projects in the State sector
assisted by the Bank Group trom part -
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of the annual plang of the respective

State Governments and budget provi-
sion for such projects is made by each
State Government in it annual plans.
With a view to encouraging the State
Governments to come forward with
suitable viable projects and to execute
them expeditiously, the Government of
India had decided to give for the year
1878-79, upto 70 per cent of the aid
disbursed by the World Bank, as extra
Central assistance for the State plans.
This markg a substantial increase as
compared to the exira Centiral assis-
tance amounting to a minimum of 25
per cent which was payable earlier.

The rate of interest charged by the
IBRD is determined quarterly. For
the quarter beginning January 1, 1879
the interest rate is 7 per cent. Credits
received from the fDA carry no interest
but only a service charge of § of 1%
per annum Terms and conditions of
external assistance received from
several bilateral and multilateral
sources also differ very considerably.
Interest rates on loans sanctioned bY
the Central Government are prescribed
taking into account the overall cost
of Central borrowings from various
sources, including domestic borrow-
ings. On most of the loans advanced
to State Governments interest at 5} %
per annum ig chargeq with a rebate of
} per cent for timely repayment gnd
this is & concessional rate. Further,
ag Plan assistance to State is partly by
way of loans and partly by way of
grants, the effective rate of interest
will be less than 54 per cent de-
pending upon the grant component of
the assistance.

(b) Does not arise.
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1648. SHRY YASHWANT BOROLE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COQOPERA-
TION be pleased to state.

(a) what ig the gap between produc-
tion and consumption of principal oil-
seeds ie. groundnut and mustard oil-
seeds for 1877-78 and 1878-79; and

(b) whether any steps were taken
to increase production of these oil-
seeds during 1977-78, and 1978-79 and
with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SBUFPLIES AND COOPERA-
TION (SHRI XKRISHNA KUMAR
(a) The estimated produc-
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and sepply of all the edible ofls (in
which groundnut and mustard ofls
account for a major proportion) are
~ indicated below:—

Year Edible Oil
(Lakh tonnes)
Demand  Supply
1977-78. . . 33°42 2678

1978-79. . . 3501 28:03

(b) Important measures under way
by Government for increasing the
productlon of oilseeds in the country
are briefly as under:—

(i) Raising the productivity per
hectare, both in irrigated and unirri-
gated areas, through rapid spread of
improved technology;

(i) increasing the area ynder irri-
gated crops by exploiting the poten-
tial under the command of new
irrigatlon projects;

(iif). increasing the area wunder
short duration varietles through inter
and mixed cropping:;

(iv) strengthening the seed pro-
duction programme by augmenting
the supply of certified seeds;

(v) stepping up the coverage ynder
plant protection measures, including
aerial spraying in case of ollseeds
over contiguous areas, wherever
feasible;

(vl} fixation of support prices and
undertaking purchase operations;

(vil) provision of subsidy on the
cost of certifieq seed and for plant
protection measures;

{vill) intensification of research
efforts; and

(ix) extension of area ynder non~
" ‘traditional oilseedg crops, like sun-
Hower and soyabean.

" A%'a remlt of the adoption of the

major oflseeds increased to 89328
thousand tonnes during 1977-78 from
7834.2 thousand tonnes in 1976-77. The:
production of oilseeds during 1978-T9
is expected to be higher than in 1977-78,
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Decling ip profitability of nationalised
banks

1651. SHR; A. BALA PAJANOR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be

pleased to state:

(a) whether it is true that the pro-
fitability of the public sector banks
has shown considerable decline;

(b) if so, the extent of decline and
the remsons therefor;

(c) the extent of contribution of
out-dated methods of management
towards this undesirable trend; and

(d) the crash remedies evolved 10
make banks function as dynamic,

purposive units for galvanising the

economy consistent with avoidance of
waste of time, energy and resources
in any form?

THE MINISTER OF BTATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
While the profits of the 22 public sector
banks including State Bank and Its
subsidiarfes have Incréased from RS.
30.89 crores in 1975 to Rs. 36.47 crores
in 1977, profits s percentage of tbe
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total working funds, have shown a
slight decline.

(c) and (d), The decline in the per-
centage of net profits is attributable
inter alia to progressive expansion of
credit to the priority gand hitherto
neglected sectors involving higher
service -cost, incidental and operational
costs of rural branch expansion and the
prevalence of sickness in industry. The
profitability aspect of the banks is
constantly kept under review by the
banks themselves, the Reserve Bank
and the Government with a view to
Improving the working of the banks so
as to subserve social objectives.

Oonstruction of Janata Hotels and
5-Star Hotels during 1979-80

1652. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) indicate the number of Janata
Hotels likely to be built in 1879-80
for tourist and the towns in which
these are being built indicating the
likely expenditure to be incurred
thereon; and

(b) is the Government considering
the need to expand the present units
of Five Star Hotels or to build new
Five Star Hotels; if so, how many
of these are likely to be built during
1978-80 and the amounts to be incur~
red on such hotels indicating the
places where such hotels are being
expandeg or built?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Construc-
tion has commenced on the first Ashok
Yatri Niwas (Janata Hotel) in New
Delhi of 1250 beds at an estimated cost
of Rs. 300 lakhs. It will be partially
completed and commissioned (650
beds) during 1879-80.

{b) Expansion work on the “Ashok-
yar” and “Ashok” Hotels in New

Delhi of the India Tourism Develop-
ment Corporation is in progress and
this is expected to be completed during.
1979-80 at a cost of Rs. 270 lakhg and
Rs. 101 lakhs respectively.

The earlier proposals of the Hotel.
Corporation of India to put up two 5-
star hotels—one at Jubhu in Bombay at
a cost of Rs. 12.83 crores and another:
at Srinagar at a cost of Rs, 10.99
crores—have also been  approved.
Work on these projects is expected to-
be taken up during 1979-80.

Export of mution

1653. SHRI SUKHENDRA SINGH:
SHRI ABDUL AHAD VAKIL:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COQOPERA-
TION be pleased to state:

(a) the quantity and value of mutton
exported per year during the last
two years and the names of the
country where it was exported;

(b) whether it is a fact that due
to huge quantity of its export there-
has been considerable increase in its.
price in the internal market; and

(c) if so, hig reaction therein and
steps proposed to be taken to bring,
down its price in the interna] market?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,.
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) A state-
ment showing country-wise exports of
Mutton (Fresh and Chilled Meat)-
during last two years is attached.

(a) and (c). The annual exports of
mutton constitute only about one per
cent of total estimateqd production in.
the country which is hardly likely to-
have any deleterious effect on prices in
the internal market. However, a con~
stant and close watch is already belng:
kept on priceg in the internal market
and domestic needs are belns giver-
priority.
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Export of Mutton (Fresh Meat) From India

V%t:::iln Rupul.}

1976- 1 8
5. No. Country - d - ol
Quantity Value Quantity Value
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4 Iran. | . . . . . sBo 4., 75
g,- Kuwait . . . lm;,tg 120,15,604 1683,339 1,94,01,620
, Qatar ., ., 26,3 2,31,545 1,554 20,242
a Belgium . . . 090 -n.g e ..
Oman ., 933:14? 52,46, 672,332 1,42,10,738
9. Saudi Arabia ) 094 1,74,062 7,931 1,907,734
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Anomalies 2 wage siructure of class.

1 officers of LIC

1857. BHRI SAUGATA ROY: Will-
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased:
to state:

(a) whether Life Insurance Corpo-
ration clasgs I officers have been de-
monstrating for some time past against
anomalieg in the LIC wage gtructure;

(b) whether the Finance Minister
had assured on November 28 that a
satistactory solution would be found-
to the problem of anomalies within
two months;

(c) the reasons for non-implemen-
tation of the assurance; and

(d) the steps the Government is.
going to take In this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b)..
Ves, Sir.

(c) and (d), Difference in the DA
formulate applicable to Class I officers
and Class III and IV employees of LIC"
is a major factor in the growth of
anomalies. The basic solution to this
problem has therefore, to be found
through a revision in the DA formula
applicable to Class III and IV em-
ployees,

The wage agreement between the
LIC Management and Class III and IV
employees having expired in March
1977, negotiations have to be conduct-
ed to work out a new wage agreement
Since removal of the anomalies through -
a wage settlement was expected to-
take gquite pometime, Government
decided to grant interim monetsry
relief ranging between Rs. 75/- and:
Rs, 250/- p.m. at various pay-levels to-
officers of the LIC. In addition the
officers stagnating at Rs. 2400/- have-
also been granted relief of Rs. 100/-
each. 'The interim relief 8o given Wilk.
be set off against the future revision.

'intheualeufwm:uwm_,
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‘Following the grant of interim pelief,
as mentioned above, Class 1 officers
of the LIC have withdrawn thelr agi-
‘tation.
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1659, SHRI C. K. JAFFER SHA-
RIEF; '
SHRI K. LAKKAPPA:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government propose
to introduce a comprehensive Bill in
the Parliament to implement the ree
commendations of the Chokshi Com-
mittee on Direct Taxes; and

(b) if g0, what are its main recom-
mendations accepted by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b). A
few of the recommendations contained
in the Interim Report of the Chokshi
Committee have been implemented
through the Finance Act, 1978. The
other recommendations in the Interim
Report, as also some of the recommen=
dations in the Final Report, are in an
advanced stage of consideration. A
Bill to give effect to such of these re-
commendations as are found accept-
able by the Government i{s proposed to
be introduced as early as possible. The
remaining recommendations in the
Final -Report will alsp be processed
expeditiously and such of these recom-
mendations as are accepted by the
Government will be implemented by
sponsoring necessary legislation.

- EREE

1660 Wt T wTCRIW : 4T Y Swwe Holt
ey fuew dlﬁ-a_xmirfh maﬂiﬁs:-

(v w 31 W, 1970 W fred

g Ty ¥l ¥ s g o aeed
wwmwu

(-) tﬁnt.a'rw#mml quody

whi arif«t qowTed v wﬁﬂf

(w) wmmﬂmﬁ m&.
wyt wire #¥F car §; ot

(1)mwﬁmwmn M-
mmt&mt‘r



93 Written Answers PHALGUNA 11, 100 (SAKA) Written Answers o4

: i'?:mnrimm(ammp
E ! w):
) : ST YA 9T rangy e

&"ﬁ’ﬂ  30-1-79 W

1
)
32

ag 3

EE

14
33

173
3
i
i
;
]

Condition for World Bank Loan re-
garding Blo-data of engineerg work-
ing on the scheme

1661. SHRIMATI MRINAL GORE:
Will the DEPUTY PRIME MINISTER
AND MINISTER QF FINANCE be
pleased to state:

(a) is it a fact that wherever the
World Bank loan is given to particular
scheme in India the bio-data of cur
Engineerg etc. working on the scheme
are required to be sent to the World
Bank Authorities;

(b) if so, what are the reasons;
and

(c) is this condition applicable to
other countries also?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (¢) No,
this ig not the normal practice. How-
aver, during the course of appraisal of
projects by the World Bank, sometimes
strengthening of exisfing administra-
tive arrangements or creation of new
administrative set up ig necessary for
effective and timely completion of the
projects. In such cases, the manner
in which such strengthening, etc. is

required is identified. While reporting
the progress of implementation of the
project, the steps taken for filling up
the requisite posts are also reported to
the World Bank from time to time. In
exceptional cases, where consultants
are agreed to be employed by Govern-
ment of India or other project imple~
menting authorities and are to be
financed by the World Bank, the Bank
is consulted according to the terms of
the project agreement, regarding the
adequacy of qualificationg and experi-
ence of the consultants. These are
standard requirements of the World
Bank which are applicable to various
other countries as well.
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check smuggilng .

1668, SHRI R. MOHANARANGAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(s) the trend noticed by Govern-
ment with regard to the range sad

extent of smuggling in the country;

(b) whether it i a fact that smug-
gling has again raised its ugly heal
with renewed intensity; and

(c) whether Government have con-
sidered the advisability of mobilising
assistance from volunlary groups of
dedicated workers to counter the anti-
social menase?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Assessment reports reaching the Gov-
ernment do not suggest any spurt in
smuggling activities. According to
these reports smuggling is well con-
tained,

(cy There was no occasion for Gov-
ernment to consider such a suggestion.
However, Government would welcome
assistance from such voluntary agen-
cies in tackling the menace of smug-
gling.

Decline in export earnings frem tra-
ditional expeort items

1664, SHRI K. KUNHAMBU:
SHRI VAYALAR RAVI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the

export earningg from the traditional
' export items lke cashew, coffee, tea
. etc. have come m-:hmﬁldy
© during 1078-79;

(‘b)ﬂlo,theraumw

A8) . mm'mha.-

wised any long term export strategy

tohnonnpthcmﬂdthnnm,’

(@) ¥ go, the detalls thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL - SUPPLJES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes, Bir.

(b) The main reasons in the case of

tea, coffee and cashew lkernels are
decline in world priceg, and reduced .

- availability of raw cashew nuts,

(¢) and (d). Government has adopted
a long term stable export policy of
strengthening and expanding the pro-
duction base of selected items, both in
industrial and agricultural field, and
generating exportable  surpluses.
Priorities for allocating funds for
selected export sectors Including tea,
coffee and cashew gre being considered
by the Planning Cemmission in consul-
tation with Central Ministries and the
State Governments. It is only with a
strong production base that we can
have sustained exports.

Blacklisting of Garment Exporters

1665. SHRI HARI  VISHNU
KAMATH: Wil the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

{a) whether it is a fact that several
garment exporters have been recently
blacklisted;

(b) it so, how many tn:ether with
their names and addresses;

(¢) the reasons for blacklisting

(d) the details of malpractices in-
dulged in by each of them; and

(e)wblthuothupamlﬁmhddﬂl
are eeatum!ﬁd
mhﬂm,ﬂmttllnf!hm?

mmwn&nm
THE MINISTRY OF COMMERCE,
CIVIL SUPFLIBS. AND COOPERA-

B -mu (SHRLARDF m; man,u
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(®) to (). Do veves,

lmpan fiscal "penalty.
The Hon'hle Member is presumably

»

refetring to the recent action taken by
Controller of Imports and

ﬁ% suspending the registra-
of 123 exporters of readymade

garments’ under Para 271(3) of the
Hand ‘Book of Import-Export Proce-
dum 1978-79.

On the basig of complainta received
by Government against the exporters
of readymade garmenis alleging non-
utilisation of the export quotag grant-
ed to them by the Cotton Textile

Promotion Council in 1878, the

tion of 123 registereq exporters
mdymnde garments was suspended
on 2’-!3—191’5 for a period of 3 months.
these partles ‘were subsequently
to explain the reasons for non-

: tion of the export quota granted
Replies, ‘wherever recelved
trom the firms, are being examined by
ef Controller of Imports and
orts, New Delhl. In some of the
cages, suspension orders have already

been’ glﬂﬂlrnm:

Chinese offer to buy Tobacco, Sugar

1686. SHRI JYOTIRMOY BOSU:
Wil the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

whether e’s Republic of
Mbpﬂe;rplt:wm

ﬁ. vint sm;mt/expo:t tacilities

ng 80, what are the details there-

'_ e

u#m, i any, has been
Az m‘thgwo#sr?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to 1¢).
A stptement is attached,

Statemept

Tobacco: So far as Government is
aware a private film of Andhra Pradesh
has sold about 2000MT of tobacco of
various grades to China. State Trad-
ing Corporation was also negotiating
with the relevant Chinese Organisa-
tions for export of tobacco against
import of raw silk but this has not
materialised so far.

Suger: A quantity of 71150 MT of
sugar was Supplied to Ching during
1978, An offer for supply of addifional
quantity of sugar during 1979 has also
been made by State Trading Corpora-
tion through our Embassy and the
Chinese reaction is awaited. '

As jmport and export trade with
Ching is neither canalized nor under
any trade plan, Government is not in
a position to say what all offers
have been received by the Indian ex-
porters from the Peoples' Republic of
China.

Ban on export of Groundnuts

1668. SHR] C. N. VISVANATHAN:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPm
TIONbephasedtomh.

(a) whether there is a ban on the
export of groundnuts; .
(b) if 0, the reasons thereof;
(c) wm%ueam

of the low prices off groyn
growery in Tamil Nadu and other
areas;

(d) if so, the steps proposed to make
it more lucrative for nuundnut
growers; and

(¢) whether removal of ban on £X-
mhmﬁﬂﬂﬂﬂulvﬂmﬂh
this rulp'd
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. THE 'MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHEI ARIF BEG): (a) Export
of HP§ groundnuts is canalised through
NAFED and a limited quota has been
released for exports. Other varieties
of groundnuis are not allowed to be
exported,

(b) Export of groundnut has been so
regulated to conserve the local avail
ability of edible oilseeds.

(¢) and (d) Prices of groundnuts in
Tamil Nady and other areas have re-
mained above the minimum support
price of Rs. 175/~ per quintal for fair
average quality of .roundnuu in shell

(e) A limited quantity has already
been allowed for export.

Coverage of Areag under New Credit
Scheme

1669. SHRY A. R. BADRINARA-
YAN:
SHRI NIHAR LASKAR:
SHRI M. V. CHANDRA
SHEKHRA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANE
be pleased to state:

(a) whether it is a fact that Union
Government plans to cover much
wider areas of the country under its
new credit scheme;

(b)iilo.wh:tuuthemin!mr
es of the scheme;

(¢) whether the scheme is jikely
to be implemented;

(d) whether under the scheme new
credit plans have been prepared for
every district in the country; _and

(e) it 50, the details of the same?

THE MINISTER OF -STATI_ IN
THE MINISTRY OF FINANCE (SHRI
_MQUARUIMH) (u) to (e),

Membera

mmmmw

in the country except the metropolitan
citieg of Bombay, Cslsutta and Madras
and the Union Territories of Delhj and
Chandigarh. Interms of this Scheme,
designed banks have been given res-
ponsibility of providing leadership to
all the financial institutions in securing
banking developments along the desir-
ed lines and their increased involve-
ment in the development of the district
economies through planned dispensa-
tion of bank credit to the priority sec-
tors. Keeping in view the potential
for credit deployment in the rural areas
of the Union Territories of Delhi and
Chandigarh, the banks were also
asked to prepare credit plans for these
areas even though initially they were
not covered under the Lead Bank
Scheme,

The credit plans prepared by the
lead banks mainly seek to identify the

been asked to terminate their current
phnswthemdocneemberzsuml
to formulate new credit plans for a
3-year perlod—1980—82, The banks
have been advised to dovetail these
plans with the development plans at
the district level

Loang Advanced by Oenire to different
Stateg -

1670. SHRI K. MALLANNA:
SHRI K. PRADHANT:

wmmmmmm
AND MINISTER OF l‘INANC! BO
pleased to state: :
(l)muﬂlummbero!lolm
sdvanced by Cettre- fo dw
Bhtuduringhﬂmmuﬂ ’

(k) the detalls

_ ing indsbledness of the
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Centre have ang its reasons been ana-
lysed in a compensative strategy of
Centre State financial relations in
India? .

THE MINISTER OF STATE IN

"THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The loans
and advances given to Stateg by the
Central Government in 1976-77 amount-
ed to about Rs. 1447 crores. In the
Central budget 1978-79, the revised
estimates of loans and advances to
State Governments in 1977-78 amount-
ed to about Rs. 1972 crores,

(b) The position regarding States’
indebtedness to the Centre was con-
sidered by the 7th Finance Commis-
sion, It was estimated by the Com-
mission that Central loans likely to be
outstanding against the States at the
end of 1978-79 would be around Rs.
13465 crores. The Commission recom-
mended relief in repayment of Central
loans by the States estimateq at Rs.
2155.80 crores for the years 197984
The Central Government has accepted
the recommendation of the Commission.

Reserve Bank report on currency and
Finance

1671. SHRI EDUARDO FALEIRO:
Will the DEPUTY PRIME MINISTER
~ AND MINISTER OF FINANCE be

pleased to state:

(a) whether the Reserve Bank re-
port on Currency and Finance points
out that during the year ended on
30th June, 1078 sluggishness and un-
certainty injured the Indian economy,
4imports shot up and exports slumped,
industrial growth was disappointing,
‘money supply went up and retail
- priceg Increased;

: ﬂ’) it 50, what were the reasons for
“this unfortunate state of affairs; and

"I

" (&) what steps have Government

financial situation during the current
year?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
to (c}. The Economic Survey 1J78-79
which was laid on the Table on 23rd
February gives the latest details ahout
the economic situation in the country.
The sluggishness that the RBI Report
speaks of is in the context of the eco-
nomic situation that had prevailed
before 1977-78. There is ample evi-
dence to show that, taking both pub-
lic and private . sectors together, in-
dustrial invetsment hag picked up
since 1977-78. This is confirmed also
Ly the latest estimates of the Central
Statistical Organisation which show
that fixed capital formation in 1977-78
was 10 per cent higher i{han in 1978-
77. For 1978-79 all available evidence
indicates that the rate of capital for-
mation and savings will be higher
than in 1877-78. Industrial growth
rute which was 3.9 per cent in 1977-78
is expected to go up to 8 per cent in
1978-79, The industrial recovery has
taken place in all major industries
and capacily utilisation hag increased
substantially throughout the system.

Money supply increase of 147 per
cent in 1977-78 was lower thon 20.3
per cent in 1976-77 and the overall
price situation has remained stable.
Between December, 1977 and Decem-
ber 1978, the consumer price index
registered an increase of only 1.5 per
cent whereas the wholesale price
index showed a marginal decline.

During 1977-78 imports increased
by 19.6 per cent and exports decele-
rated to 4.5 per cent resulting in a
trade deficit of Rs, 693 crores. Dece-
leration of exports has been the com-
bined result of some domestic and
many unfavourable international fac-
tors beyond our control. However,
increase in imports has been the result
of liberalised import policy. Notwith-
standing a slow down in exports, our
balance of payment, as judged by the
volume of our external resources, re-
maing quite strong.
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Prowed Exmiliac fn _usoctien

| 1672. SHRI V. ARUNACHALAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the expenditure proposed to be
incurred by the Ministry in connection
with the UNIDO Conference;

(b) the broad heads of the proposed
expenditure; and

(c) the raisondetre of the proposed
expenditure in the fact of other cry-
ing needs of the economy?

AND 41] T (SHRI
mumfm KAUSHIK): ()

Civil Aviation do not propose to incur
any expenditure MM in con=
However, with a view to meet partially
the aemmudation requirementg  of
about 2500 'delegates expected to
attend the UNIDO Conference, Which
accommodation will ;ublequmt]y be
available for tourists visiting New
Delhi, the India Tourism Devélopment
Corporation, a Public Sector Under-
taking under thig Ministry, has taken
up the following schemes which will
provide 554 additional botel rooms:—

Name of the Scheme

e ————— v w e

—

Eatimated cost

(i) Expansion of Ashoka Hotel, New Delhi by addition of yo4 rooms.
(ii) Expansign of Akbar Hotel, New Delhi by rddition of 150 rooms,
(iif) Comstruction of a §00-room g-Star hotel at Windsor Plzce, New Delbi.

Rs.101.00 lakhs
Rs.270.00 lakhs
Rs.500,00 lakhs

Total  Ra.B71.00 lakhs

(c) The additional hotel rooms so
created will help to increase the vo-
Jume of tourist traffic to the country,
ag also encourage the holding of large
international conferences/conventions
thereby generating greater employ-
ment and more revenue in foreign
exchange,

Reduction in Rateg of interest em
Agricultural Loang

1873, SHRI DAJIBA DESAIL
SHRI G. M. BANATWALLA:
Will the DEPUTY PRIME MINIS-

TER AND MINISTER OF FINANCE
bnplundto-ute-

e s e e rote
m&ﬂ DI‘O,POle 4
-qtintm mauﬁ:oum:_nw

mnu.uﬁumn

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
ZULFIQUARULLAH): (a) and (b).
There is no proposal to reduce the
rateg of interest on all the agricultural
loans. However, some of the Wﬂ-
ant steps taken 'in thiz direction
the recent past are given below:—

(1) With effect from 1st January,

00

not

(2) With eftact - tom lat March
1978, the Reserve Bank has reduced

itare!lnpnm m’b',ﬂﬁfgm
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Bak rate t6 3 per cent below bank
Tuté 1h cawe of ghort-térm jiricul-
hiral advantes dnd from 1.5 per cent
below bank rate to 2.5 per cent in
case of mediun term advances, The
‘benefit accruing to the cooperatives
is to be passed on 1o the ultimate
borrowers in the fovm of lower rates
of

{3) The banks have been advised
ic charge infirvs! at ) per -cnt per
apnum on their skort and medium
term advauces to Primarv Agricul
ral Credit Societies and Farmers
Service Societies with effect from
1st April, 1979 irrespective of the
size of loan business of the bene-
ficléry institution. The rates of
‘interest tp ultimate borrowers from
such societies will, therefore, go
down.

schaiical/ebers .
ea by LA. in Boeing Fleet

1674. SHRI D. D. DESAI: Will the
‘Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any mechanical or op-
erationa] snags were discovered by
Indlan Airlineg in regarg to their
Boeing fleet;

(b) it so, whether Boeing Company
was informed to these snags;

(c) if so, whether any repairs were
carried out;

1d) what was the view of Civil
Aviation authorities on these snags;

(e) whether there was genuine fears

) if 50, what steps have been taken
to make the Boeings quite At?

ARD CIVIL AVIATION (SHRI

T KAUSHTK): (a)
by g . " noticed dur-
%Mmd types of air

106

cation promptly, The Boeing-737 air-
craft is no exception, The manufac-
turers are always informed of snags
of any unusual nature. The manufagc-
turers also keep the operators inform-
ed of any defects reported by other
operators with suggested rectification/
modification action, which ig always
carried out.

(d) Indian Airlines are operating
under approved system of Mainten-
ance, and according to the procedure
laid down, they are required to fur-
nish details of major defects observed
on their fleet of aircraft during main-
tenance/operation. Such reportg on
defects and the rectification action
taken thereon by the Operator are
examined and analysed and further
regulatory action is taken by the Civil
Aviation Airworthiness Authorities
where swarranted.

(e) No, Sir.

(1) Does not arise,

FPopularisation of use of Artificial
Jewels

1875. SHRI BEDABRATA BARUA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether gold prices in India have
been artificially propped up by the
demand of holding gold as ornaments
in addition to the use of gold as a
store of black money;

(b) whether the habit of keeping
valuables even by poor people have
caused a lot of burglarieg and need-
less work for the police; and

(c) what steps have been taken to
intensify a nstion-wise drive to Po-
pularise the use of artificial jewels?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (2
The rise in the price of gold is matily
attributible to the tisé H ¥s intére
national price, play of speculative
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forces, paucity of stocks and seasonal
demand, '

(b) There is nothing to show that
poor people has a habit of buying
gold ornaments now or keeping valu-
mbles. C

(c) No steps have been taken to
popularise use of artificial jewellery.
The policy regarding allotment of gold
for the manufacture of artificial jew-
ellery is liberal. There is no -
tion on dealing in articles having
gold content of purity of less than
nine carat.

aize S  wen et @ fraiw F aoerc e
gk whemremi

1676, it wo fay sTgC :
=t gwTe wigen -
¥, ey

w1 qE W ATTC fewrem HdT ag aana
wrga sdife -

MARCH 3, 1579

Export of Raw Jute

1677. SHRI RAJ KESHAR SINGH:
Will the Minister of COMMERCE,

TION be pleased to state:

(a) whether his attention has been
drawn towardg news item entitled
‘Experts Suggest Export of Raw Jute’
published in the Statesman dated 13th
January, 1979; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION,
(SHRI ARIF BEG): (a) Yes, Sir.

(b) Appropriate policy for export of
raw jute is formulated after taking into-
consideration all relevant factors in-
cluding demand and supply position inx
the market.

Third Level Airling Operations

1678. SHRI R. KOLANTHAIVELU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) particulars of the policy ev-
olved for permitting third level air-
lines operationg in the country; and

(b) the time frame envisaged for
implementation?
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economic viability, and has recom-
mendeq certain guidelines whereby a

strong and visble system of Third|

Level Air Services could be set up, so
as to adequately respond to consumer
demand and enable long term market
growth as also profitable operations.
Other places would follow in the gub-
sequent phases, While deciding the
Places to be linked by Third Level
Operations, the importance of the loca-
tion for tourists and the industrial and

commercial importance of the towns/

cities will be kept in view.

(b) The report of the Committee is
under examination of the Government
and a decision ig likely to be taken
shortly.

Selection of Villagey in Gujarat for
Intensive Agriculiural Financing

1679. SHR] CHHITUBHAI GAMIT:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the number of villages in the
State of Gujarat for intensive Agri-
cultural Financing selected during the
current financial year;

(b) whether State Bank of India
has evolved any comprehensive de-

velopment plang and prepared bank-
able schemes for ag Jarge a gection ot
village population as possible covering
such activities agy digging of wells and
installation of pumpsety for irrigation,
purchase of milch cattle, cattle, gobar-
gas plants, village ang cottage indus-
trieg ete; and

(c) i so, the number and names of
the districty that are going to be
benefited and the practical steps that
have been taken to implement this
scheme, districts-wise, in the State
of Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The com-
mercial banks have a scheme of
‘Village Adoption® for integrated
development of the village economy in
all its aspects in a phased manner. In
the State of Gujarat the number of
villages adopted by the commercial
banks stood at 2020 as at the end of
June 1978 as against 1833 at the end
of December, 1977.

(b) and (c). Yes, Sir. Twenty-nine
agricultural development schemes have
been prepared by the State Bank of
India with an aggregate loan outlay of
Rs. 19.74 crores covering the following
districts in the State of Gujarat:—

—

Scheme

N ——

. Ar eaDevelopment. . . . .

.” For all districts except 6 districts in Saurashtrs .

o — o —
- ty .




' SeHemté I o :

b

& Energistion of ells.

5. ]!I Bk . .

6. Farm Mechaaisation (for purchase of tractors)

9. Gobar Gas Plant.

. . -

8. Tobacco cultivation

9. Chicorycultivation . . . .

10. mmt

(A State Scheme)

In addition, comprehensive village
development plans have also been pre-
pared under the Integrated Rural
Development Programme for six dis-
tricts, namely, Surat, Kaira, Banas-

kanthas, Gandhinagar, Sabarkantha and
Abmedabad.

Probiems die to luipett of Additienal
Quantity of Rubber

1680. SHRf M. RAMGOPAL REDDY:
Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the decision of Govérn-
ment to import an additional quintity

of 15,000 tonnes of rubber has run
into problems; and

GOYAM m No, 8ir.

m-n-mm

Jite Goods from Chima

1681. SHRI D. N. TIWARY:
SHRI R. V. SWAMINATHAN:

TION be pleased fo state:

(a) whether India is facing _very
hard and keen competition in Japam
in jute goods from China;

(b) whether jute and jute products
exports in Japan hag come down con-
siderably due fo this competition;
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been as under:

Year {in tho%::iugnmn
97578, - - 157
1976-77- . . 225

1977-78. . . 219

Jute goods, in general, are facing
competition from Synthetics and other
competitors and in order to withstand
such competition, appropriate promo-
tional measures have been taken.

ension of Shipment of Jute gools
from India te Soviet Union

Will the Minister of CO
CIVIL SUPPLIES AND COOPERA-

(&) whether it ig a fact that the
Soviet Union which is the biggest buyer
of Indtin hessian and sacking materl-
als has strongly protested ggainst the
tetal suspension in the shipment of
utagood;mmdhmﬂomber.
and die

contract in the context of the strike in
the industry. The industrial dispute,
since then, has been resolved.

Complaints against Banks from Sick
Units

1683, SHRI O. V. ALAGESAN: Wili
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether Government have been
getting  representations from sick
units complaining against the banks
for their indifferent attitude to nurse
the units; ang

(b) if so, what action has been ta-
ken by Government to help these
unita?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRE
ZULFIQUARULLAH): (a) Represen-
tations from different industrial units
including sick units are received by
Government from time fo time. Some
of these representations, among other
things, contain allegations regarding
indifferent sttitude of banks towards
sick units.

(b) Such representations are laken
up with concerned banks, so as to take
appropriate action on merits of each
case. When the units are considered
potentially viable, suitable nursing
programme is also drawn up. Public
sector banks have further been advised
to set up special cells at their head
offices and regional officeg to look into
problems of sick industrial under-
takings.

Amistance to Dismona Cutting Units

1684, SHR{ P. V. PERIASAMY:
Will the Minister of Cohnﬁlm
CIVIL SUPPLIES AND COOPERA-
muwwmmm
iriittited by Government to help the
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50,000 diamond cutting units in the
m&y’

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOFPERA-
TION (SHRI ARIF BEG): A number
of steps have been taken intec the
recent period to help the diamond
eutting units in the country, which are
miostly dependent on export market—

(i) Import duty on rough diamonds
'has been abolished by Government.

(ii) Specialised machines for manu-
tacturing gem and jewellery articles
have been placed under OGL for
import purposes,

(ili) Government have set up
Hindustan Diamond Company for
procurement of imported rough dia-
monds and distribution to meet the
. requirements of the export trade.

(iv) Indian Diamond Institute at
- 8urat and Gem Stones Artisans
- Training School at Jaipur have been
-set up under the auspices of Gem
and Jewellery Export :'Promotion
Council to train the artisans in
modern methods of cuiting and
polishing diamonds/precious stones.

Residential Accommodation and Trans-
port for Income Tax Officials

1685. SHRI S. R. DAMANI: Wwill
the DEPUTY PRIME MINISTER AND

i
iR
Y
33
E

m-lm:; Awm . mncn 3 mr m .nlmwm

.. I'.It_ﬁ..

Tax Officials in anl the
cities as they live at far off places?

THE MINISTER OF STATE IN

"y

THE MINISTRY OF FINANCE (SHRI

ZULFIQUARULLAH): (a) Yes, Sir.
There is a phased programme to pro-
vide residential accommodation to
Income Tax Employees at a number of
places including the metropolitan
cities. Although no sgparate budget
provision was made exclusively for
Income Tax Employees, provision of
Rs. 5 crores was made during the
financial year 1978-79 for providing
housing facilities to employees working
under Revenue Department, including
Income Tax Employees.

(b) No, Sir.

Shipment of Raw Cashew being
withheld by ‘Tanzania

1686. SHRI KUMARI ANANTHAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether a shipment of 10,000
tonnes of raw cashew is being with-
held by Tanzania agaihst the provi-
siong of Agreement concluded lmst
year beiween India and Tanzania;

(b) if so, the reasong for the nme'
and

(¢) the steps being taken by Goév-
ernment to implement the provisions
of the Agreement?

THE MINISTER OF STATE IN

THE MINJSTRY OF COMMERCE,
CIVIL SUPPLIES AND <COOPERA-
sritronesnnx mma m_tu

Ab). anli £¢J Nesathtlnm are mn'ent

1y held with Tansanien authorities 40

Zacilttate. op, ot shipment.
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Rent peld for Officey of Income-tax
" and Oentral Exeise in Tripury

1687. SHRI SACHINDRA  TAL
BINGHA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the amount of rent paid for
-accommodating offices of Income-tax
and Central Excise in Tripura during
the last three years, year-wise; and

(b) the detaily of the steps taken

up-to-date to comstruct its own build-
ing to accommodate these offices?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SATISH AGARWAL):
Clentral Income
(=) Excise: Tax
& Customs
Rs. Rs.
1975-70- GyoBroe ™ Nil
Wy
1976-77. . . 7500030 > Nl
1977-78. . . 026575 Nil.
April, 78 to Jane *39 * Rent pay- Nil.
able Rs.
8670 no,
out of which
Rs. 457900

bave

(b) (i) The Income Tax Department
has its own Departmental building in
Agartala where Income Tax Offices are
located,

" (il) The Central Excise and Customs
Department has Departmental build-
ings in Agartala, Mhuarighat, Manu,
Dharamanagar and Dhalighat. Efforts
are being made to procure land for
gounstrycting such other Departmental
tuildings as may be considered neces-
W":'tp meet the requirements in
‘Teipura.

Garment export quota policy

1688, SHRI SUKHDEV PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the Delhi Exporters
Association has protested against the
garment export gquota policy of Gov-
ernment;

(b) whether it is a fact that it would
result in huge losses to small exporters;
and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir.

(L) and (c). Keeping in view the
basic objectives of utilisation of tex-
tile quotas, long-term development of
exports and reasonable unit value
realisation, the quota distribution
policy for 1979 has been finalised by
the Government. In order to help
small exporters, allocation under hand-
looms has been increased further in
the presenl policy. The policy, which
is under implementation, is designed
to help all sections of export trade,
including small exporters.

News-tem captioned - “high-powered
hush-up”

1689, SHRI R. L. VERMA:
SHRI K. LAKKAPPA,

Will the Minister of COMMERCE,
CIVIL SUPFPLIES AND COOPERA-
TION be pleased to state:

(a) whether his attention has been
drawn to the news item appearing in
Blitz of 16th December, 1878 under
the caption “high-powered hush-up”
in which a number of charges for sell-
ing steel in black market have been
made against M/s. Jayaramdas Udyog
Limited, Bangalore and its sister con-
carn; and
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proposed to be taken against  the
company?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES = AND  COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir.

(b) The matter is still under investi-
gation.  Appropriate action will be
taken as called for after the inquiry
is completed.

Bupply of set of new coins to public

1680, SHRI SHIV NARAIN SAR-
SONIA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

.(a) whether it is a fact that the
Master of Bombay Mint advertised in
the press that a set of New Coins
will be supplied to the public against
cash payment;

, (b) is it also a fact that a sum of
Rs. 310 was got deposited in the
‘Bombay Mint for each set of coins;

(c) ig it also a fact that the set of
Coins supplied by the sald Mint was
only worth Rs. 62; and

(d) if so, why coins worth Rs. 62 are
-exchanged for Rs, 3107

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). (a) Yes, Sir.

(b) Yes, Sir. The sale price of a 10
«coin proof set is Rs. 300 anyl Rs. 12 are
totards packing and déspatch charges.

(c) and (d). The face value of a set
of proof coink is of coursé Re. 62, but

received within

lpcdﬂed period, and
since they are not struck later, they
acquire ‘scareity’ value. ~Thes
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1894, SHRI RAMJILAL SUMAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

{(a) whether the Trade Mark Agree-

ent with Coca Cola Export Corpora-

Bottlers had to be approved and/

or renewed by Government from time
‘g time; and

{b) when the Trade Mark Agree-

ment wag approved last and what is its
status now?

THE MINISTER OF STATE IN THE

(a) and (b), The agreement between
the Coca export Corporation and
the hottlers of Coca Cola in India for
the use of the former's trade marks,
€ approval of the

the approvgl of the Govern-
ment of India. Such registration
was initially allowed for a period
of seven years and their appli-
cation for continuation of the registra-
tion as users was kept pending tll a
final declslon was taken regarding
compliance with the provisions ‘of the
Foreign Exchange Regulation Act.

After the company asked to wind up

its operations, the Registrar of Trade
Marks was informed on 18th August.

1978 of the Government's proposal to

refuse the application for contiuing

regisiration as users of these trade

marks. As required under the provi-

sions of Section 40 of the Trade and

Merchandise Marks Act 1858, notice

was issued by the Regisirar to the ap-

plicants who asked for a hearing. The

hearing was held on  8th December

1978 and a final decision was taken

that they should not use the trade mark

beyond the date of hearing ie Bth

December, 1978,

Average Capital Central Assistance to
States :

1695. SHRI BALDEV SINGH JASR-
TIA: Will the DEPUTY PRIME MINI-
STER AND MINISTER OF FINANCE
be pleased to state:

(a) what is the average per capita
Central assistance to each State dur-
ing the Fourth, Fifth and Sixth plan:

{b) what is the average per capita
Central loan to each State during the-
Fourth and Fifth plan;

(c) the names of States which have
expressed their inability to amortise
in the Central loan and the ampunt
of loans outstanding against such
States at the end of 1877-78 and like-
1y to be by the end of 1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) A state-
ment (Statement I) giving the infor-
mation in Tespect of Fourth Plan and
Fifth Plan is laid on the Table of the
House, Statewise allocations of Cen-
tral assistance for the Sixth Plan have
not been finalised so far. .
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ing the information is laid on the
Table of the House.

{¢) Government have not received

any communication from any State
Government expressing inability to

amortise Central Joans,

Statement I

nstarred tion No, 1 by Shri
hldgvu Singh Jﬂ?ﬁ? in Lok thhﬁgson 2-3-79)

mn

s ST SR
(In Rupees)

Name of the State Fourth Plan Fifth Plan
(1969-74)  (1974-78)

1. Andbra Pradesh 58 8o

2. Assam . ) 119 152

3. Bibar . 58 73

4 Gujarat . 58 9¢

5. Haryana . . 78 114

6. Himachal Pradesh® 18g 340

7 Jmmuen_d 300 794

8. Karnataka 57 Bo

9. Kerala . . 8o o4

40. ‘Madbys Pradesh 61 74
11. Maharashtra 47 56
12, Manipur® . 135 464
13, Meghalaya® so1 513
14- Nagaland . 849 1047
15. Orisa . 7 114
18, Punjab . 78 104
17. Rajasthan Bg 108
1B, Sikkime . - 1493
19, Tamil Nadu 48 Bs
g0, Tripuras . 100 275
21, Uttar Pradesh . 58 (1]
22. West Bengal . 46 57
Nortx : Figures for these States () are only fo r

the periods for which have
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(b) A statement (Statement I1) giv- : )

Question No, by Shri Baldev
&m} Bmm 2-3-1979).
wﬁwfmhm&

@ mﬂ and the Fifth Plans. -

(In rupces)

Name of the State Fourth Plan #Fifth Plan
(1969-74) (1974-78)

1. Andhbra Pradesh. 37 57
2. Assam . . 70 w7
g. Bihar . . 40 40
4 Gujarat . . 41 57
5 Haryana . . 53 8o
6. Himachal Pradesh 128 34
7. Jammu & Kashmir 202 539
8. Karnataka 40 58
g Kerala . . 56 G5
10. Madhya Pradesh 43 47
11, Maharagshtra 33 38
12, Manipur . . 112 45
13. Mecghalaya . 81 L1}
14. Nagaland . 65 105
185, Orima . . 50 7
16. Pugjab . . 50 78
17. Rajasthan 58 R
18, Sikkim . . — 150
1. Tamil Nadu . 33 .57
go. Tripura . . 88 2%y
21. Uttar Pradesh . 40 59
22. West Bengal . 84 'ss'_

e

micuhﬂmof uﬂ;'uul,
:91|md-um Mﬁ

-mzuumm Hmdomwe
N.EQG. Mnnl
vrhh-lwknm
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1696, SHRI X, B. CHETTRI: Will
the Minister of COMMERCE, CIVIL
SUPFLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that the
econstruction of building for the Tea
Research Centre in the District of
Darjeeling hag been unusually delay-

(b) if so, the reasons thereof; and

(c) when Government propose to
start the centre?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI K. K. GOYAL): (a) and
(b), There hags been some delay in
completion of the building because
the progress of construction was ham-
pered by long spells of rainy days
at the site and shortage of cement. The
need for making some additions and
alterations to the original design of
the building also caused some delay.

(c) The Centre is already engaged
in various types of field trials in the
farm attached to it. Work in the
laboratory is expected to start by the
middle of 1978,

Improvement of Bhubaneswar Aero.
drome for Boeing Landing

1697. SHRI PRADYUMNA BAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

* (a) the progress so far made in im-
proving the conditions of Bhubanes-
war aerodrome for the Boeing land-
ing; and

(b) when the work is likely to be
completed?

. THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (8) and (b). The
miiln runway &t Bhubaneswear is be-
“ing resurfaced to improve its riding

quality to make it suitable for limited
Boeing 737 operations. The resurfmo-
ing is likely to be completed by the
end of March, 1978, Moreover, an
estimate for Rs, 15 lakhs has been
sanctioned for additions and altera-
tiong {o the terminal building to im-
prove the passenger handling facili-
ties. This work also will commence
shortly.

Enquiry into Skyjacking of Aircraft at
Varanasi in December, 1978

1698, SHR1 SHAMBHU NATH
CHATURVEDI:

SHRI K, A, RAJAN:
SHRI KANWAR LAL GUPTA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the enquiry into the
Skyjacking of the Boeing Aircraft at
Varanasi in December last have besa
completed; and

(b) if so, with what result and
follow up action?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The Crime Branch of tHe Ultar Pra-
desh C.LD, has completed the investi-
gations of the case. The accused were
charge-sheeted on 17.2.1979 under the
relevant sections of the Indian Panal

"_code, The case has been sent to the
Court for trial. The accused are still

in jail.
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Nationa] Savings Scheme in Delhi

1701. SHRI ANANT DAVE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FANANCE be pleased
to state:

L9
(a) whether it is a fact that Na-
tional Satvings Scheme in Delhi is
not workilig properly and has shown

MARCH 2, 1979

Written Answers

decline in its efforts to i
savings by the people;

(b) the yearly break-up of
years savings; £

(c) is it also a fact that the d
is due to lack of early settlem
commission claims of agents ap
ed for the purpose; and

(d) what concrete steps are I
taken in this regard?

THE MINISTER OF STATE
THE MINISTRY OF FINANCE (§
ZULFIQUARULLA): (a) No, §

(b)

Year Small Savings Coll
(Rupees in @
Gross

1976-77 . . 5684

1977-78 . . 76-05

1978-79 (upto Dec. ’78)69°39

#(Gross deposits minus withdrawa
cashments,

(c) and (d). Do not arise, in ¥
of (a) above, :

wAal aTe g gad wgl w fwi

1702, 0 famas s aEm :z
quzd SR Awe fawww dd 9z aEn
g1 &% e

frdawr § § a91 85 fawmEw T f
fawmr & frimw #1 @ faweeEl 8
TEEAR. A AN W@ X W
(wmea & <&t Wi fed gem
4012/79)
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Will the Minister of TOURISM ANL;
CIVIL AVIATION be pleased to state:

(a) whether a proposal to construct
an international airport at Amritsar
is under active consideration of Gov-
_ernment;

(b) whether a request in this re-
gard has been received from the
Punjab Government; and

(c) ig it a fact that the amount
of traffic justifies construction of an
international airport at Amritsar for
the convenience of people of northern
‘India?

" THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSOT-
TAM KAUSHIK): (a) to (c). Some
international air services to Kabul are
being operated from Amritsar Aero-
.drome by Indian Airlines. The Gov-
.ernment of Punjab have requested
that some of Air-India’s flights to
London should be diverted through
Amritsar, The feasibility of operat-
ing a few of Air-India’s services from
and to Amritsar as also the develop-
.ment of the aerodrome for such ser-
_ 'wices 1s under examination.

‘ Smuiggled Goods
" 1704, SHRT M. KALYANSUNDA-
" RAM: Will the DEPUTY PRIME MI-
NISTER AND OF FIN-
. ANCE be plensed to state:
() the. details of raids conducted
Yor smuggled goods and confscated

in different places during the
three months; and

(b) number of persons arrested?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Between
November, 1978 and January, 1979,
4510 searcheg were carried out in diffe-
rent parts of the country. As a result
of these searches, goods of a total
value of about Rs, 155 crores, which
were believed to be smuggled, were
geized,

(b) During the same period, 348
persong were placed under arrest in
connection with smuggling offences.

Increase of National and Internatiomal
Tourist Traffie in Jammu and Ksshmir

1705. DR, KARAN SINGH: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(n)l!itttnctthlttam‘lﬂm
in Jammu and Kashmir both nationsl
and international, registered an in-
crease during the last year;

(b) if so, the extent of increase
during last year over the previous
two years; and

(c) if not, reasons thereof and the
being taken to promote tourism
in the State?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Ves,
Sir,

(b) A statement indicating the num-
international

and 1978 alongwith percentage in-
crease over the last two yeers as Ob~
tained from the State Government is
enclosed (AnnexureI).

* (c)l.ml m. arise. - en ‘



Domestic and International Tourist Tralo to Jaumu & Kashuaiz duriag 1996 t 1978

1976 ] %lnm 1978 % 970
mmﬁ 19717
1. Kaslemir Vally

(i) Domestic Tourists. 2B6-412 387,817 854 443,349 148
(ii) International Tourists. 88,078 54213 $'4 59,398 94
Torar . 324,490 442,040 862 502,665 18'7

2. Twht-em!'ﬂutimanshl\fmb-
nodeviji . . 703,429 Bis,517 159 881,812 81

Anpronch madl, by Siates to amend
Recommendations of Sevemnty Finanoce
Commission

1706. SHRI K. PRADHANTI:
SHRI 8. 8. SOMANI:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(s) whether some States have ap-
proached the Central Government to
amend the recommendationg of the
Seventh Finance Commission to help
accelerate to pace of development of
poor and backward States like Orissa;

B

(b) whether Government would like
to take initiative in respect of these
States to enable to catch up with
other ‘advanced’ States within a
specified period?

THE MINISTER OF STATE IN
JHE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes; Sir.

(b)m.mmhamm
Finance Commission has been
fiscal tran

§5

that their sfer
as many of the States as pos-
wh evenue 8c-

scheme of devaluation of Central tax-
eg recommended by the Commission
leaves, for the five years 197

an estimated surplus of Rs, 13,582
crores with 14 States, For the re-
maining 8 States, including Orissa, the
Commissjon recommended pay-
ment of grnnt-in-a.id. under Article
275 of the Constitution to fill the gap
between non-plan expenditure end re-
ceipts on revenue account including
their share of central taxes and du-
ties,

2. The Finance Commission is a
statutory body and the Union Gov-
ernment have accepted their main re-
commendations, While taking deci-
sions on the recommendations of the
Seventh Finance Commission, the Gov-
ernment have taken note of the inter
se distribution of resources resulting
from the Commission's recommenda-
tions, Having regard to the fact that
some of the States may not be as
favourably placed as others vis-a-vis
their developmental requirements,
particularly in so far as the minimumi
needs programme is concerned, Gov-
ernment have decided that modelitias
will be worked out in consultationt
with the Planning Commission to sée
that the States with rdiﬂiﬂy arehk
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Securtly Arrsngementy at Alryorts

1707, BHRI BASANT SINGg
EKHALSA: Wil the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state;

(a) whether security arrangements
at all the airports in the country have
been fightened recently; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK), (a) Yes, Sir.

(b) Adrport/Aerodrom authorities
have been instructed to take fool-proof
measureg to:—

_‘ﬂ} rigorously enforce all anti-
hijacking and anti-sabotege checks;

(ii) make through arrangements
for searching baggage and frisking
passengers by responsible officers;

(iif) exercise effective surveillan-
ce over potential hijackers and
maintain adequate vigilance all
round;

(iv) ensure perfect physical se-
curity of airport complex; and

(v) alert airport security units
and strengthen existing security

measures to the extent necessary.

Suggestion for earmarking part of
Bxeise Duty Income for investment by
Industries

" 1708, SHRI DHIRENDRA NATH
BASU: Will the Minister of FINANCE
be pleased to state:

. {a) whether Government have re=-
ceived suggestions from the industries

r the Ministry to earmark a part
of its excise duty income for invest-
merit by industries; and

- =m it'00, the detalls thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
A few pre-Budget representations
have been received suggesting that
to encourage investment and to In-
crease production and employment, &
portion of the excise duty should be
earmarked for re-investment as in-
terest-free loan for modernisation and
rehabilitation as wel]l ag expansion of
industries which bear a high burden
of indirect taxes.

i
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_ PPurchase of Ancillaztey by Pubilo
_ 1710, DR, VASANT KUMAR PAN-
DIT: Will the DEPUTY PRIME MI-

NISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government have
evolved a policy directing all Central
Government Public Sector under-
takings to meet their requirements of
ancillaries manufactured within that
State by the Small Scale and Ancil-
lary Units;

(b) whether Government have seen
that this policy is effectively followed
by the Public Sector Undertakings
established in Madhya Pradesh;

(c) whether complaints have been
recelved that (i) BHEL, (ii) Bharat
Aluminium Ca Ltd., (iii) Vehicle
Factory and (iv) Bhilai Steel Plant, in
Madhyy Pradesh are not fulfilling
their purchases from the Small Scale
Units and ancillaries; and

(d) if not, steps taken to fulfi] the
policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISjI AGARWAL): (a) Detailed
instructions have been issued to all
Central Government Public Sector
Undertakings to develop and encou-
rage ancillary and small-scale units,
Thes= policy guidelines, issued to all
Central Government Public Undertak-
ings, including the enterprises locat-
ed in Madhva Pradesh, emphasize the
peed to prefer the products of local
ancillary units to those of the deve-
loped units outside the region.

(b) Yes, Sir,

(¢j and (d). The enterprises like
‘Bharat Heavy Electricals Ltd, Bho-
pal, Bhilai Steel Plant, Bharat Alu-
mindum Co. 14d,. Korbe, are some of
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w!d I.- m- " ’hm'p

1077-78 arei—

Purchases (Rs, in
lakhs)

BHEL, Bhopal.
Bhilai Steel Plant,

Bharat Alluminium Co
Ltd, Korba 11.77

313.36
220.28

The Defence and Ancillaries Asso-
ciation, Jabalpur had represented t0
the Government regarding the prob-
lemg faced by them on account of
pricing policy followed by the Vehi-
cle Factory, Jabalpur. It is, however,
noteworthy that the value of purcha-

gone up from Rs. 2.00 lakhs in
year 1973-74 to Rs  110.05
the year 1077-78. With a view
sortinig out the problems of the local
ancillary and SSI units, Government
has constituted an Ancillary Develop-
ment Committee,

B
sEl

Purchase of Jute by Cooperativeg from
Growers

1711. SHR] SOMNATH CHATTER-
JEE: Wilt the Minister of COMMER-~
CE, CIVIL SUPPLIES AND COOPE-
RATION be pleased to state:

(a) the number of cooperatives n

the country who are purchasing jute
direct from the growers;

(b) whether these cooperatives are
strong enough to lend adequate sup-
port to the Jute Corporation of India;

(c) what was the percentage of jute
procurement by the Jute Corporation
of Tndia through the cooperatives
since its inception; and B

(d) what steps are proposed to be
taken by Wt..h-rm



199’ Wrilten Aniwers FHALGUNA 11, 1000 (SAKA) Written Answers 138

" "THY MINISTER OF STATE IN THE

(SHRI KRISHNA KUMAR GOYAL):
(a) Cooperatives purchasing jute di-
rectly from the growers numbered
61 in 1977-78.

(b) While these cooperatives are
good enough for the purpose in major
jute growing States, in others, they
lack requizite capacity to fully sup-
port the Jute Corporation of India in
the context of its present level of ope-
rations,

)]
Year Percentage of Jute
t by the
FGI through  co-
operatives _since its
inception
1972-73 -+ 33°5
197874 - - u-6
1974-75 - - 32'a
197576 .+ 36-3
1976717 .+ . 29°4
W8 . . 24°2
. 1978-79 . 24°1
~ (upto 13-2-1979)
(d) The measures taken to streng-
then these veg include assis-

. ing share capital base of the market-
ing cooperatives engaged in the pro-
curement of jute, Rs, 95,08 lakhs for
setting up of 150 jute baling centres

assistance to D cooperatives for

1 #!ﬁhm&g‘m‘*
“Training - programmes he person-
‘»el of jute marketing cooperatives are

%E

also arranged by the National Coopes
rative Development Cmﬂoi.m

Giving of further joang by Finamolal
Institutions to Synthetiog ang Chemd-
caly Ltd

1712. SHRI SURENDRA BIKRAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state: )

(a) whether there are charges of
gerious scandles and gross mis-ma-
nagement prevailing in Synthetics &
Chemicals Limited;

(b) i# go, whether Government will
permit financial institutions to give
further loans to this company; and

(e) if so, whether Government are
keeping a watch over the affairs of
Synthetics & Chemicals Limited to en-
sure that the interests of financial in-
stitutions and minority shareholders
are safeguarded?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAM): (a) to (e).
Some allegations have been received
in regard to the working of Synthetics
and Chemicals Limited, The Depart-
ment of Company Affairs have re-
ported that they have already order-
ed a formal investigation into the
affairg of the company which will also
cover these allegations. All-India
term-lending institutions have report-
ed that there is no loan application
from the company pending with them.
The institutions already have nominee
directors on the Board of the Com-
pany to watch over its affairs, These
nominee directors apart from look-
ing after the interest of the nominat-
ing institutions, continue to take active
interest in the working of the com-
pany so as to ensure that its opera-
tions are conducted on healthy lines
and the management does not indulge
in any practices which might be pre-
judicial to the interests of the com-
pany and the financial institutions. .
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Aseounitngy Courves In Oolleges

1718, SHERI L. L. KAPOOR: Will
the DEFUTY PRIME MINISTER AND

(a) whether the Bureau of Public
Enterprises have approached the Uni-
versity Grants Commission to en-
courage Business Mansgement and
Accounting Courses in colleges and
Institutes located in commercial/in-
dustrial cities in India; and

(b) it not, whether it intends to
encourage on itz own opening of such
classes in order to tide over the shor-
tage trained managerial personnel in
public sector undertakings?

"THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) No, Sir.

(b) No such proposal is under con-
gideration, In order to meet the re.
quirements of management personnel,
in<house training institutions have
been set up in some of the public en-
terprises; Management Trainee Sche-
mes have been formulated and campus
recruitMHabeinsmomdtom
extent.

Decision of LLC. and GLC. {0 eater
Insuranc, Businesy in Kemya

1714, SHRI OM PRAKASH TYAGI:
will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

" {a) whether the General Insuranée

| {8) lh reasons which
the

to form a local company in Kenya.
The total equity capital of K sh. 10
Millions of the above joint venture
would be subscribed as under:—

LIC. 10 per cent
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. notified ghops dealing in foreign goods
and state:

(8) whether it is a fact that the
notified shops in the Metropolitan
cities dealing in foreign goods charged
heavy prices of such goods;

(b) whether the prices of foreign
goods are fixed by the Customs Depart-
ment;

(c) whether it is a fact that these
notified shaps dea] in such foreign
goods which are not dealt with even
by the Customs Department;

(d) if so, what are the details of
the goods which gre being dealt with
by these notified shops; and

(e) the names of notified shops with
their addresses in each Metropolitan
city?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a)

!
it
|

&
;
It
if
£y
syLE%s

|
ég

{e) The total number of notified
shops in each of the four major me-
tropolitan cities, is as below:—

1. Bombay 2988
2. Calcutta 704
3. Delhi Ne
4. Madras 288

However, information
names and addresses of notified tlmpt
iz not readily available.

Simia on map of third level Ailr
Services :

1716. SHRI DURGA CHAND: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to
the reply given to Unstarreq Ques-
tion No, 824 on 24th November, 1978
regarding Simla on air map of India
and state:

(a) whether the recommendations
of a committee considering Simla =
candidate centre for third level air
services have since been examined by
the Government;

(b) it so, what are the details
thereof; and

(c) by when Simla is proposed to
be put in air map of India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c). The
Report of the Committee on Third
Level Air Services iz still under exa-
mination of the Government,

HP Governmeni suggestiong for
Janata Hotel, Cluby House

1717. SHRI DURGA CHAND: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question
No. 3875 on the 15th December, 1978
regarding allocation of funds for Hi-
machal Pradesh for Tourism in Sixth
Plan and state: -

‘(a) whether the schemes/centres
suggested by the Himachel Pradef



!“; m
; namely (

Gunmm Janats Hotel
at Simls, (2 l‘.:m.nmn tacilities at
Hotsprina Vashighta, (8) = Club
Kouuhdld.tng t Manali (4) Salang
anhh,m ) Govind Sagar Lake

haenﬂ.ml.indwith the State
Gomment,

(b) 'if s0, what are the details
thereof; and

(c) by when the work on these
schemes will star¢ and complete?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c). The
position in respect of these five sche-
mes is as follows:—

(i) Jemeta Holel at Simiz —The
Five Year Plan on Tourism 1978—
83 envisages the construction of Ja-
nata hotels at the four metropolitan
‘titiegs of New Delhi, Bombay, Cal-
cutta and Madras, as also at other
centres to be determined after a
survey, and depending upon the re-
sources available, For the present,
there is no proposal to construct a
Janata hotel at Simla, nor has the
State Government sent any detailed
proposal regarding this scheme,

(ii) Expansion of facilities at Mot
Water Springs at Vasishta.—The
expansion of facilities relating to
the development of hot water spring
at Vasishta can be undertaken only
if land is made availeble for which
the State Government has been ap-
proached, In the meanwhile a hy-

drographic survey of the hot water
spring at Vasishta has been under-
taken to determine the flow and
quantum of water for planning ad-
ditional facilities. An cxpenditure
of Ra. 3.25 lakhs has been incurred

5 MATCE 2007821 T Ao ,w

v«u)mn&mum
nali~An expendfure sanction of
Rs, 11.62 lakhg has been lasued for
the construction of a club house
building at Manall, Tt will be cons-
tructed by the State Government
acid is expected to be eomp?.etuf-’,
during 1979-80.

(iv) Solang Nallah—No detailed
acheme in respect of the develop-
ment of facllities at Solang Nallah -
has yet been received from the
State Government, -

{v) Govind Segar Lake—Two .
motor launches costing Rs 21.04
lakhs have already been handed

1718. SHRI DURGA CHAND: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer tp the
reply given to Unstarred Question No.
939 on 24th November, 1978 regarding
restoration of Deﬂd-mnmdigarh-Kulu
Air Service and state:

(a) the progress so far made in the
Kulu Air Field for regular operation;
and

(b) whether the fleld will ba ready
by summer 18797

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): () snd (b), The
work of strengthening of the runway -
is in progress and is expected to be .
cmplﬁedbymn:tlm s
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THE R OF STATE IN
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAG): (a) to (c),
No, Sir. However, efforts are being
intensified to achieve a closer coordi-
riation between the Centre and the
State Governments in our export
effort with the full involvement of

. the State Governments and the vari-

ous Organisations under them.
Decling in Trade between Indiy and
Pakistan

1724, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it is a fact that of late
there has been sharp decline in the
trade between India and Pakistan; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUI’PLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b), Indo-Pakistan trade has suffered
a setback following Pakistan's deci-
gion to revert to State Trading from
6th July, 1878,

Work to rule Agitation by Alr Traffio
Controller

1725. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

« gtate:

(a) whether it is not a fact that Air
Traffic Controller all over India re.
gorted to work-to-rule agitation from
1st February, 1979 resulting delay in
all its flights; and

: (b}ﬂw,thereamth&mjnmd
its impact on the flights?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
‘RUSHOTTAM EAUSHIK): (a) and
(b). The m:mmcmmnmemd
y -,ahh-hqnm-mtm

OPERATION be pleased to state:

(a) whether it has been brought to-
the notice of Government that some of
the traders indulged in export of
Bangla Desi Cotton under the garb of
absorbent cotton, thusg circumventing
the export policy and the cash subsidy;
and ‘

(b) if so, what steps Government
propose to punish the guilty and stop-
the recurrence of such grave irregu-

THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and

. (b). No specific proof has been re-

ceived in the recent past in this re-
mea-
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- 1784. SHR] ABDUL AHAD VAKIL:
'Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Srinsgar Airport (in
XKashmir) will be developed as an
International Airport;

(b) what is the progress on the
development, expansion and moderni-
sation programme of Srinagar Air-
port and when it is expected to be
completed;

(¢) how many tourists were flown
:c:’dsrinmr and Kashmir during 1978;

(d) whether Government to keep
to the tourist trafic in 1979 to Kash-
mir will operate additional flights
everyday, from March, 1079?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-

. SHOTTAM KAUSHIK): (a). There
are no plang, at present to develop
Srinagar as an International Airport.

(b) The new civil enclave compri-
sing of terminal building, car park,
approach road, apron and taxi
track, is expecteq to be completed by
the end of 1978.

(¢) In all 1,01,631 passengers were
flown to Kashmir during 1978 which
included over 27000 foreign tourists.

(d). Indiap Airlines will provide
adequate additional capacity to meet
tourist traffic demands,

Purchase of more Boeing FPlanes

1738, SHRI DINEN BHATTACHAR-

(b) whether it is a fact that for-
mer Boeing saleg agent Mr. K, J. B.
Maneckjl of Pilman Aircraft Com-
pany of Bombay, has been prosecut-
ed by the CBI for secreting away, in
foreign banks, large sums of com-
mission money received from the
Boeing Company; and

reasons of again
Com-~

(¢) if so, the
doing business with Boeing
pany?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Govern-
ment has approved the purchase of
three B-747 aircraft by Air-India at &
total estimated cost of Rs. 158.94
crores, Air-India will also purchase
one B-T47 aircraft in replacement of
the one lost in the accident on 1-1-1878
at an estimated cost uf Rs. 41.77 crores.

(b) Though Shri K. J. B. Maneckii
of M/s. Pilman Aireraft Company has
not been prosecuted by CBI, yet, for
secreting away, large sums of money
received as commission, in foreign
banks, he is likely to be presecuted for
violation of the Foreign Exchange Re-
gulations Act as soon as the writ peti-
tion filed by him in the Bombay High
Court challenging the jurisdiction of
the Additional Chief Metropolitan
Magistrate, Bombay for issuing a
Letter Rogatory has been disposed of.

(¢) Air-India places orders for air-
craft directly with the Boeing Com-
pany and has no dealing with the
agents of the Boeing Company in India.
It is only the agents of the Boeing
Company in India who are being pro-
secuted under the Foreign Exchange
Regulation Act. This does not debar
Air India or Indian Airlines from deal-
ing directly with the Boeing Company
in the United States of America. In any
case, Goeing Company have informed
Air.India that they hag not renewed
the teith of thelr Todlan Agent beyond
November, 1978,
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. Loan Extended to Harijans and Adi-
vasls by Basks, LIC aad other Public
Finance Institutions

1788, SHRI A. K. ROY: Wil the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
1o state;

(a) amount of loan extended to the
Harijans and Adivasis of the country
by the Banks, L.1.C. and other Fin-
ance Institutions since 1875, year-

wise, State-wise break up in details;
and

(b) the same for Dhanbad district
of Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JULFIQUARULLAH). (a) ang (b).
The present reporting system does not
envisage collection of data separately
by banks and financing institutions in
respect of loans and advances provid-
ed. to Harijans and Adivasis. The Life
Insurance Corporation mainly chan-
nelises its investments by way of loans
for the benefit of people in general, in-
cluding Harijans and Adivasis, through
various institutiohs.
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Excise duty on Agrioultura] Inputs

1742. SHRI C. R. MAHATA: Will the
DEPUTY PRIME MINISTER
MINISTER OF FINANCE be pleased
to state;

(a) whether Government propose
to withdraw excise duty and other
taxes on agricultural inputs; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRF
SATISH AGARWAL). (a) and (b). As
far as the Central Government levies
of agricultural inputs are concerned,
the Government have decided to effect
the following - reductiont im exeise
duties on certain agricultural inputs:-

1. Basic excise duty on fertiliers
hsbm;mdlohdtufthndﬂty
hithertg ‘leviable.

smmdmmmm
nuwhichhprw;:f
‘Rs. 78 per Kilolitre at 15° C.

As regards Customs duties, power
ﬂueuwbynronmo!m

AND
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- reduction in excise duty as the count-
ervailing customs duty will be reduced
totheextmtotbuicuciudutynw
leviable.

Other agricultural inputs such as in-
secticides and pasticides, non-power
operated agricultural implements, agri.
cultuarl discs, chaff-cutter knives and
power tillers are totally exempt from
extise duty. In respect of other taxes
such ag sales tax etc. the Central Gov-
ernment do not have the power to
withdraw or reduce such levies.

News-item captioned ““Coca Cola may
Retumm via Nepal”

1743. SHRI SARAT KAR: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be plea-
sed to refer to the report appearing in
‘Times of India’ that Coca Cola was
trying to entey into India through
Nepal and state:

(a) whether the Indo-Nepal Trade
agreement has a specific list of iiems
which are permitted to be imported;

(b) can Coca Cola beverage or
. Coea Cola concentrate be imported
from Nepal; and

b{‘(c) will the Trade Mark Coca Cola
permitted to be used in India
under such circumstances taking into
account section 28(i) (¢) FERA?

TION (mxm BEG): (a) The
-protocol to the Treaty of Trade enume-
rates the items which may be imported
from Nepal ang their terms of éccess,
In this conection agttention of the
Hon'ble Member is invited to the ane-
. wer given on the 22nd December, 1978,
tomm Sabha Unstarred Question No.
4764,

~ (b) While the import of Coca Cola
. goncentrate is not contemplateq under
,-qummﬂnum of
:mhmmm ';'mlo.

His Majesty’s Government of Nepal
have recently communicated that, in
accordance with the wishes of the
Government of India, the export of
Coca Cola to India would be banned,

(c) Does not arise.

Export of Cotton Yarns

1744, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it ia a fact that Gov-
ernment have decided to permit ex-
port of all types of cotton yarns; and

(b) if so, the details of the deci-

sion?

THE MINISTER OF STATE IN
MINISTRY OF COMMERCE,
SUPPLIES AND COOPERA-

TION (SHRI ARIF BEG): (a) and (b)
Export of cotton yarn of all types and
counts of 65 and above for shipment
upto 31-12-79 has been permitted sub-
ject to a ceiling of 25 milllon Kgs. Ex-
port contracts are required to be re.
gistered by the shippers with the Cot-
ton Textile Export Promotion Council.
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(w) drwite felelt & wrrere wet wk e wy
() wer wgt vz 4 1748, hwren oy ofgw ;-
Rejection of Finance Commission Re- S
-commendations by the States . st v o

1746, SHRI C. R. MAHATA. Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to .tat.;

(a) whether it is a fact that some
States have rejected the Finance Com-
mission recommendations regarding
the allocation of the Central Plan
assistance to States; and

(b) if so, details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) 'The
Finance comission has not made any
recommendation regarding the alloca-
tion of Central Plan assistance to Sta-
tes. It was not also required to do s0.

(b) Does not arise.
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Economic Growth Rate

1749, SHR] DHARM VIR VASHI-
SHT: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether it is a fact that the
over-al] economic growth rate for
the year 1977-78 was around 7.4 per
cent, against earlier estimates of 6 per
cent only; and

(b) the break-up of production {n
agriculture, industry and other sec-
tors responsible for this late recovery
in estimates with reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Yes, Bir., The Quick estimates’ of
national income released recently by
the Central Statistical Organisation
show that the rate of growth in nation-
al income in 1977-78 was 7.4 per cent
as against 6 per cent estimated earlier.

" A pgtatement giving the sector-wise
percentage increase in national income
!n 1m7fm is a‘ttubad.

Statement

170

Net  National Product at Faclor Costs

(at 1g70-71 prices)

14, Tetal : Net nationsl produst .

Percentage
incresse
1977-78
over
o _ 1976-77
1. Agriculture -2
2. Forestry & Logging 47
3. miﬂ‘ . - . loa
4. Mining & Quarrying . o9
Sub-Tolal : Primary 1oy
5. Manufacturing 3-6
(a) Registered 3-6
(3) Usregistered 37
6. Construction 8+0
7. Electricity, gas and water
supply 87
Sub.Total : Seconadary 47
8. Transport, storage and com-
munication . 42
() Railways™ 21
(5) Tnmport by oﬂ'ler means
5'0
(¢) Cnmmuluuuun . . 5°5
g. Trade, hotcls and restaurants 49
Sub-Total : Transport, Com-
munication and Trade 5 7
10. Banking and insurance- 1mer
11. Real estate, ownership of
dwelling and business services 36
Sub-Total : Finance and real
esiats . . . . 69
12. Public administration and
defence . . . - 57
13. Other services . . a8
Sub-Total : Community end
personal services . . . 44

¢

“Central Statistical .
Seurce ?C.:Ihk al Organization



1750. GHRI R. V. SWAMINATHAN:

SHR] A. R. BADRI
NARAYAN;

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether an agreement between
the World Bank International Centre
and the Asian African Legal Consul-
tative Committee for settlement of
investment disputes was reached and
signed in February, 1678;

(b) it so, whether this will give
boost to the foreign investment in
the developing countries of Asia and
Africa; and

(c) if so, to what extent this will
help the Indian Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.
However, Government of India is not
a8 party to the Agreement.

(I;) and (c). Do not arise.

Smuggling of Watclies during
. January 1979

1751, SHRI R. V. SWAMINATHAN:

SHRI M. V. CHANDRA
SHEKHARA MURTHY,

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it has come to the
notice of the Government that smug-
gling of watches hes been on an
wmm;th.mmthdlnw.
1978;

(b)un,whtmmmhms
for this increasing trend; and

©_ (c) what steps are. bilng feken

“ follows Dewali m u

#Mii m 71

ATE

THE ﬂm ‘o glm mag
SATISH AGARWAL): (a) and (b).
The assessment reports reaching the
Government do not support the view
expressed in Part (a) of the Question:
Part (b) does not, therefoye, arise.

(c) the problem posed by smuggl-
ing, including that of watches, calls
for constant close watch; and such
steps as are considered necessary to
meet the changing situation continue
to be taken from time to time. More
recently, steps have been taken to
augment substantially the supply of
watcheg in the local markets through
increased indigenous production and
authorised imports.

o i fawmr @

1753, st goifew waf : w0 wiaw h
were faewem et oy R 8 g w6 G

Payment of Income-tax by RS.S.
1753. SHRI KUSUMA KRISHNA
MURTHY: Will the DEPUTY PRIME

(a) what is the amount of “Guruds-
kshina” collected by R.8.8. during the
hst‘twoﬂn-nciﬂm and

“(b) how much iscome-tsx has
been piid by RSH. daring the twe

THE unmmgtpr STATE IN
mmm
‘sccounting
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-period. The amount of Gurudakshina
collscfed by RB.8. during the ac.
counting periods relevant to the .as-
sessment years 1077.78 and 1978-70 is
not known as the returng of income
for these two Apsessment Years haw
not yet been filed,

(b) No tax was paid by R.S.S, dur-
ing the last two financial years.
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1785. SHRI C. R. MAHATA: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION bl
pleased to state: '

(a) whether it is a fact that rape-
seed oi] was purchased from the pri-
vate firmg for the use of people im
the country; and

(b) if so, the details thereof and ¥
not, from where the rapeseed oil
was purchased?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE.
CIVIL. SUPFLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). The State
Trading Corporation of India, which
is the agency for the purchase of
edible oils on central government ac-
purchased rapeseed
oil from the private firmg in the coun-
try for distribution to the consumers.
Rapeseed oil is imported by STC from
abroad and supplied inter alia, to the
State Governments for sale to con-
sumers through licensed fair price
shops/Public Distribution System.

Expori of ceriain ltems of mass -
consumption

1756. SHRI C. R. MAHATA;
SHRI AMAR ROYPRADHAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have de-
cided to export certain iterrs of mass
consumption; and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCK
CIVIL SUPPLIES AND CODPE!.L—
TION (SHRI ARIF BEG): (a) Gow
ernment’s consistent policy )
exporu of essential mass cunm.pthl
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items has been to regulate the ex-
ports in the light of the supply, de-
mand and price position and other
relevant factors, so as to minimise
the social cost of the exports. Ac-
cordingly, on the basis of assessment
of the relevant factors, exports of
different items of mass consumption

- MARCH 2, 1979

hnvqbeupnmmndbrﬁcvmt
durin;themr'

(b) The main items of mass con-
sumption, exports of which have been
allowed by Government during 1878~
79, and the volume of exports (where
available) are as follows

Ttems Volume of cxports (provisional)/Permitted Quota of Exports

Onions
Potatoes
Raw?, Suji and Maida

HPS Groundnut

75,776 tonnes (upto gi-1-79)
8,640 tonnes (upto 30-12-78)
Permitted quota 50,000 tonncs

Permitted quota 25,000 tonnrs, with National Agricultural

Co-operative Marketing Federation (NAFED) as the canaliting

agency.
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Bxemption of Export Goods frem
Sales Tax and Purchase Tas ..
1788. SHRT SKARIAH THOMAS:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether there is a proposal be-
fore Government to exemnpt export
goods from sales tax and purchase
tax; L3

(b) whether any State Govemment
has represented against this  pro-
posal; and

(c) if so, the names of the States
and the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
In view of the provisions of Article
286(1) of the Constitution, no law
of a State can impose or authorise the
imposition of a tax on the sale or pur-
chase of goods where such sale or
purchase takes place in the course of
export of the goods out of the terri-
tory of India. The Hon'ble Member
has obviously in mind the suggestion
that Article 286 of the Constitution
may be amended to enable Parlia-
ment to declare goods of special im-
portance in export trade and to lay
down restrictions and conditions with
regard to levy of tax by States on
sales or purchases of such goods.

(b) and (c). The above suggestion
was opposed by the Government of
Kerala at a meeting of Chief Minis-
ters held on 5th’ January, 1879 at
~ Delhi. 1t is proposed to examine the

suggestion in consultation with all the

State Governments, A decision in
" the matter will be taken after the
. views of the States are known.

MMRWM
meric via Nepal .

1758. DR. BJOY MONDAL:
SHRI SHYAM SUNDAR
GUPTA;

SHRI PIUS TIRKEY:

SHR] SHANKER SINHJI VA-
GHELA:

SHRI MUKHTIAR SINGH
MALIK:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government are aware
that certain Indian Traders have been
smuggling Indian turmeric wia Nepal;

(b) it so, whether any such cases
have been detected during the last
one year and the names of the persons

who were found engaged in these mal-
practices; and

(¢) what steps have been taken to
stop such malpractices and nature
of action taken against the guilty
persons?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)

.to (c). Reports received by Govern-

ment do not indicate involvement of
any Indian Trader in smuggling of
Indian Turmeric vig Nepal. How-
ever, the Customs “Preventive and
Intelligence staff all along the Indo-
Nepal border are kept on alert to
thwart any attempts at smuggling of
turmeric or any other contraband....

Confiscated Goods

1760. DR, BIJOY MONDAL:
SHRI SHYAM SUNDAR
GUPTA:
SHRI PIUS TIRKEY:

Will the DEPUTY PRIME MINIS.
TER AND MINISTER OF FINANCE
be pleased to state:

(a) what are the Jetails and value
of confiscated goods seized by Govern-



ment dering the period 18t April, 1077
to 28th Februsry, 1070;

(b) the names of the places Where
such goods were seized:

(¢) the name; and number of per-
sons arrested as a result thereof; and

(d) the nature of action taken in
each case?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI BSATISH AGARWAL): (a)
to (d). Between 1st April 1077 and
31st January, 1979, contraband goods
of a total value of about Rs. 56.13
crores were seized in different parts
of the country, the main places being
Bombay, Calcutta, Madras, Delhi,
Amritsar and Patna and 3228 persons
were arrested for their involvement
in smuggling activities. Information
relating to names of these persons
arrested is not readily available. In
each case appropriate action under
the law was taken against the
goods asg well as against the concern-
ed persons,

Investigation into irregularities com-
mitted by Bank of Maharashira

1761. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(&) whether it is a fact that Bank
of Maharashtra has sold Ra, 15 crores
in Government securities to one bro-
ker, Ramdass and Company at a dead
loss of Ras. 20 lakhs and given a loan

loan of Rs. 1.50 crores is being conmsi-
dered; '

(b) i go, full details regarding (a)
ahove;

(¢) action taken/propose¥ agiinst
those ‘officils involved ‘in - shady

_m Nethir Goversiiont. have -

(e) if so, details thereof and progress
of investigation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
to (e). Government have received a
complaint making certain allegations
against the Bank of Maharashira,
which includes an allegation about
securities sold by it through Ramdass
and Company. The investigations into
this complaint are in progress.

Deposits of Five Lakhs and Above
Made with Post Offices of Haryana

1762. SHRI KANWAR LAL GUPTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the names and addresses,
along with the amount of deposits

during 1974, 1975 and 19876;

(b) ig it a fact that in many cases
the deposits are fictitious;

(d) if not, why not;

(e) will Government
inquiry of each
to find out the real owner
help of CBI or any
(1) is

|
fd
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(h) what iy the Iatest position in

THE MINISTER OF STATE IN
THE MINISTRY OF = FINANCE
(BHRI ZULFIQUARULLAH): (a)_
Intormation is presently available
only in respect of deposits made in
the post offices of Haryana during
1974. The particulars regarding the

deposits of Rs. § lakhs and above are.

given in the list laid on the Table of
of the House, [Placed in Library. See
No. LT-4018/78].

(b) On the basis of the investiga-
tions made so far, the following three
cagses involving deposiis of Rs. 145
lakhs have been found where the de-
positss could not be regarded as be-
longing to the persons in whose names
they were made:—

JAmount of
J'!'LDcepmit
(Rs. in Iakhs)
Shri R. P. Bi :
{(the then ﬁ?‘dct Indus- '
tries Officer at Panipat)
l . 5
the:heu Director
ttaf hduuﬂL in H::ym
Government)
Shri Kashmiri Lal 135

{}hen a student of Delhi
njversity)

(JM . Bame ap in answer to
(eﬁ (@ wnd (e) above.

mdmumu
ports

1763. SHRI K., RAMAMURTHY:
SHRI R. V. SWAMINATHAN:
SHRI P. M. SAYEED:

SHRI NIHAR LASKAR:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND cOOPERA
TION be pleased to state:

(a) the decisions taken at the high
level meeting held on 21st January,
10790 under his Chairmanship in which
Economists, Industrialists, Marketing
Experts, Secretaries of economic Minis-
tries and the Reserve Bank Geovernor
participated for boosting the exports
of the couniry; and

(b) the action taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUFPLIES AND COOFERA-
TION (SHRI ARIF BEG): (a) The
meeting was held for the purposeg of
having a free and frank discussion,
at an informal forum, for obtaining
the views of some ed ex-
perts in business, industry, academic
fleld and Government, on the ques-
tion of securing export growth on a
stable basis.

(b) The discussions at the meeting
along with the several aimilar dis-
cussions which the Commerce Minis-
try continuously holds, at different
fora and at different levels, are being
borne in mind while tﬂd.nc Govern-
ment decisions regarding export
strategy and export policy from time
to time.
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Disposal of applications for Credii
Facilities in Nationalised Banks
1765. SHRI P. M. SAYEED:

SHRI NIHAR LASKAR:

SHRI A. R. BADRINARA-
YAN:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE

be pleased to state:

(a) whether it is a fact that RBI
have issued a directive that within a

Written Answers

THE MINISTER OF BSTATE IN

THE MINISTRY OF TINANCE
(SHRI ZULFIQUARULLAH): <(a)
Yes, Sir.

(b) The sallent features of the
directive issued by Reserve Bank of
India on 12th December, 1878 in re-
gard to bank credit to artisans, village
and cottage industries and smaill scale
Industries are set out in the attached
statement.

(c) The instructions issued by
RBI from time to time are being
followed by commercial banks.

(d) The instructions have been
issued only on 12th December, 1978
and the banks have been advised to
furnish to R.B.L. separate data in res-
pect,_ of these categories of borrowers
in the proforma supplied to them.
The first return relates to the guarter
ending March, 1879 and as such, the
information will be available only
thereafter.

Statement

1. Credit upto Rs. 25,000/~ to this
sub-sector should be sanctioned as a
composite term loans for egquipment
finance and working capital or for
both with repayment period of 7 to 10
years or more. ‘

2, Ordinarily, there should be no
insistence of margin for this category.

3. Maximum rate of interest of
93 per cent in backward districts and
11 per cent in other areas will be
charged in respect of composite term
loan.

4. Term loang to tiny sector will

banks may charge interest at the rate
of 12} per cent p.a.
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without reference to any higher au-
thority and necessary administrative
machinery should be created so as tc
ensure adequate delegation of powers
in the banking system at the district
level itself.

Large SBcale Smuggling due to Easy
Custom Clearance Decision

1766. SHRI P. M. SAYEED:
SHRI A. R. BADRINARA-

YAN:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY.

Wii the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government’s deci-
gion to make the custom clearance
easy hag resulted in a large scale
smuggling;

(b) if so, the main reasons for the
sam;

~ (c) whether Government are still
considering to withdraw thig order;
and

(d) if not, what other steps are
propogsed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a) Re
ports received by Government do not
provide any such indication. How-
ever, Customg Preventive and Intelli-
gence staff are on alert to thwart any
attempts of smuggling at the airports.

(b) to (d). Do not arise,

Buffer Stook of importeq Raw and
Edible Oily

1767. S8HRI P. M. BAYEED:
SHRI M. V. CHANDRASHE-
XHARA MURTHY:

Wm the Minister of COMMERCE,
“CIVIL SUPPLIES = AND COOFERA-
"TION be pleased to siate:

" (a) whether State Trading Corpo-
_'-.riﬁmyyumuhdtobuﬂdwn

reasonable buffer stock of imported
raw and refined edible oil;

(b) if so, what are the main rel-
song for asking the same;

(c) whether it is also a fact that
edible oil canalisation through the
State Trading Corporation has great-
ly affected the edible oil refining
units in the Northern regions;

(d) if so, what are the main rea-
song for the same; and

(e) whether a serious edible oil
shortage has been reported in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOFERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). State Trading
Corporation of India intends to keep
inventories of imported edible oils to
cover a portion of the requirements
of the consumers. These inventories
would ensure easy availability of such
oils during the lean and festival sea-
song . and also to meet any unture-
seen diﬂ'lcultles.

(c) and (d). No, Sir. The State
Trading Corporation of India will keep
in view, while distributing oil for
sale in the market, the refimng capa-
city available in the_country.

(e) No, Sir.
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Introdyciion of Policy Seheme for
Children by LIC.
1769. SHRI 5. §. SOMANI:
SHRI ISHWAR CHAUDHRY:
SHRI K. PRADHANI:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
e pleased to state;

(a) whether it iz a fact that Life
Insurance Corporation hag introduced
a new Policy Scheme to colncide with
the International Year of the Child;
and

(b) if so, the details regarding this
‘Children’s Anticipated Policy’ and
the meansg through which Government
have taken gtepg to benefit particu-
larly in the rural areas particularly
in the State of Rajasthan and Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Bir,

(b) The main features of the Child-
ren’s Anticlpated Policy are as
unders>—

(1) A parent, legal guardian or
near relative of a child (male or
female) aged wupto 14 years can
take the policy on the life of the

:

(i) Risk on the child’s life will
_ at age 18 or 21, as se-
by the proponent.

(iil) The policy will automatically

vest in the child at the pre-selected
age of 18 or 21, as the case may be,

TION * (Sps

maturity ages of 35, 40, 45, 50, 55
and 60 years. The maximuym term
for which a policy will be issued is
50 years.

(vi) No nmedical examination
would be required where the de-
ferment period is 10 years or more.

(vii) The minimum yearly pre-
mium will be Rs. 250/-,

(vili) No loan will be granted
under the policy during the defer-
ment period.

(ix) The policy is a with-profit
policy. Bonuses will however, ac-
crue only from the pre-selected
vesting date.

The policy, which has been intro-
duced with effect from 1st January,
1979, will be available in the rural as
well as urban areas. Since the policy
is available even when the head of
the family i not insurable on account
of advanced age or poor health, it
would contribute to the spread of in-
surance consciousness which is parti-
cularly necessary in the rural areas,

Steps for improving the Health of
Tea Gardens

1770. BHR] A. MURUGESAN: Will
the Minister of COMMERCE, CIVIL
BUPPLIES AND COOPERATION be
pleased to state:

(a) the stepg taken or proposed fo
be taken for dmproving the health
of tea gardens; and

(b) whether increase in subsidies
for or regeneration is
contemplated as one of the steps?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMENCE,

_ T
GOYAL): (a) The following develop-
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fnental “Schemes for the tea industry
are under implementation:— '
(i) Under the Plantation Finance

. Scheme long term loan at the rate
_of Rs. 20,000/~ per hect, for plains

gardens and Rs. 25,000/- per heect.

for hill gardens is now being granted
. for carrying out replanting, re-

placement and/or extemlon planting
_with tea.

(ﬁ) Tea Machinery and Irrigation
Equipment Hire Purchase Scheme
provideg for facilities to acquire tea
machineries, equipment vehicles etec.
on deferred payment basis over a
period of ten years. The maximum
limit of loan that can be availed of
by tea estate/factory is Rs. 10 lakhs
for items of machinery, vehicleg etc.

and Rs. 5/- lakhs for irrigation
equipment.
(iil) Replantation Subsidy

Scheme provides for a grant of Rs.
4,000/- per hect. for plains gardens
and Rs. 5,000/~ per hect. for hill
gardens for undertaking replanting
and replacement planting of uneco-
nomic areas. The same subsidy
scheme also provides for a grant of
Rs. 3,000/- per hect. for rejuvena.
tion, pruning and infilling and Rs.
4,000/- per hect. for rejuvenation,
interplanting and infilling in hill
gardens. Besides, a tea company is
allowed to treat the entire cost of
replanting as revenue expenditure.
Development Allowance is also
available to the tea industry for
replacement and extension planting.

(b) Possible upward revision of the
rate of subsidy for replanting and re-
juvenation is presently under exami-
nation.

Quantity of sugay Contracteg for ex-
port by STC

1971, SHRI BALASAHEB VIKHE
PATIL: Will the Minjster of L[OM-
MERCE, CIVIL SUPPLIES AND CO-
m'non be pleued to state:

(n)thequaﬁtyntmmm
,uuor export by the State Trading

THE MINISTER OF BSTATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
State Trading Corporation had con-
tracted and exported 6.47 lakh tonnes
of sugar during 1978. A quantity of
192 lakh tonnes has been contracted
for exports upto 27th February, 1879
of which a quantity of 5,000 tonnes
has been shipped.

(b) The expected realisation of 1.52
lakh tonnes contracted for 1978 would
be Rs. 3622 crores. The countries
will include North Korea, Indonesia,
Sri Lanka and UK.

(¢) and (d). The sugar factories
were reguired to register their con-
tracts concluded by them with foreign
buyers with the STC latest by 28th
February, 1879, Till 27th February,
1979 sugar factories had not approach-
ed STC for registration,

Information to Passengers in Changes
of Flight Timings

1772. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether hig attention has been



(b) if 50, what action is being taken
to improve the I. A. C
avoid inconveniences to the passen-
gers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The Government is fully
aware of the inconvenience caused to
passengers due to delay in flights, Be-
cause of lack of guick communication
facilities at airports except at Delhi,
Caleutta, Bombay and Madras, it is
difficult to provide information to in-
dividual passengers regarding delayed/
cancelled fights. It is proposed to
instal such facilities at other major
aerodromes also for better dissemina-
tion of information., Special enquiry
counters are also being set up to help
the passengers and all out efforts are
being made by the Corporation to
avoid delay and observe punctuality
in the flights, It is not always possible
for Indian Airlines to inform the pas-
sengerg on their own because of vari-
ous constraints but the number of
telephones at the airports have been
augmented and effective arrangement
have been made to provide prompt and
correct information whenever passen-
gers themselves seek such information
before leaving for the airport.

Export of Machinery and Agricultural
impiements

1773. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OFERATION be pleased to state:

(a) the details of the machinery
and other agricultural implements
being exported at subsidised rates to
boost export thereof; and
(b)wh:ththewmtlnoimb-
ddworeud:!neanﬂmmthewm

mammamﬂ
nmmﬂm-limpmnm bdn¢ ex-

. THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Apart
from tractors, other agricultural jm-
plements like Power Tillers, Power
Sprayers, Disc. Harrows, Ploughs,
Spades, Axes etc., are being exported
from India at present against which
cash compensatory support is allowed.

(b) While tractors and power tillers
are eligible for Cash Compensatory
Support at 15 per cent f.0.b, value at
present, the other items viz. agricul-
tural implements are eligible for as-
sistance at the rate of 20 per cent of
f.o.b. walue.
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1777. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to stale:

(2) whether it iz proposed to make
available to customs authoritieg sophis-
ticated electronic egquipments which
can detect concealed articles in passen-
gers baggage advanced closed T.Vs at
major internationa] airports to keep
track of the passengers movements;
and

(b) if so. what are the details of the
proposal and what stepg have been
taken s0 far in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
At the major international airports
at Bombay, Delhi, Calcutta and Mad-
ras, Electronic fluoroscopic devices
have been installed and Fris-
kar devices provided to the Cus-
toms staff, for screening the baggage

and person of the passengers. To keep

discreet and effeclive supervision qver
the activities in the Customs baggage
halls, closed circuit T.V. sets have
also been installed at Delhi, Bombay
and Madras Airports.

wdwm-
Doting-737 Plane Orash

1778, SHRI - SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
TOURISBM AND CIVIL AVIATION be
pleased to state: ,

(%) whether  Government have
decided to set up an inquiry to investi-
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gute into the causes of accident to the

Indian Afirlines - Boeing 737  which
erashed at Hyderabad on 1Tth Decem-
ber, 1978;

(b) if so, what is the composition of
inquiry committee and what are the
terms of reference; and

(c) by what time the report will be
available?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM  KAUSHIK): (a)
to (c). Yes, Sir. It has been decided
to appoint a Court of lnquiry under
rule 75 of the Aircraft Rules, 1837 to
be headed by a sitting Judge of
Andhra Pradesh High Court. Neces-
sary action to appoint the Court of
Inquiry is in hand. The composition
of the Court and terms of reference
would be made known when the
Court is appointed and efforts will
be made to obtain the report of the
Court of Inquiry within six months of
its appointment.

Consiruction of Janaia Hotels during
Sixth Plan

1778. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the number of Janata Hotels

(b) wlnt would be the cost, upacity
and location of each?

.THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The Fifth Plan on Tourism
1978—83 envisages the construction

of Yatrl Niwas (Janata hotels) with -
1250 beds at the four metropolitan
cities of Delhl, Bombay, Caloutts and
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'Hotel) at New Delhi at an estimated
cost of Rs. 300 lakhs. Cost estimates
" and other detalls in respect of the
“projects at Bombay, Calcutta. and
Madras will be worked out as soon as
suitable sites are made available.

Alleged Smuggling of Diamonds

1780. SHRI SAUGATA ROY: wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact (as published
in some News Papers) that the West
German Vice Consul at Abu Dhabi,
Mr. Schwarz Jurgen Heinz was
arrested on 27th January, 1979 at
Bombay Airport for allegedly smuggl-
ing diamondy worth Rs. 10 lakhs into
the country and if so, the details
thereof;

(b) whether the Government are
aware of the possibilities of regular
and huge smuggling activities by some
foreign diplomats in India; and

(c) if so, what are the steps the
‘Government have taken or contem-
plate to stop such smuggling activitiea?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes Sir.
‘Mr. Schwarz Jurgen Heinz on arrival at
Bombay Airport, on 25th January,
1879, by Air India flight No. 3856
produced, for his clearance, an ordi-
nary  passport issued by the Gavern-
ment of the Federal Republic of Ger-
many. Acting on suspicion, the Cus-
toms OMcers questioned Mr. Heinz
‘whether he was carrylng any contra-
band either in his baggage or on his

- person, to which he replied in the

L
his person, 8 packages cont
rough and uncut diamonds valued at
about Rs. 11.93 lakhs were found con-
cealed inside the shoes worn by him
and the same were seized. He was
arrested on 27th January, 1070 and
produced before the court.

(b) and (c). The Government is
aware of the posgibility of smuggling
activities by some foreign diplomats
in India. But the reports received by
the Government do not suggest’ any
regular or large-scale smuggling acti-
vitles by such diplomats. To check
attempts at such smuggling, the Cus-
toms preventive and inteiligence ma-
chinery have been kept on alert. Apart
from various general antl.smuggling
measures, necessary anti-smuggling
equipments such as fluoroscopic and
Frisker devices, closed circuit T.V.
Sets have been provided at the major
international airports,
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1782. SHRI DHARMVIR VASISHT:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(2) the number of rura] bank
offices in the country as on 31st Decem-
ber, 1078 together with average rural
population they serve; and

. (b) the share percentage of agri-
culture cottage indusiry and small
industry in the total credit in 1975-76
or ag up-to-date as available?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Available information as at the end
of December, 1078 is givem below:—

(1) Number of offices of Commer-
cial Banks at:—

" (i) Rural Centres . . 12806
* (#) Semi-urban Centres . 7778
" aosBy

{2) Average . .mmlllani-n!bm Do~
pulation per bank office: M00
" (b) Latest awallsble data  rvelating

to. ouistanding advinces. of esheduled

Balance Perm;m-
(Rs. m% advances
(%)
Agriculture 1850-67 119

Small Scale Industry 182797 -y,

Introfluction of time scale sysiem
Pay for promotions im
services

|

1783. SHRI VIJAY KUMAR N.
PANDIT: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government propose
to establish time scale system of pay
in order to overcome the drawback in
the present system of promotions in
Government services; and '

(b) if so, what is the time fixed for
introducing such system and if not,
what other steps Government propose
to take to remove the faults in the
present system?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
snd (b). The present pay structure of
Central Government employees is
based on the recommendations of the
Third Pay Commission. The Com-
mission, while recommending scales
of pay for various posts, has taken
into account various relevant factors
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uﬁ_ﬁn thammuwm
ture, wever, with a view fo remov-
mgnm. tha'I'h.'ltd Pay Com-

duction of selection grade in Groups
‘C* and ‘D’ cadres subject to fulfil-
mant of certain criteria. This recom-
mendatfon was accepted by the Gov-
ertiment and necessary guidelines
Have teern issued to all Ministries/
Departmeants,

Service conditiong of Trafis Cenmtvol
Officery of Air India

1784. DR. VASANT KUMAR PAN-
DIT: Will (he Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the Tata Commitiee had
made recommendations to the Depart-
ment for improving the getvise condi-
tions and wage Scales of the Traffic
Control Officers of Air Indis;

(b) whether the Air Trafic Control
Oficers Guild had presented a memo-
randum to Government to fulfll the
above recommendationg immediately
and has threatened further aggressive
and agitational steps to implement the

same; gnd

(c) the decision Government have
taken in the above matler mnd the
result thereof?

THE MINISTER OF TOURISM
{SHRI

posts for Air Trafic Control Services
of the Civi] Aviation Depariment,

The Air Trafic Controllers.

implementation of the recommenda-
tions of the Tata Commnittee apart from
certain other service matters. They
also gave notice of “Work to ruls”
from the lst of February, 1870 whieh
was suspended from 6th February,
1979.

(c) The demands put forth by the

Guild are Leing given due considera-
tion.

Free Trade and Export Processing
Zone for Garmemts mear Sastacrus im

Bembay

1785. DR. - VASBANT KUMAR FAN-
DIT: Will the Minister of COM-
MERCE, CIVIL SUPFLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that =n
exclusive free trade and export pro-
cessing xone¢ for garments is being
planned near Sarntacruz in Bombay;

(b) whether it ig a fact that the
clothing manufacturers association of
India has glready acquired land from
Governmant of Maharashtra for deve-
lopment of such zone of Garment
Manufacturers; and

(c) if so, what is the policy of
Government in encouraging such a
move to help healthy competition of
Indian garments in the EEC and US
Marikets?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No,
Sir.

(b) and (c). No land has been
formally acquired 850 far, but the
Clothing Manufacturers Association
has taken up the matter with the
Government of Maharashira. The
Clothing Manuafacturers Association
has been reguested to explore lhe
passibility of having the land located
boundary of the poes -
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Remittances from Abroad

.. 1788. DR.-  VASANT - KUMAR
PANDIT: Will the DEPUTY PRIME
MINYSTER AND MINISTER OF FI-
NANCE be pleased to state :

(a) what are the figures of remit-
tances from abroad during the years
1976, 1977 and 19078;

(b) what are the reasons for a sharp
fall in remittances from abroad
during the year 1978; and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (c). The

years 1976, 1077 and 1978 are as fol-

!qvm —
Year (Rupees in crores)
1976 . . . . .« 1514°86
1977 . . - 1goB-34
1976 . . agi8-7y

:
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figureg of Rs. 183.03 crores
month of January, 1978,
therefore, mot be correct
there has been a sharp
remittances from abr
year 1978 and that reverse
set in on the remittances from abroad.

g
ﬂngs=
EEsE g
EEEE%E

(a) whether it is a fact that the
Reserve Bank of India have sent a
circular to all commercial banks
instructing them to channelise credit
on an “increasing acale” to the small-
scale sector and the village and house-
hold industries with a view to bringing
aboutl fagter development of rural
banks; and '

(b) it s0, what has been the res-
ponge of the commercial banks?

: (a) Presumably, the
Hon'bhle Member is referring o the cir-
cular issued by R.B.I. on 12-12-1078 to
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Arrest of Alr Indis Officialy in
Smuggling Case

~1788. SHRI K. LAKKAPPA : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state .

(a) whether it is true that some
Ajr India Officlals were arrested
recently in commection with a smuggl-
ing case; and

- (b) if so, '‘what are the details of
the case and what is the action taken
in tbe matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Ten members of staff of Air-
India were involved in alleged smug-
gling activities during the period
1-1-1978 to 15-2-1979. Out of these one
has been removed from the service of
the Corporation, eight have been sus-
pended pending administrative and
departmental action and disciplinary
action against one, who was arrested
by Kuwait Police, is under considera-
tion of the Corporation.
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Projected Export Driver by China

1791. SHRI R. MOHANARANGAM:
Will the Minister of COMMEROCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have stu-
died in depth the projected export
drive by China with reference to its
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incidence on markets where Indian
goods have hitherto an sssured place;
and

(b) i so, the steps taken to ensure
that India does not lag behind in these
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES < AND COOPERATION
(SHRI ARIF BEG); (a) and {b). Go-
vernment are keeping a close watch
on the projected export drive by China
and assessing its implications on India's
trade. The Indian Institute of Foreign
Trade has been asked to carty out a
study in the matter.

Prices of Silver and Gold

1702. SHR] R. MOHANARANGAM:
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government have stu-
died in depth the situation caused by
the sky rocketing prices of silver and
gold;

(b) if so, the extent to which such
febulous rise has been brought about
by the activities of shady and specula-
tive gperators; and

(c) the stepe taken to put a stop to
such unssvoury practices?

THE MINISTER OF STATE IN THE
MINIETRY OF FINANCE (SHRI
BATISH AGARWAL): (a) to (c). The
rise in the prices of silver and gold is
due mainly to the rise in their interna-

FINANCE be pleased to state:

(a) whether gt the time of the fArst
meeting of the State level Committee
to review the working of Lead Bank
Scheme held at Bombay on 17th
November, 1978 it was observed that
despite the branch expansion and for-
mation of District Credit Plans the flow
of funds from the financing agencies
hag been low and not adequate;

(b) it so, the reasons therefore; and

(¢) the remedial measures likely to
be taken by the Government improve
the situation ?

THE MINISTER OF STATR IN THE
MINISTRY OF FINANCRE (SHRf 2ZUL-
FIQUARULLAH): (a) Yes, Sir. In one
of the agenda papers for the meeting,
the Govermment of Mabarashtra bad
made such an observation,

|
|
:
E

cent of thelr aggregate credit
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and lssning operations are propoved io
be imtensified particulatly in 2800
blocks seleated for intensive rurel deve-

In the course of the deliberationg of
the Biate-lovel Committee, the banks
agreed to speed up the disposal of 10an

bursement for development and pro-
ductive purposes.

Uniferm Tariff System

1194, SHRI JANARDHAN POOJA-
RY; Will the DEPUTY PRIME MINI-
STHR AND MINISTER OF FINANCE
be pleassd to state:

(a) whether there is proposal for

(b) if so, what are the details in this
‘- regard ?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRY
SATISH AGARWAL). (a) As part of

Siatement hy the Managing Directer
of Simou Shirt Co., England Regarding
’ Garment Exports

1795. SBRI JANARDHANA POD-
JARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the attention of Govern-
ment bas been drawn to the reported
statement of Mr. Sidney
Managing Director of Simon Shirt
for the apprithensions expressed by the
Financial Express of 24th January,
1979 under the caption “New guide-

lines may bit garment exporis from
India"; and

(b) it so,
thereto ?

Governmoent's reaction

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir,

(b) Keeping in view the basic objec-
tives of utilisation of textile quotas,
long-termt development of exports and
reasonable unit value realisation, the
quota distribution policy for 1979 has
been finalised. The various elements
of the policy, which have beén worked
out after consideration of all relevant
factors, are quite clear. The policy is
already under implementation and
actual exports of ready-made garments
during the month of January 10790,
under the new policy is estimated to
be much higher than the figure during
the corresponding month of the Iast
year,

News Mem captioned “Eweentisl Saup-
My Soheme” Misconoeived
1706. SHRI JANARDHANA POO-

JARY:

Exl

SHRI M. RAM GOPAL
REDDY:

TION be pleased tom.

(a) whether Government’s attention
has been drawn to the reported state-.
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ment of the President of the Federa-
Association and Published in ‘Financial
Express’ of 23rd Januafy, 1979 under
the caption “Essentals supply scheme'
misconceived”; and 4

(b) if wo, the reaction of Government
thereon t

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) Yes, Bir.

(b) The Scheme for Production-curm-
Distribution of Selected Essential Com-
modities has been finalised by the
Government after a careful considera-
tion of gll relevant factors and after
very detailed consultations with the
State Gowwrnments. There is no basis
for the apprehensions expressed by the
President of the All India Foodgrain
Dealers’ Association in his statement.

Export subsidy during 1878-79.

1797. SHRI BHAGAT RAM:

SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TYON be pleased to state:

(a) the total amount paid as export
subsidies during the year 1978-79, item-
wise; and

{b)whethermuoltmhadmmﬂ-.
ket in India ?

THE MINISTER OF STATE IN THL
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRY ARIF BEG): (a) The totad

amount pald as Cash
during the year 1976-79 (Aprik-

(b). Almost all ‘export iohis -have &

»1. Cotioh Textiles,
Madeups and
Carments . .

ability.
Statement
Name of the prod Cash Compensatory
support
(Rs. in crores)
1. Engineering 97°23
g. Chemicals . 23°g1.
3. Plastics products , 2+38
4 Sports goads . 2'35
5. Processed food-ve-
¢ getables 10-68
6. Woollen Carpets/
Rugs/Druggets . 17°48
4. Natural silk made-
ts Rayon
Polyster/Synthetic
and
! made garments 804
8. Handicrafts . 9'5¢
j- Finished leather/
leather footwears
and Garments . 24°97
w Jute and Jute Car-
pets Backing . 15°31
11. Instant Tea, Tea
Bags . . . 7:08
12. Instant Coffee . 030
13. Fish and fash producs  0°54
14. Non-Cellulosic pro-
ducts . . 005
13. Cellulosic produts " 0°88
16. Coir products o585
17. CA Paid on sup-
lies made from
Ares . P o'ag .
8, Ground Nut Ex- ' -
. tragtion .. o014 |
19. Iron and Steel . 001
20, Deo-viled Rice Bran LA

| 70«;&'2? the
Jas-
- _.' m

— i S S——
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mum-dnm.

1798, SHRI BHAGAT m Wﬂl
the DEFUTY PRIME ‘AND
MINISTER OF FINANCE be pleased
- to state: .

(a) what is the total loss out of the
Life Insurance employees agitation;
and .

'(b) what are their demands and
what is the total amount involved to
fulfil the employees demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL,
FIQUARULLAH): (a) In Life Insu-
rance Business it is not possible to
assesg any loss at any particular point
of time (an estimate of surplus 1is
made on periodical valuations). As a
result of the agitation of Class I offi-
cers and Class II Development Officers
there has been a drop of Rs. 265 crores
(sum proposed) in new business in
India during 1st October, 1978 to 31st

responding period of the financial year
1977-78.

(b) Their demands are ag follows:

Class I Officers:—Revision of grades
.and allowances and removal of anoma-
Iy at common pay ranges between
Class III & Class I from 1st April,
1978 and also payment of bonus to
Class I on par with Class T{I from the
\ year 1975-76 onwards,

Class II Officers:—Withdrawal of
the new scheme of work norms,

Class 1II and IV Employees:—Revi-
sion of pay, allowances and other terms
and conditions of service.

The demand made by the Unions
wmm.mumnmyu
humwm

Ditution of Equity shares by Muliina-
tional Companies

1799. SHRI P. K, KODIYAN: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleaged
to state:

(a) whether the multinational com-
panies operating in India are required
to dilute their equity shares under the:
provisiong of the Foreign Exchange
Regulation Act;

(b) how many multinational com--
panies operating in ]adia come under
the purview of Foreign Exchange Regu-
lation Act in regard to dilution of
equity shares and how many of them
have complied with the provisions of
the law in this regard;

(c) what are the remaining multina~
tional companies who have not yek
agreed to dilute their equity shares;
and

(d) what action is being contemp-
lated against such companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
SATISH AGARWAL): (a) Yes, Sir. In
terms of the guidelines lald down for
the administration of Section 29 of the
Foreign Exchange regulation Act 1978,
foreign companies are required to
dilute their equity upto 74 per cent or
51 per cent or 40 per cent depend-.
ing on the nature and character of
theip activities.

(b), (¢) and (d). FERA directives are

statutory in nature and companies
wishing to continue their activities in
the country have to comply with these
directives. Attention of the Hoo.
Member is invited to the reply given
to Lok Sabha Unstarred Question No.
1892 dated 1-12-78 wherein a state-
ment was supplied showing the names
of foreign companies to whom direo-
tives have been issued to dilute foreign
equity, those who have diluted or
whose schemes have been approved
and those whose schemes are under
consideration by Government.: -
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PAPERS LAID ON THE TABLE

AmcrarT (SztoNp AMENDMENT)
Rurss, 1678

THE MINISPER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU.
SHOTTAM KAUSHIK): T beg %o lxy
on fhe table a copy of the Aircraft

A:m Rore, 19879 AND ANNUAL llu-

PORTS FoR 1975-76 aAxD 1976-77 or

ToBACCO  BOARD, LAKSHMIPURBAM
!Gmn)

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND CO-OPERATION
(SHRI ARIF BEG):
the Table: —

I beg to lay on

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1958:—

(i) Review by the Governmeni
on the working of the Siate Chemi-
cals wnd Pharmaceuticals Cor-
poration of India Limited New
Delhi for the year 1977-78,

. (i1) Annua)l Report of the State
Chemicals and Pharmaceuticals
Corporation of India Limited New
Delhi, for the year 1977-78 along
with the Audited Accournts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Libarary. See No, LT-4002/79].

(2) A copy of the Export of Ro-
asted angd Selted Cashew Kernels
(Inspection) Amendment Rules,
1979 (Hindi and English wversions)
published in Notification No. 8.0, 7
in Gazette of India datéd the Oth
Janumry, 1078, under sub-ssction (3)
of section 17 of the Export (Quality
Control and Inspection) Aet, 1963.
[Placed in Hbrafy See No, LT-
4903/79}.

(8) A copy each of the following
papers (Hindi and English versions)
under sub-sedtion (3) of section 22
mdwfh.ub-m (4) of section .
19 of the Tobaceo Board Act, 1978: —

1) Asmusl _Report. of the
Tobecoo Besrd Lakshmipuram
(Guntur) lﬂ‘hir*ml-“j
together with Audited Accounts. .
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(ii) Annual Report of the

(4) Two statement (Hindl and
English versions) regarding Review
on the working of the Board for the
year 1975-78 and 197677, [Placed
in Library. See No. LT-4004/79].

ANNUAL REPORT AND AUNIT REPORT OF
Accounts oF NATIONAL  COOPERATIVE
Unton oOF INDIA, Nzw DziHr FoR
1977-78, AnNuUAL REMORT OF NATIONAL
CooprrATIVE DEVELOPMENT CORPORA-
TION, New Derux, rom 1077-78 ame
ANRUAL RERORTS OF NATEONAL COUNCIL
FOR COOPERATIVE TRAINING, N¥w Detmr
FOR 1976-77 Anp 1077-78 WITH AUDITED
ACCOUNTS

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL,
SUPFPLIES AND UObOPERA
(SHRI KRISHNA KUMAR GOYAL):
I beg to lay on the Table:—

(1) A copy of the Annual Report
(Hindi wersion) of the National Co-
operative Union of India New Delhi,
for the year 1077-78. [Placed in
Library. See No. LT-4005/781.

(2) A copy of the Audit Report
(Hindi ang English versions) on the
accounts of the National Cooperative
Union of India New Delhi, for the
year 1877-78. [Placed in Library.
See No. LT-4006/79].

(8) A copy of the Annua] Report
(Hindi and English versions) ‘of the
National Cooperative Development
Corporation, New Dalhi, for the year
1977-178, under sub-section (3) of
section 14 of the National Coopera-
tive Dmbpment Corporation Act,

Maced in Library. See No
L‘I'.'- /9],

(4) A copy of the Annual Repert
(Hindi and English versions) of the
Nstional Council for Cooperative
Tralning, New Delhi, for the year
1878-T7 together with the Audited
Accounts. © {Placed s Library. Se€e
No. LT-4007/791.

(5) A copy of the Annual Report.
(Hindi and English versions) of the
National Council for Cooperstive
Training, New Delhi, for the year
1077-78, together with the Audited
Accounts, {Placed in Library, See
No. LT-4007/76].

e —

PUBLIC ACCOUNTS COMMITTEE

BTATEMENTS
SHRI VIJAY KUMAR MALHOTRA

(South Delhi): I beg to lay on the-
Teble the stataments.
(English end Hindj versions):

(1) Statement showing repliss of”
1o the recommendations
contained in Chapter V and the
action taken replies on the recom~
mendations made in Chapter Tof the-
Thirty-fifth Report of the Public
Accounts Commitiee (Sixth Lok
Sabha) regarding action taken by
Govmtonﬂnﬂmm
contained in their Hundred
Seventy-ninth Report (Fifth I.nk
Sabha) on Production of Pilip Virus
Vaccine.

(2) Statement ghowing final re--
plies of Government to the recom-
mentions containeq in the Chapter V
and the action taken replies on the
recommendations made in Chaptes I
of the Forty-first Report of the-
Public Accounts Committee (Sixth
Lok Sabha) regarding action takem:
by Government on the recommenda-

_ tion contained in their Hundred

and Eighty-first Report (Fifth Lok
Sabha) on Emergency Agricultural’
Production Programme.
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BHR] EDUARDO FALEIRO (Mor-
mugao): May I ask for some clarifica-
tions from the hon. Minister, clarifica-
tions which, in fact I had asked last
week, and to which, due to the over-
sight of the chair, he did not have an
opportunity to reply?

' The first clarification ig this. We
have been distressed at the condition
of the emigrants abroad in England
and other countries. The Minister has
visited the Guif countries where this
problem of our migrant labourers is
very acute I would like to know whe-
ther the Minister will make a state-

Becondly, about the Anti-Defection
Bill, the Minister has saig that they

|
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'MR. SPEAKER: He will ' consider
aﬂtbemﬁmlmwou

' SHRI EDUARDO FALEIRO : I am
entitled to ask clarificatory qunuons,
ang the Minister should reply.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
clarificatory questions should be on the
statement that has been made, not on
what has not been stated. That is
not asking for clarifications.

However, if you so please, I may
say that as far as my visit to the Gulf
countries is concerned, I am willing to
make a gtatement. Yesterday there
was 8 question, and 1 answered it.

When the demands of the Ministry
of Labour come up before the House,
there wil be ample opportunity to dis-
cuss the subject. But in case some
hon. Members feel that some special
attention must be devoted to this sub-
ject, there are very many ways in
which the subject can be raised. It
is not a part of the Government busi-
ness scheduled for the next week.

About the Anti-Defections Bill, I am
glag the hon, Member is giving me an
opportunity by repeatedly raising this
question, to say that the Government
has not given up its intention to bring
forward a Bill of this kind and, after
consultations with the mﬁm,
such a Bil] will be brnutht forward
by the Government.

About the Adoption Bill, he has ex-
pressed his opinion on the need to
mthatmchakﬂlhbrmlhtmud
ﬂuringthhyur .

—_—

msmm Dmandlium
Grants (General).

Sl Satish Agrawal

| (nterruptiona)*s

MR. m Dun't m m-
et
v (hm}og
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. MR, SPEAKER ; You give notice; it
will be considered. (Interruptions)**®

DR. BUBR.AMN’IAH EWAMY. I
have given notice,

' MR, SPEAKER : That is all. Some
amount of noise is necessary! Other-
wise, it becomes lifeless! But not be-
7ond that.

- * Shri Satish Agarwal

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): I beg to pre-
sent a statement showing Demands for
Exceas Grants in respect of the Budget
(General) for 1976-77.

i —

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1978-79

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRY
SATISH AGARWAL) ; I beg to pre-
sent a statement showing Supplemen=-
tary Demands for Grants in respect
of the Budget (General) for 1878-78.

———

12.09 hrs.
MATTERS UNDER RULE 377

(i) PURCHASE OF TRANSPORT AIRCRAFT
G-222 MANUFACTURED BY AERITALIA

E‘B:RIJIALIKARJ'UN (Medak) :
Mr. Speaker, Sir, with your permis-
dm,]:whbtonheamﬂerunder
Rule 877 regarding the purchase of
transport aireraft G-222 manufactured
by Aeritala.

- Recently there hag been a clamour
for a transpert aircraft to replace our
‘packats. The packet hes no.doubt seen

Rule 371 333

its best years, but still hes m.'of
three to four yearg to run. The rea-
son for this indecent haste to purchase
a transport aircraft—an Italian aireraft
known as G-222 manufactured by
Aeritalia is beyond imagination, When
this plane was offered in May, 1978 it
was rejected as it was found unsuit-
able for our conditions by a team of
IAF experts who witnessed its per-
formance at the Franborough air show.
The main consideration for the rejec-
tion was the weight of the plane and
its exorbitant price among other
reasons. The External Affsirs Minis-
try informed the Italian Embassy that
the aircraft was not required when
Aeritalia requested permission to de-
monstrate the plane in Indie with a
view to selling it.

It i8 amazing to note that the
decision of the External Affairs
Ministry was immediately reversed
and permission was granted to Aeri-
talia to give s demonsiration with a
view to purchase. It was decided to
buy the G222 despite protest from
senior officers of the IAF. Airerafts of
other countries were ignored without
giving them an opportunity of a de-
monstration or evaluation ang an
orde, to purchase one squadron (con-
sisting of 12 aircrafts) was to be plac-
ed on A:ritalia. The demonstration of
the G-222 might have taken place on
Wednesday, 21st instant, at Delhi
when a song and dance was made
about it.

A pertinent question arises why air-
craft of other countries are not evalu-
ated when transport aircraft of ether
countries are known to be superior
and cheaper, Could it be that some in-
terested mep fear that an evaluation
of independent officers of the JIAF will
strike down the G-222 in favour of
another country? Why cannot people
git on the evalustion committee to
ascertain facts? A transport aircraft
is not a classified item and there
should be no objection to having an
impartial body to judge the merits of
this issue along with aireraft of other
countries. Italian equipment is known
to be inferior and more expensive than

**'Not recorded
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similar equipment supplied others Tand. : effort been made to
Mg!nthe;&ddtﬂ::hm ascertain in most of the cases whether
we to fritter away the foreign ex- ﬁmm-mwmm
o e il e B, ke e B

previoug Government?

The price of one G-222 aireraft with
avoinics equipment and accessories is
being offered at $eight million. Aeri-
talia have been asked to reduce their
offer gince others have quoted
@s low a8 § six million Aeritalia are
sticking to their price as the engines
are not manufactured by Italy but by
General Electric of America, Again a
number of parts will be farmed out
-10 parties gther than Aeritalia. In the
event of hostilities, the U.S. may re-
fuse to supply the engines which will
make the aircraft inoperative, We
experienced the attitude of the U.S.
during the Indo-Pak war which could
easily be repeated.

Lastly, I request the Defence Minis-
ter to make a statement pegarding the
purchase of G-222 Aeritalia and whe-
ther he iy prepared to comstitute an
iflpuﬁll judieial body to enquirs inta

(i) NEED FOR PROPER IDENTIFICATION
or BANGLADESY NATIONALS
COMING TO ASSBAM,

SHRI AHMED HUSSAIN (Dhubri):
Mr, Speaker, Sir, for some time past
the issue of inflitrators from Bangla-~
desh has been raised from wvarious

the statistical data about the increase
in population. Without such study it
will be unfair for it to state that this
increase is only due to the infiltrators
from Bangladesh. This can be done
only by setting up Law Courts where
such caseg shoulg be tried to find out
whether he is really a Bangladeshi,

Quite a large number of persons
who originally migrated decades ago
from the then Bangal province to make
Assam their home are now bona fide
Indian citizens living in Assam for
generations. Therefore, any attempt
to identify new-comers by face or
language is bound to lead to profound
harassment of Indian Muslims living
in Assam,

Such Indian Muslims are in the
habit of living in the Char areas which
are frequently eroded. They change
their homes and place of cultivation
due to dire necessity and have to move
from place to place.. It is such help- -
less people who are likely to miffer
from Police excesses.

After partition of India in 1847,
many Hindug from Bangladesh migrat-
ed to India and permanently wetiled
in Assam after obtaining India oiti-
zenship. Very often police jlsp are
deporting * them without giving them
any opportunity to prove themselves
as Indian citizens, " -

Cachar “is a district of the ' Bile
whisre there i3 a considersbly sumbel

FECHE TR
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While the interest of the country.
the State is involved on one hand,
rights of the genuine citizens are in-
volved on the other. We stand for
secularism i.e. equality irrespective of
cgste, creed and religion. If this is
not” properly implemented, the very
basis of democracy will be called in
question.

In the clrcumstances, I feel that a
legal method of identifying Bangla-
-deshis without causing harassment to
bona fide Indian citizens should be
adopted, while, at the same time, the
nationa] interest of preventing infil-
fration should be fulfilled,

(1ii) REPORTED ACITATION BY THE
EmrrOoYEEs oOr SHIPPING CoOR-
PORATION OF INDIA FOR REDRESSAL
OF THEIR GRIEVANCES. :

SHRI SAMAR MUKHERJEE (How-
rah). Mr. Speaker, Sir ....

MR, SPEAKER: It is a bit long,
please try to cut it down.

SHRI SAMAR MUKHERJEB. I will
be brief.

For quite some time past the em-
ployees of the Shipping Corporation
" of India both at Calcutta and Bombay
‘have been forceq to launch movement
‘for the redressal of their outstanding
legitimate grievances, Although the
Shipping- Corporation of India through
ita Board of Directors had recommend-
ed payment of bonus at the rate of
.28 per cent for the year 1974-75, such
payment was withheldq during the
Emergency. The employees have been
demanding the payment of bonus for
the eaid yeer as decided by the Board
of-Directors and also for subsequent
years. The management has taken
‘up the attitude of total indifferemce
_ Various other outstinding issues in-
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cluding pending Charter of Demands
are not being attempted to be solved
by. the management even by bilateral
disscussions with the Employees’
Unions. As a result, the employees
have no alternative but to agitate
peacefully for the redressal of their
grievances. Apart from the jndifferent
attitude, the management of the
Shipping Corporation of India have
taken recourse to repressive measures.
In Bombay they have initiated legal
proceedings against the employees
for stopping of movements and agita-
tions. In Calcutta on the plea of
taking part in demonstrations and on
the ground of alleged violation of bi-
partite agreement of January 1878,
the management decided to withhold
payment of Rs. 50/- per month per
employee which was agreed to be
paid undey the agreement, The Em-
ployees’ Union at Calcutta went to
court and obtained an order for main-
tenance of status quo which was serv-
ed on the management on 30-1-79 but
surprisingly the management in fur-
therance of their anti-labour policy
illegally withhelg payment of the
galary which was due to be paid
on 31-1-79 and ultimately under an
order of court they have deposited
Rs. 50/. per employee with the court
and have paiq the balance amount to
the employees.

The management is threatening to
deduct further amounts from the
salary of the employees for the month
of February, 1979, which will only ag=
gravate the situation, Such anti-lab-
our activities on the part of manage=
ment have naturally created great
resentment amongst the employees
generally which is bound to affect the
normal functioning of the undertaking.
Although an assurance was given in
the Lok Sabha by the Labour Min-
ister that trade unions in Public Sec-
tor Undertakings would be free to
negotiate wages and D.A. revision and
that the management will be at liberty
to enter into agreements with the
Unions which would not be dependent
on prior consultations with the Bureau.
of Public Enterprises or the approval
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of the Finance Ministry; However, it ‘

appears that by a secret circular dated

"4th October, 1978 issued by the Addi-
tional Secretary ang Director-General
of Bureau of Public Enterprises, New
Delhi, all Public Sector Undertakings
have been directed to consult the
Bureau of Public Enterprises even
for entering into interim agreements
and it has been further directed that
no agreements should be concluded
without consulting the Bureau.

The Government should immediate-
ly allow Public Sector Undertakings
to enter into discussions and negoti-
ationg with the Employees’ Unions so
that various outstanding issues may
be settled at an early date. I also urge
the Minister of Shipping and Transport
to issue appropriate instructions to the
Shipping Corporation of India so that
necessary discussions may be initiated
ai the earliest opportunity to prevent
further worsening of the situation and
the outstanding dues of the employees
may be paid immediately.

(ivd REPORTED NON-AVAILABILITY OF
ENVELOPES IN PosT OFricEs
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SPECIAL COURTS BILL—Contd,

MR, SPEAKER : The House will
now take up further clause by clause
consideration of the Special Courts
Bill. Out of 7 hours allotted for all
the stages of the Bill, only 50 minutes
are now left for completing the clause
by clause consideration and the Third
Reading of the Bill

Yesterday, clause 2 to 6 were taken
up and amendmentg were moved
thereto. Today I propose to call upon
the Members concerned to move their
amendments to the remaining clauses
etc. of the Bill. Thereafter, I wil] give
an opportunity to some of the Mem-
bers who have not spoken yesterday to
speak on al] the clauses and the
amendments moved thereto together.
Thel;uner the Home Minigter will
reply.

Voting on the clauses and the
amendments will take place ground
230 PM.

SHRI HARI VISHNU KAMATH
(Hoshangabad) ; Mr. Speaker, I rise
on a point of order. It is not proper
. ... {Intérruptions)

SHRI R. VENKATARAMAN ' (Mad-
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~ .MB. SPEAXER: No. We are asking
every member to rise up and move the
amendments.

SHRI HARI VISHNU KAMATH:

Shali I have to move all the amend-

ments together?

'~ MR. SPEAKER: No, no—one by ane
¥You may move in the beginning. When
we come to clause by clause, you may

do that.
Clause 7— (Pending appeal or revision
to be transferred to Supreme Court)

SHRI B. L. KAMBLE (Bombay
South-Central): I beg to move:

Page 3, line 1, —

for “declaration in respect of any
offence”

substitute “coming into force of
thig Act” (81).

SHR1 B. SHANKARANAND: 1 beg
to move:

Page 3, line 5—
after “disposal to" insert—
“the High Court or” (96).
Page 3, line 5—
add at the end—
“ ag the case may be” (987).
SHRI R, VENKATARAMAN: Y beg
to move:
Page 3, lines 4 and 5—

for “stand transferred for disposal
to the Supreme Court”

substitute “be governed by the
Code of Criminal Procedure” (108).

SHRI O. V., ALAGESAN (Arko-
nam): I beg to move:

I beg to move;
Page 3, line 5,—
add at the end—
.~ “atter six monthg from the date
ﬂﬂlﬁgﬂlﬂtlonnﬂlulth-di&
.pondqt!.n_thememwhlh” 115).

SHRI B. SHANKARANAND: j b
to move:

Page 3, line 1,—

for “If at the date of the declara-
tion"

substitute “Immediately after the
coming into operation of this Ac#
i (119).

Clause 8— (Jurisdiction of Special
Courts ag to joint trials)

SHR1 B. SHANKARANAND: Y beg

to move:

Page 3,—
for clause 8, substitute—

“8. A Special Court shall have
no jurisdiction to try any persom
or persons for the commission of
an offence except under the provie
siong of the Code.” (43)

SHRI B, C. KAMBLE: { beg to move:
Page 3, line 7,—~

for “in the offence”
substitute “in guch offences” (82),
Page 3, line 7,—

omit “in respect of which a decla-
ration has been made” (83).

Page 3,—
after line 10, insert—

“2y If the alleged offence or
offences are committed within the
territory of a State by a person or
persons ordinarily resident in that
State a Special Court established
under section 3 in that State shall
have jurisdiction to try such per-
son or persons, charged with such
offence or offences, and in other
cases Special Court established at
such other convenient places shall
have jurisdiction to try the same.
(84).
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Clause 9 -(Procedure and Powers of
Special Courts)

SHRI LAXMI NARAIN NAYAK
{Khajuraho): I beg to move:

Page 33_

after line 31 insert—

*“(5) With a view to achieve the
objects of this Act, the Speclal
Court shall decide the cases within
a period of three months and in
case an appeal is filled in the Sup-
reme Court, that Court shall also
keep this time limit in view.” (9)

SHRI B. SHANKARANAND: I beg
to move:

Page 3, line 14—

for “may” substitute “shall not”
(44)

SHRY HAR1 VISHNU KAMATH: T
beg to move:

Page 3, line 17,—

for “the whole” substitute ‘.'all the”
(53)

SHR] B. C. KAMBLE: 1 beg to
move:

Pﬂle 3"“'
for lines 11 to 13, substitute

“9, (I) A Special Court shall in

the trial of such cases follow,
‘warrant procedure’ prescribed for
trial of warrant cases before a
Magistrate as laid down in the
Code of Criminal Procedure, 1973"
(85). :

Page 3, line 26—
for “of Session and shall have all
the powers of a Court of Session”

_ substitute “glso having all the
powers of a Court of Sessions” (86)

SHRI B. SHANKARANAND: I beg
to move; o

Page 3, lines 19 to 21,—

omit “and any pardon so-tendered

shall for the purposes of section 308

of the Code be deemed to have been

?am;lmd under section 307 thereof”
9).

Clause 11 —(Appeal)

SHRI B, SHANKARANAND: I beg
to move:

Pm 41""
for clause 11, substitute—

“11. Appeal and revision.—Pro-
visions of the Code shall apply for
any appea] or revision from the
decision of a Special Court as if
from a Court of Sessions.” (100).

Clause 12 — (Power to make Rules)

SHRI HARf VISHNU KAMATH: ¥ beg
to move;

Page 4, line 17,—

after “for” insert “carrying out”
(54).

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I beg to move:

Page 4,— )
after lne 8, insert—

“(2) Al such rules shall be
placed on the Table of both the
Houses of Parliament within two
months from the date of their jssue
or within fifteen days from the
commencement of the session of
each House of Parliament after
the issue of such rules’’(59).

SHRT B. C. KAMBLE: I beg to
move; ’ .

Page 4 line 6,—

for “SBupreme Court”
B;ubmm. “Union  Government”
( ) . . . .
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Pege 4, line 8,—

add at the end—

“which ghall be laid on the
Table of both Houses of Parlia-

ment; and the Supreme Court

may by notification in the Official

Gazette make such ruleg us may

be deemed necessary for the

proper functioning of the Special
‘. Courts” (88)

SHRI HARI] VISHNU KAMATH: I
beg to move:

Page 4,—

for clause substitute—

%12, The Central Government
may with the concurrence of the
Chief Justice of India make rules
for carrying out the purposes of
this Act.” (127).

Page 4,—
for clause 12, substitute—

“12. The Central Government
may in consultation with the
Chief Justice of India make rules
for carrying out the purposes of
this Act”” (128).

Clause 13 (New)
SHRI M. KALYANASUNDARAM:
I beg to move:
Page 4—
after line 8, insert—

“18. All notifications  issued
" under sub-section (1) of section

SHRI HARI VISHNU KAMATH: I
beg to move:

Page 4,—
after line 8, insert—

“13. Every notification made
under clause sub-section (1) of
section 3, every declaration made
under sub-swtiqn (1) of section
5, ang every rule made under
section 12 shall be laid, as soon
as may be after it is made, before
each House of Parliament.” (116)

Cllause 1. —(Short title and extent)

SHRI HARI VISHNU KAMATH: I
beg to move:

Page 2, lines 14 and 15—

omit “except the State of Jammu
and Kashmir” (52).

Preamblg

SHRI G. NARASIMHA REDDY
(Adilabad): Y beg to move:

Page 1, line 1,—

after “‘appointed” insert “or to be
appointed” (3).

Page 1, line 2,—

after “rendered” insert “or may
render” (4). :
Fage 1, line 3,—
after “held” inserf “or may hold™
(5.
Page 1, line 5,—
for “during” substitute “from the
date of” (8).
Page 1, line 7,
add at the end “onwards” (7).
SHR!1 HARf VISHNU KAMATH: I
beg to move:
Page 1, line 3,—
omit “have" (45).
Page 1, line 14—

for “withdrawn" substitute * curtul-
ed” (48).
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Page 1, line 15—
for “on the press was placed”

substitute ‘““was imposed on the
press” (47),

Page 1, line 15— :

(i) after “placed” insert "

(ii) omit “and” (48).
Page 1, line 18—

for “crippled to a large extent”
substitute “severely crippled” (49).
Page 1, line 16,—

after “extent" insert “, and the
parliamentary democratic system was
emasculated;” (50).

Page 2, line 1,—

after ‘the” insert “efficient” (51).
SHRI M. KALYANASUNDARAM:
Page 1, line 7,—

add at the end—

“gnd in connection with any
such offences which may be com-
mitted in the future” (55).

Page 1,—
omit lines 11 to 16. (56).

SHRIMATI PARVATHI KRISHNAN
(Coimbatore). I beg to move:

Page 1,—
after line 16, insert,—

“AND WHEREAS the comrission
of such offences as have been
brought to light by the various
Commissions appointed under the
Commissjions of Inquiry Act, 1952
as aforesaid may also be cornmltied
in future, with or without
proclamation of Emergency;” (31)

Page 1, line 17—
after “ia" insert “slways” (62).
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¢ after “oﬂenaes” ingert “such as™
83).

Page 2, line 3,—
omit “in the recitals” (64).

SHRI B. C. EAMBLE: I beg tlo
move: o E

Page 1,— . ]
for lines 1 to 7, substitute—

“WHEREAS Commissions of
Inquiry appointed under the Com-
missiong of 1nquiry Act, 1952 have
rendered reports disclosing certain
facts periaining to the acts com-
mitted by persons who had held
high public and political offices in
the country and others during the
operation of the Proclamation of
Emergency declared on 25th June,
1975 under clause (1) of article 352
of the Constitution of India;” (73).

Page 1, line 9,—
(i) omit “also”
(i) omit “similar” (74).
Page 1,—
for lines 17 and 18, substitute—

“AND WHEREAg the persons
involved in the said offences de-
serve to be prosecuted;’ (78) *

Page 1, line 18,—

for “ordinary” substitute “existing™
mn
Page 2, line 5—

after ‘“additional” insert “and
special” (78)

SHRI B, SHANKARANAND: T oeg ,
to move:

Fiael.lhel5to'h—

omit ‘the operation of the
Proclamation of Emergency, dated the
m:mumm -dnir
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Page 1, lines 0 ang 10,—
. omit “eommitted during the period
aforegaid” (90)
 Page 1,—
omit lines 17 and 18. (92)

8HRI R. YVENKATARAMAN: I Leg
te move:

L -
Page 1,
for lines 1 to 18, substitute

“Where primg facie evidence
exists of offences committed by
persons who have held high public
or political offices in the country.”
(109;.

Page 1, line 19—

for “WHEREAS”
"“WHERE" (110)

SFRIMATY PARVATHI KRISHNAN:
I beg to move:

Page 1, line 18—

for “the said" substitute “such”
(123).

SHR1 O. V. ALAGESAN: ] beg to
maove:;

substitute

Page 1, line 10,—
add at the end—

“and with regard to which no
action had been initiated in any
court of law so far" (129)

MR. SPEAKER: All these amend-
ments to the Preamble are before the
House. At last we have come to the
end

Clause 2— (Definitions)

MR, SPEAKER. We came yesterday
upto clause 2. Mr, Shankaranand has
already spoken on his amendments.

Is there anybody who wanty to spesk
on Clause 2 on the amendments?

1 am now on Clause & Nobody is

SHRI B. SHANKARANAND; The
Minister has to reply. I don't know
whether he has heard what I wokn
Yesterday.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL); Which
are the amendments which they want
me to reply?

MR. SPEAKER: No. 88 and No. 117
to Clause 2. (Interruptions). It is not
easy for anybody. There are so many
things. Surely he has to reply. )

SHRI H. M. PATEL; Amendments
98 and 117 say this. The first amend-
ment says...

MR. SPEAKER. Omit lines 18 and
19,

SHRI K. LAKKAPPA (Tumkur):
Yesterday I moved my amedments,

MR. SPEAKER: They are all moved.
Whatever you moved yesterday, they
stand moved. Whatever you have not
moved, they are not shown as moved.
I have been very liberal.

SHRI K. LAKKAPPA: Yesterday
al] the amendments were nfoved.

SHRI H. M. PATEL: He wants me
to omit lines 18 and 19.

Those lines read as follows:—

“‘declaration’, in relation to an
offence, means a declaration made
undep sectinn 5 in respect of such
offence.”

Now my reply is this. I see no parti-
cular justification for omitting these
lines,

Then, with regard to amendment
No. 117, it says:

-substitute for line 17,—‘offence”
means any offence involved..
SHRI B. SHANKARANAND: That
is for the sub-clause.

MR. SPEAKER: Yours is amend-
ment No. 117,

SHRI H. M. PATEL: Amendment:
No. 117 says, for line 17, mistifute

ks wdEss
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' SHRI B. SHANKARANAND. There
is some . This is not
for line 17, In view of amendment 93,
117 is moved.

MR. SPEAKER: It supplements it.
Now that you have opposed 93, we will
be putting 83 and 117 together.

SHRI H. M. PATEL: The point is
this. I eaid what it meant. Amend-
ment 83 wants to omit those two lines,
For that you are substituting. You say:
“offence means any offence involved
in or disclosed during the inquiry by
the Commission of Inquiry appointed
under the Commissions of Inquiry Act,
1952

I don't gsee any reason why you
should omit the words ‘declaration. In
relation to an offence, it means a
declaration made under section 5 in
respect of such offence.’

I don't want these words to be
omitted.

If vou do that the entire construction
of ithe Bill would be destroyed.
‘Declaration’, I may say, is an impor-
tant part of the whole scheme of
things.

SHRI K. LAKKAPPA. 1t is a special
mechanism almost. You cannot fix up
eny accused by bringing in or by
circumventing legislation. This is a

the ordinary law of the land. There
is no doubt that it looks very innocent,
but what the real intentiong are? We
are opposing this Bill on the ground
thatthhhprejudioaﬂ with certain
political motives and they want to
push it through hastily so that

MARCH 2, 1979

recourse to, but unfortunately, here
is a cese where a special device has
been adopted in order to bring in their
net certain people as also innocent
people whom they do pot like politi-
cally or otherwise. This cannot be the
object of any legislation based on rule
of law. I would therefore, request
that my amendment may be accepted.

SHRI H. M. PATEL: This is not
necessary at all. Prosecution will be
launched if there is a prima facie case;
there is no question of anything else.

SHRI K. LAKKAPPA: Who will
decide about the prima facie .case?
Wil] it be a Government agency or a
judicial authority?

SHRI H M. PATEL: It is only
when a prima facie cese has been
established by the competent authority
that action will be taken. I do not
accept this amendment.

MR. SPEAKER: Clause 3.

SHRI B. SHANKARANAND: Why
not voting now?

MR. SPEAKER. We said, the votlng
would be at 2.30 p.m.

SHRI B, SHANKARANAND: The
voting cannot be taken once Yor all the
clauses.

MR. SPEAKER: We will put Gach
clause separately later.

SHR] B. SHANKARANAND. Why
not now? It would be relevant only

SHRI R. VENKATARAMAN: The
question is; What ig the attitude of the
mmmumw
1 the amendments are rejected, thes -
the cisuses may be put to vote &t 138
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‘pm. We discuss the amendments now

.and later put these to the vote of the 7

House when several Members would
not have heard the arguments in
-favour of the amendments. This is

negation of all democratic discussions.

SHRI B. SHANKARANAND: The
‘FHouse has discussed the amendments
‘now and you are going to take the vote
later, Whether you take it now or
1ater, the time consumed would be the
same,

MR. SPEAKER: Having announced
earliey that the voling will be taken
at 2,30 pm., it will be wrong on my
part to take up the voting now.

SHRI B. SHANKARANAND: You
-can revise youy decision.

MR, SPEAKER: I can revise, but
‘the Members are not here. I cannot
put the Members in the wrong.

SHRI M. KALYANASUNDARAM:
‘Sir, the procedure is very strange.
Each clause must be taken up separa-
tely and amendments must be discus-
sed. As soon as the discussions are
over, amendments must be put to vote.
If the amendments are rejected, then
the clauses will be put to vote. If
tHere i3 no amendment to any clause,
that clause will be put to vote.

MR. SPEAKER: You are absolutely
right, but you ahould have raised this

.- warlier,

SHRI M. KALYANASUNDARAM:
‘When we discussed the amendments,
many of the Members will not be pre-
sent and when the amendments are
voted, they will be present.

MR. SPEAKER. That is always so.
Having made the announcement
earller it iz not proper to revise it
now, 3 now.

Clause 3 (l.'atablﬁhmnt of Special
oourts)

" SHRI NARENDRA P. NATHWANI:
. (Junagadh): May I be permitted to
Q!Ikan_chuulandl?

Sir, the criticism that has been
levelled against the provisions of this
Bill is mainly based on clause 3 and
claugse 5. I would take up clause 8
first. A severe criticism has been
levelleq against the provisions of
clause 3 and Shri Stephen, hon, Leader
of the Oppos tion went to the extent of
saying this. He said that the Bill is
an instrument of oppression, designed
to hand down—in the uncorrected ver-
sion it is ‘hang down'—pre-arranged
sentences and convictions through
hand-picked Judges. This part of the
criticism is based on the provisions of
clause 8, and he says it is to be hand-
ed down to hand-picked persons, with
respect to hand-picked offences, which
are referred to in clause 5.

I confine myself to the first part of
his criticism. T wag rather surprised
that this criticism came from an able
lawyer who hag got practice and who
is accustomed to weigh his words
rather carefully, Though it is totally
baseless, one can understand his
references to the kingd of offences and
offenders, but it ig most unfair and
most objectionable that he-should say
that the Bill is designed to hand-down
pre-arranged sentences through hand-
picked Judges, It is implicit in this
statement of his, that even now, at
the present stage, there is a conspl-
racy between the Government and
some of the gitting Judges who will be
nominated, and alss the Supreme
Court Judges to whom the appeal
would lie. (Interruptions)

He is nodding his head. 1 do not
know. (Interruptions) Whether he
eppreciates it or not, he would in his
heart of hearts understang it. Even
his nodding T am unable to under-
stand. If it is a nod, T understand the
extent and depth of his exasperation,
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‘[8hri Nerendra P, Nathwani]

that the lady by proxy protests too
much. I was also reminded of the
Constitution (41st Amendment) Bill
of 1975, passed in 1976 by the Rajya
Sebha. (Interruptions). ..

I am trying to defened the provision
of thg Bill. Before I go to it, I am
saying why it is justified, and why the
criticism levelled against it is unjusti-
fled, T say thet thig is reminiscent of
the Coaustitution (4lst Amendment)
Bill which sought to confer protection
to the ex-Prime Minister,

MR, SPEAKER: Please come to
the amendment.

SHRI NARENDRA P, NATHWANI:
I come to the nature of the amend-
ments which are moved. Firstly, it is
said that a provision like this is un-
precedented. (Interruptions)

MR, SPEAKER: Mr, Nathwani is
speaking on amendments moved,

SHRI B. SHANKARANAND: 8ir,
are you allowing m general debate on
this?- (Interruptions) .

MR. SPEAKER: Mr. Nathwani,
they have not spoken on the amend-
ment. You can reply after they speak.

SHRI NARENDRA P, NATHWANTI:
Kindly look at your amendments.

MR. SPEAKER: Mr. Nathwani, I

will give you an opportunity, Now .

amendment No. 34,

SHRI NARENDRA P, NATHWANTI:
It confers power upon the...

MR. SPEARER: You dp it after the

Mover gpeaks on it, Mr, Lakkappa,
now about your amendment No. 34.

You want judges to be appointed in
consultation with the accused, :

MR. SPEAKER: - Do net do that;
ultimately you ape cutting the groumd
under your feet, .

SHRI B. gHANKARANAND: Should
it be done with the -consent of the
Prosecutor?

MR. SPEAKER: Please address

yourself to the amendment.

SHRI K. LAKKAPPA: They are
going to bring in special legislation
because they wantey to circumvent
the ordinary lawg of the land; under
the ordinary laws of the land they
cannot punish people But in the
statement of objects and reasons, they
say that the courts are congested
with heavy work. If so additional
courts can be created.

M.'R. SPEAm: P]ea,ge come to ‘he
amendment,

_SH’RIK.LAKKAPPA: The inten-
tion is not to relieve congestion but
it i only to see that a particular
person is indicated by thig kind of
speclal court., ‘When there is spacial
legislation for these things, I think
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adleast créate an impression in ﬂ:a
oountry that there iz no malice,
want to safeguard that.

SHRI B. SHANKARANAND: Ppar-
Hament is reguested by the govern-
ment to glve them extraordinary
powers of appointing or nominating
the judge. To control the arbitrary
action of the government in nominat-
ing or appointing a judge, the Chief
Justice should be brought into the
picture: My amendment No. 38 reads
as follows:

Page 2,
after line 20, ingert—

“Provided that no Judge shall be
nominated if he was a member of a
political party before his appoint-
ment as a Judge and he hag put in
less than 5 years of service ag a
Judge of a High Court and he is

_aggrieved on account of Emergency
directly or jndirectly.”

If such a person is nominaied how
can we expect fairplay in the hands
of such a Judge, if he is a Judge who
has been appointed recently by the
Janata Government who has been
aggrieved directly or indirectly by the
Emergency. What will be his attitude?
It i human psychology. We are hu-
man beings whether Members of the
Opposition Party or Janata Party,
we all belong to the same stock,
buman beings. We carfy our own
impressions, our own emotions and
our own attitudes in life. If he is a
Judge who has been appointed recent-
1y and who was aggrieved directly or
fndirectly during the emergency,
definitely what would be his attitude?
What would be his emotional back-
ground? What would be his

Ingy in deciding such a case? Will
Parllament allow the Government to
have such a judge and decide the fate
of an accused who iz hand-picked by
the Government only to secure con-
ﬁuﬁm?

anm m VIBHNG KAMATH:
hﬂmmmamw

writ petition in the Supreme Courl be
in order?

SHRI B. SHANKARANAND: = You
are not helping me to remove the
disease, You are suggesting some
remedy,

By amendment No. 84, I have sug-
gested a substitute for the words “an
adequate number of courts to be called
Special Courts”. If this amendment
is accepted the Clause will read like
this:

“The Central Government shall,
by notification in the official gazette
establish additional courts to iry
persons involved in the various en-
quiries by the Commisions of In-
quiry appointed under the Commis-
sions of Inquiry Act, 1952 and such
courtg shall be called Special
Courts.”

My intention is this. Let special
courts be appointed. But they are
under the Constitution additional
courts only because under the Consti-
tution Parliament hag no authority to
create parallel courts, That is the
obgervation made by the Supreme
Court in their gdvisory opinion. Wt
cannot appeint parallel courts Hke
High Courts,. We cannot establish
courts which are beyond the scope of
the hierarchy suggested by the
scheme in the Constitution, So, T have
sald that such courts should be addi-
tional courty and these courts should
try all the cases disclosed by the
various Commissions of Inquiry ap-
pointed under the Commissions of In-
quiry Act.

My amendment No, 95 seeks to omit
lines 28 and 29, which is in consonance
with my earller amendment.

So far as nﬁ"ammdm; No, 118 is
concerned. ..

MR. SPEAKER: It is on the same
!husuﬁe!akm

SHRI B. SHANKARANAND: = Yes,
8ir, l&hhmﬂthw
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amendment No, 94, You know how
the Lokpa] Bill was introduced in this
‘House and sent to a joint Select Com-
mittee. . The then Home Minister
‘promised this House that he would get
the report of ithe Joint Committee
within a month or two. But you
know how long it dragged on. Shyam-
babu was the Chairman...

MR. SPEAKER: What has that to
do with this?

SHRI B, SHANKARANAND: There
also the Government wasg trying to
‘have arbitrary powers as they are
going io do under this Bill, Since
the Gavernment have refused to send
it to a Joint Committee the House is
entitled to deliberate on thig issue. Who
should have the authority of appoint-

ing the judge? It is a moot point. The

Lokpal Bill was deliberated upon for
a pretty long time in the Joint Com-
mittee and attracteq many amend-
ments, Now the Government is
rushing with this Bill within a couple
of days without giving any time to
deliberate on these things. I say that,
ag in the Lokpal Bill, the appointment
‘should be done by the President. The
Supreme Court has ruled that parallel
courts can be appointed; go, the cons-
titutiona]l authority of it has been
riled in favour of the Government.
The question is whether Parliament
has to give this power in the hands of
the Government, Thig ig unfair.
Under the scheme of the law, Presi-
dent can have the authority of thelaw
and he can appoint the Judge of the
Specia] Court in consultation with the
Chairman of the Rajya Sabha, the
Speaker of the Lok Sabha, the Prime
Minister, the Leadey of the Opposition
ang the leaders of the other parties.
In that case, it will create credibflity
about the impartiality of the enquiry
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judiciary. Let them not do thia Sa
I request that my amendment ghould

SHRI M, KALYANASUNDARAM: I
do not want to add to what
I said yesterday. I only want to make
an appeal to the Home Minister to
accept my amendment so that this
Bill will not be open to the charge
that it enableg the Gowvernment to
pick and choose judges. Charges have
already been levelled by the opposi-
tion that thig Bill is conceived to pick
ang choose judges, Why should the
Government be open to such charges.
If my amendment is accepted, to that
extent at least- the charge can be
warded off. So, 1 want my amend-
ment to be accepted.

SHRI R. VENKATARMAN: My
amendment No, 103 iz a formal
drafting point, where I suggest the
substitution of “may” for “shall”,
because the word *shall” is some-
thing definitive, like there ghall be
two or four courts. But where dis-
cretion is given, the worq should be
“may”. It is a drafting point and I
hope the Home Minister will accept
this amendment, In this particular
case, the word “shall” has no meaning.

MR. SPEAKER: Of courge, in
courts we interpret ‘“shall” as “may”™
but it would be more appropriate to
use the word “may”.

SHRI K, LAKKAPPA: S8ir, now
vou have also agreed, I am sure the
Home Minister will agree. s

SHRI R. VENKATARMAN: Coming
to my amendment No. 104, clanse
3(2) says: . g

“A gpecia] court shall consist of
a sitting Judge of a High Court,
nominated by the Central Govern-
ment with the concurrence of
Chief Justice of India™ - - -

I em suggesting the omission of the

‘words “the Central Government with

the concurrence of”, becauss it suns
contrary to the Directive ~ Principles
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of the Constitution in Chapter IV,
whuews!mnnidthat there shall
Be separation of powers between the
jndiciuw and the executive,

MR. SPEAKER: Would you take
some more time?

SHRI R. VENKATARAMAN: 1
want another five minutes,

+MR, SPEAKER: Then he may
speak in the afternoon. The House
stands adjourneq till 2 O'Clock,

13 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after,
Lunch at Four minutes past Fourteen
of the Clock.

[M=a. Seeaxer in the Chair]

SPECIAL COURTS BILL—Contd.

SHRI R. VENKATARAMAN (Mad-
ras South): I wag saying just before
we broke for Lunch that the assump-
tion of power by the executive to
‘nominate the Judge with the con-
currence of the Supreme Court is m
violation of the Directive Principles
of the Constitution which enjoins on
ug to have separation of the judiciary
from the executive. I shall not dilate
on it because there is no time,

My second point is that so far as the
Judge is concerned, it must be g0
arranged that the person appointed
will command the confidence of not
only the parties before it
but the country as a whole
Atter all, the administration of justice
must be above party consideration
and the least that could be done in
the circumstances is to entrust the
power of appointmnt of a Judge in
a Special Court in the hands of the
Chief Justice of the Supreme Court.
This will be in consonance with the
policy which has been enunciated by
the Janata Party in their gwn mani-
festo and 'which  they have ad
nauseam repeated in the House. I
.,Ihnhmwh.r in this case = they
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should say that he Central Govern--
ment should have no power to nomi- .
nate the Judge. There is a lot
of difference between the appoint-
ment of a Judge with the concurrence
of the Chief Justice and the appoint-
ment of & Judge by the Chiet Jus--
tice himself. It does not require great
logic to point out this difference. Tha
appointment by the Chief Justice will
carry the imprimatur of fairness and
justice and will have that effect on
the public mind. So, on this ground
also I suggest it.

Thirdly, as has been pointed out by
Justice Singal in the dissenting
opinion, there is a great danger of
the passlbﬂity of a Judge suggested
by the Central Government declining
to serve as a Judge of the Special
Court, in which case this will lead to
a great deal of suspicion and the
entire process will become vitiated.
My submission is that many Judges
would be hesitant to accept this nomi-
nation, if it comes from the Govern-
ment, whereas many Judges will have
absolutely no hesitation if the nomi-
nation comes from the Chief Justice
of the Supreme Court, For all these
reasons, I would request the Govern-
ment to accept my amendments,

SHRI NARENDRA P, NATHWANTI:
Sir, I am opposing all these amend-
ments. So far ag appointment by the
Centra] Government is concerned, T
want to point out that there is
nothing abnormal or unusua] or un-
precedented about it. If there iz any-
thing unprecedented in thiz kind of
provision, it is this that the appoint-
ment or nomination by the Central
CGovernment has to be with the con-
currence of the Chief Justice.

May I point out that during the-
post-Independence era several Acts
were pagsed to deal with corruption
or breach of public order. Three Acts
have heen referred to in the (1952)
Supreme Court Reports in three well-
knowy, cases, and In each one of these
Actg the power hag been vested either
in the Provincial Government or the
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Central Government. I have not come
acrosg any single Act creating special
courts where the power of appoint-
ment has been vested in a body gther
than the Government. I may say
here that ip order to allay any appre-
hension that Government may act out
of political consideration, a provision
has been made that the Centra] Gov-
ernment should appoint with the con-
currence of the Chief Justice.

A reference was made to the
“suggestion made by the Chief Justice,
Mr. Chandrachud that if power were
t0o be vested in the High Court,
it would be better. While 1 have
tremendous respect for the learned
Chief Justice, with respect I want to
ask: is it not implieit in this provision
jtsel? that the approval of the Chief
Justice of the concerned High Court
has to be obtained? Kindly bear that
aspect in mind. Sir, you know from
practical experience that so far as
the appointment of any Judge of a
High Court ig concerned for a pur-
pose like this, it would be open to
the Chief Justice of the 'Supreme
Court to recommend or suggest the
name of any High Court Judge.
But as regardg suggestion for making
any judge available for the purpose,
the Chief Justiceof the High Court
is not at gll bound. There is no sub-
ordination in such a matter. There-
fore, whenever any name is suggested
'ﬂut a particular judge of a particular
High Court should be nominated, the
approval of the Chief Justice of that
High Court will have to be obtained.

I know from my éexperience, as a
sitting judge, when a State Govern-
ment wanted 5 particular judge. It
suggested to the Chief Justice: “Kind-
1¥ make available a judge who is
neither Hindy nor Muslim in order to
try certain things, in order to investi-
gate certain mlttan.“’ The Chief
Justice said no and pointed out that
he would not make him available
‘because he had specialised in criminal
Jaw or sles-tax matters. Thug after

considering the administrative com-
venience, he offered two or three
other nameg to the then Chief Minis-
ter. In substance, no doubt, It would
be the Chief Justice of High Court
who also would be concerned and
whose approval would ﬂso have to be
obtained,

Secondly, my hon. {friend, Shri
Shankarenand waxed eloquent that a
judge who belonged to any particu
political party or should have express-
ed any opinion, should not be nominat-
ed as a special judge. But that aspect
is taken care of by reason of provision
for transfer. If you care to look.....

SHRIMATI PARVATHI KRISH-
NAN. If he has to brief the Home
Minister, he can sit next 1o him,

SHRI NARENDRA P. NATHWANI:
I, am trying to meet the arguments..

SHRI C. M. STEPHEN (Idukki):
To meet the arguments is the job of
the Home Minister. Your job is only
to argue for your own amendment,
nothing more than thet.

SHRI NARENDRA P. NATHWANTI:
I am opposing these amendments....

SHRI C. M. STEPHEN: You can-
not speak on behalf of the Minister.

SHRI NARENDRA F. NATHWANI:
A reference has been made to Justice
Singhal’y observation......

MR. SPFEAKER: Mr. Nathwani, I
think you can leave it here, The
Home Minister.

SHRI NARENDRA P. NATHWANI:
As regardg Justice Singhal's observa-
tion, I have got great _mpee_t .......

MR. SPEAKER; It is not a matter
for you to deal with. The Minister
will deal with it. You leave some-
thing for the Home Minister also.

mumwmv.nm
1ammuminlmynll- Buthdonl
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do it, I merely say that so far as Jus-
tice Singhal's obsérvations are con-
eerned, he has not dealt with, accord-

ing to my impression, according to my
recollection, the aspect that such an
appointment will take place with the
concurrence of the Chief Justice. .

SHRI SAUGATA ROY (Barrack-
pore): I have moved Amendment
Ngs. 124 and 125 to Clause 3 regard-
ing the nomination of the judge of
the Supreme Court, I have suggested
that a judge can be either o High
Court judge or a Supreme Courl
judge. 1 do not know in the Bill itself
a Supreme Court judge is precluded
from sitting in the Special Court....

MR. SPEAKER: An appeal will go
{0 the Supreme Court.

SHRI SAUGATA ROY: The main
point which hag been argued earlier
is regarding the nomination of a
judge of the Special Court.

It has been said that he will be
nominated by the Central Govern-
ment in concurrence with the Chief
Justice. A situation may arise in
which the Chief Justice may not con-
cur with the nomination of the
Central Government. A piquant situva.
toin, jn which the Government and
-the Chief Justice may be at logger-
heads may arise. That is why, I
suggest that thig matter should best
be left to the wisdom of the Chief
Justice. As I said yesterday, the
question is not only a legal question
but ' also a political one. Government
must not only be correct but should
also appear to be correct. There have
been controversies over the appoint-
ment of judges in the past. Then the
appointment of judges in the Supreme
Court was a matter of controversy, it
is only natural that the appointment
of judges to the Special Court, which

iz itwelf very controversial, will
create more controversy. That is why
I have movad this amendment. I hope

will be given the full powers to nomi-
nate judges to the Special Coqrts.

SHRI H. M. PATEL: In so far as Mr.
Lakkappa’s amendment iz concerned,
I am unable to accept it.

So far as Amendments 103 and 104.
which Mr. Venkataraman hag moved,
are concerned, I must say that, at one
point of time, I felt that there was
some force in hiz argument about 103
where he said that ‘shall’ might be
changed to ‘may’. because the courtis
have generally held that they are
interchangeable. But in this case I
am afraid I am not able to accept it
because it would appear as if Parlia-
ment deliberately changed ‘shall’ into
‘may’. This was submiied to the
Supreme Court for its opinion. They
have looked into it and suggesied
various changes. If we make any
change from thiz on this occasion, it
is liable to be interpreted differently.
Therefore, I would not like 1o accept
it. They may laugh, but I am perfect-
1y frank and am giving the reason for
it.

So far as 104 is concerned, I am
afraid I cannot accept this ......
(interruptions) Mr. Lakkappa, I have
considered your point, I am soory I
am not able to accept your
ment; you only see malice in eve.ry
thing Government does.

So far as 104 is concerned, 1 am
afraid I cannot accept it, because, it
hag to be with the concurrence of the

Chief Justice. That means, in affect,
it is the Chief Jusiice who is nomi-
nating.

Clause 4. cognizance of cases by spe~
cial courts).

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): The purpose of my
amendment is two-fold, Firsily, we
are today oconsidering this Bill and
are taking it up in an atmosphere
throughout the world where there is
a feeling that -political vendetta s
carried out in such a way as to try
and eliminate one's political op-
ponents, So the bona fides of the
Parliament and of our people moust
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be established by saying that, who-
ever may be guilty of an offence
which attracts capital punishment as
it exists in the Criminal Procedure
Code today, the normal course would
be followed. This is one side of it.
I am very sorry to say about it be-
cause I think the bona fidez of the
Parliament will be called into gques-
tion., When political excesses are
committed, when people holding high
offices during the emergency committ-
ed excesses we condemn those ex-
cesses and we want them to be
speedily judged In a Special Court.
But this goes beyond that, because my
Party stands and has always stood for
abolition of capital punishment also.
Therefore, pending such a major
amendment from the government, at
the moment at least this safeguard
should be there. I hope the Minister
will accept this amendment, and
secondly, bring forward a legislation
abolishing capital punishment alto-
gether in the law of the land.........

. SHRI HARI VISHNU KAMATH:

Sopa_rately.

, WHRIMATI PARVATHI KRISHNAN:
Yes, by a separate Bill. I am asking
for an assurance. But
ment I am asking him to accept now
in reference to this Bill, At the same
time I am making that request to
the government.
ig sitting there. This is a very appro-
priate and very auspicious moment.
He has just come and in time, This
is something abhorrent Iin any civilis-
ed sociely. You want to punish an
individual for a very grave crime, Let
him remain alive to go through that
punishment and to serve that punish-
ment. Capltal punishment is abso-
utely barbaric and in our country we
should do away with it altogether.

AN HON. MEMBER: What about
the Communist countries?

SHRIMATI PARVATHI KRISHNAN:
We will consider that when you be-
come a Communist country here, We
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this amend-,

The Law Minister.
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are talking about our country. Why
are you talicing about the Cammunmsr: )

SHRI SAUGATA ROY: My amend.
ment suggesting that  the ' Special
Courts do not have the rights to
award capital punishment on anybody
has been prompted by the situation
that is obtaining to-day in Pakistan
where a former Prime Minister, Mr.
Zulfiquar Ali Bhutto has been ordered
to be hanged by the Supreme Court of
Pakistan, While we say that our
countiry is very different from Pakis-
tan, while we do clalm that democracy -
has taken firm roots in our country
it is also necessary to incorporate
in our statutes such provisions so that
a duplication of the situation in Pakis--
tan cannot be repeated here.

As I have said yesterday, this
Specia] Court is for judging political
offences, for judging excesses com-
mitted by people in high offices during
the period of emergency. While it
may be quite true that  many people
will -bear grudges against those who
committed excesses, but these grudges
should not go to the illogical extreme
of taking capital punishment. Since
1 am one of those who hold that the
scope of the Special Courts Bill should
be enlarged to include events in
future, to include misuse of high office
of power, at present and in future
and not only” during the emergency, I
think at this stage it is very necessary
to incorporate this particular clause so
that situation in Pakistan may mot
be repeated here,

-

It is unfortunate that our govern-
ment has mot appealed like many
other governments, to Pakistan for
clemency for Mr. Bhutto which, I
think, is a matter of shame ' for the
government. At least it can redesm
some of its lost face in this mtter it
it includes this clause.......:.

SHRI HARI VISHNU KAMATH:

‘The Pmaidmt has a‘p‘puhd.

BEIRIBhUGAIA ROY: Yﬂ. the

'mummmw
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- not the Prime Minister or tha Gomn
“ment. A Bill for abolition, of death
‘penalty by Dr. Ramji Singh is already
pending in the Parliament, also the
opportunity for the Home Minister
- and the Law Minister to look into
that Bill - and see that capital punigh-
ment shpuld be abolished altogether
not only for political offences. but also
‘for offenceg of all kinds, So, while
ngt condoning any of the excesses
committed during the emergency, I
strongly urge on this government to
accept this amendment.

SHRI H. M. PATEL: I am sorry
this question of capital punishment
has been raised.....

SHRIMATI PARVATHI KRISHNAN:
Let him wait till the Law Minister
conclude his confabulations,

SHRI H. M. PATEL: I do not think
there is any need for the hon, Mem-
ber to worry about capital punishment,
It is, of course, very rarely awarded
and it is an exception and life im-
prisonment is the normal practice.
But, in any case, we do not propose
that through this legislation we should
bring in a reforms of that nature...

SHRIMATI PARVATHI KRISH-
NAN: Are you for abolition of capi-
tal punishment? ,

SHRI H. M.ePATEL: I am not....
(Interruptions) I am neither for nor
against it. All I have said was......

AN HON. MEMBER: Political
offences. '

PROF, P. G.. MAVALANKAR
{Gandhinagar): would like to
know the Govormnent' stand ' on
this point.

MR. SPEAKER: This is not the
oceasion for it ~ This is a Special

‘Courts Bill

~ SHRI H- M, PATEL: My hon.
- friend need not worry about that. I
. don't - think Government: uud make

mu-.o.

any statement on this point (Interrup-
tions) It has an absolutely open mind. -
It is slightly distinguishable from
blank mind.

Satorxthinkthntthlsuthaon!'y
point that has been raised both by
Shri Saugata Roy and Mrs. Parvathi
Krishnan. I cannot accept it. )

Clause 5—(Declaration by Central
Government of cases to bt dealt with
under this Act) .

SHRI G, NARASIMHA REDDY
(Adilabad): Mr, Speaker, Sir my
amendment jg this, After, I speak, L
am only wefraid that I shall receive
the same reply from the Home Minis=-
ter that ‘I cannot accept that’ Any-
way, I ghall keep my amendment be-
fore the House, I see that Special
Courts Bill as it has been mentioned
by a good number of hon. Members,
is meant only for punishing those po-
liticians who have committed offences
during Emergency. I would only like
to know from Government whether
they would differentiate between the
offences committed by the politicians
during the emergency and those com=
mitteq by them during the other per-
iod. Have they got no differentia~
tions between these two offences?
Whether the Government would like
to allow all the politicians to commit
any type of offence without emer-
gency? This gives a very grave doubt
in the minds of the -people of this
country. What is the objective or in-
tention of this Government? Would
they like to see that they are interest
ed omly in  punishing Shrimati
Gandhi and others ang allow all other
politicians who are committing ex-
casses or who may commit excess as to
go free?

1 appeal to the Minister through
you to accept most of these amend-
ments namely that the Bill may pro-
vide for all -those political people
who are holding high office or who
may hold high office in future and if
they commit any offence, they also
should be tried in these Spedll
Caum only.



- MR. SPEAKER: On ' amendment
Nos. 85 and 88, Bhri Lakicappa has al-
rendy spoken. Mr, Shankaranand's
amendment No. 39 is on Clause 5, Mr,
Shankaranand,

' SHRI B. SHANKARANAND: Sir,
In my view this clause is very impor-
tant in the scheme of the Bill because
the Government gets mischievous
power. (Interruptions) It is ful of
mischief. (Interruptiona)

MR. SPEAKER, Pleage allow him to
explain,

SHRI DINEN BHATTACHARYA
(Serampore): Why are you afraid of?

SHRI B, SHANKARANAND. At the
moment you are sailing with them,
So, you amre not afraid. All right. By
this Clause the Government gets the
power to declare that it js of the
opinion that there ig a prima facie of-
fence of the commission of an offence
alleged to have been committed dur-
ing the period mentioned into Pream-
ble by a person who held high public
or political office in India and that in
accordance with the guidelines con-
tained in the Preamble thereto, such
offenceg ought to be dealt with under
this Act.

The Central Government shall make
a declaration to that effect in every
case in which it is of the aforesaid
opinion, Sub-clause 2 js important.
Such a declaration shall not be called
in question in any court. Government
wants to have the arbitrary power to
ues is viciously against Mrs. Gandhi. I
shall just show you how this clause is
drafted. I do ‘not know who has draft-
ed thig clause, But the Home Minister
is piloting this Bill, This clause reftrs
to the Preamble ° twice, I do
mot know. For the first time I am
ftinding such a wonderful drafting of
a-clause in the Parliament. I have
never.seen any clause referring to the
preamble. Presmble runs full page
it speaks of the moral obligation of
the' government. ‘I quote:

““And whereas it is constitutional,

legal and mora] obligation of the

‘State to prosecute persons involved
in the said offences.” )

I do not know what moral obligation
the present government has. Can
there be any moral obligation? You
can have constitutional obligation,
lega] obligation but I do not know
what will be the moral obligation.
Whether moral obligation of Shri
Charan Singh, Shri Patel or Shri Mp-
rarji Desai! Whose moral obligation?
And what is the moral obligation of
Janata party? Whether in the courts
they want to decide the morag obliga-
tion of a political party? Can it be jus-
ticiable? Can courts entertain such
a clause?

Sir, this clause runs contrary to the
very preamble itself. In this clause
they have referred twice to the pre-
amble but the clause itself runs
counter to the preamble. I quote;

“Whereas Commissions of Inquiry
appointed under the Commissions of
Inquiy Act, 1952 have rendered re-
ports disclosing the existence of
prima facie evidence of offenceg co
mitted by persons who have held
high public or political offices in the
country and others...”

The words ‘and others' are missing in
Clause 5. Is it the intention of the
government to leave such others be-
cause although they referred fo ‘and
others’ in the preamble they are leav-
ing it in the operative part of the
clause B. So, sir, the cat is out of the
bag. So the mischief that the govern-
ment wants to do with help of this
bill is very evident, I warn the gov-
ernment and the Janata party that..

Yt qwlic fag (Sfriege) m

w7 ot e &

SHRI B. SHANKARANAND: =My
red turban friend does not know- that
he may be hauled up by the next
government, “(Interruptions) . -

1.only warn the Janata friends that
they are setting a very bad precedent.
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The government is setting a very bad
precedent and - I do not want this
House to be & party to such action of
the government, Ag they are seiting
such g ‘bad precedent, it will recoil
on them—maybe after a
Vms‘nu not immediately, It is
not that ¢ are occupying their
hereditary n;?e One day O‘r the
other they shall have to quit
and face the music from the succes-
sive’ government. So, Sir, I have sug-
gested @ new Clause in place of the
present Clause § It ig my sincere
request to the House that this House
be not a party to giving such draco-
nian powers to the government., So,
I am jntroducing a new clause as I
am not willing to give this power to
the government. It reads like this:
(Interruptiones)

It is the people of this country who
will decide ag to who will be the
Prime Minister of this country.

Sir, the new Clause which I have
given reads as follows:—

‘If the Central Government or
the State Government, as the case
may be, is of th eopinion that htere
is @& prima facie evidence of the

commission of an offence committed .

during the period of Emergency, as
per the report of a Commission of
Inquiry appointed under the Com-
missiong of Inquiry Act, 1052, the
matter shall be referred to a Special
Court’

It covers all the Commissiong of In-
quiry, This is what I say for the in-
formation of my friends from the CPl
and others, those who want to say
that this should be made applicable
to all the people who are involved in
the other commissions So I have put
in this. That is why I say:

“On receipt of a reference the Spe-
cial Court shall heat the parties
- ‘poncerned as per the provisions of
the Code of Criminal Procedure,
M.' . B .
" @0, Sir this is a very important and
. g wery well-drafted amendment, It
' 'wyill save the Government from its

copule of,

1 don‘t know why the Law Minister
is not cooperating with the Home
Ministry, That is how I find it, Sir.
That is what I see _ Creation of posts
is under the provisions of the Consti-
tution. It is the business of the Law
Ministry. They have to deal with this.
I do not know how the Home Minis-
ter has come to pilot the Bill, That
tells us about the ill-drafting of the
Bill. So, this is my doubt, The Gov-
ernment is not united on this. Maybe,
the Janata party is also not united
on this, I request Home Minister to
accept my amendment.

MR, SPEAKER: Amendment No.
67—shrimati Parvathi Krishnan.

SHRIMATI PARVATHI KRI-
SHNAN: In view of the fact that you
look the clock I will try to he as brief
as possible. My amendment actually
has to go along with my amendment
to the preamble.

MR, SPEAKER: You want perma-
nent legislation,

SHRIMATI PARVATHI XRIS-
HNAN: It ig for extending the am-
bit of the Bill. I say that it will be
extended for the future also. I say
thig because I think, it is very neces-
sary that we establish the prin-

ciple in this country of the
accountability of all those who
have heen and who are in

high places to the people, to the pu-
blic and to the electorate. That is
the reason. It is not only in periods of
emergency that such public offices
are misused but other times also. It
ig only this morning that I was read-
ing in the papers—and I say this
for the benefit of thoge hon. Members
as Chaudhary Balbir Singh and Shri
Gauri Shankar Ray—that one of their’
collesgues Shri Hukam  Chand
Kachwai has been asking for a Com.
mission against one of the members
of the present Cabinet. And once that
is completed, what do you do? On the
finding of the commissioch what do
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?W M Are you lﬂnl to have an-
other Bill and another Special Courts?
So, Sir, if such a commission is ap~-
pointed, a Bill or a legislation like
thig should cover such an offence also.
Various charges are being made
against the Chief Minister of Andhra
Pradesh regarding the manner in
which his 60th birthday was being
celebrated, I do not know what is to
be the future of that accusation. We
know what is being said about
the Bihar Chief Minister.
Maybe, a Commission will
come, We de not know what will hap-
pen, Therefore, Sir. the underlining
point of my esmendment is Lhat this
principle of accountability should be
established. That is why I have given
this amendment, I am sure the Minis-
ter, being a very upright soul that he
is, will accept it. He claims that his
mind is open on these questions, I
am sure his mind is not blank on this
and I hope that he will accept this
amendment and therehy  arouse
credibility in the country ag a whole.

SHRI R. VENKATARAMAN:
Clause 5, as it stands, is arbitrary.
Clause 5 stands as follows:

“If the Central Government is of
opinion that there iz prima facie
evidence of the commission of an
offence. ..."

1 want that it should be amended
as:

“If the Central Government is sa-
tisfled that....there is prima facie
evidence of the commission of an
offence....”

You know the difference between
‘the Government is of the opinion’
or ‘the Government is satisfled.... I
do not want to take the House. into a
iake . the House into along
lcmg judkinl ‘history - in the - inter-
. ammmmm_

mentary safeguard that the Govern-
ment must be satisfied that there is
a prima facie evidence for
such prosecution is necessary, There-
fore, the elementary thing that the
Government can do is that before they
say that a particular prosecution
should be launched or a case should
be referred to the special courts, the
Government must be satisfled, it
should not be merely of the opinion
that there is a prima facie case and
that satisfaction should be subject to
scrutiny by the courts.

This clause read with sub-section
(2) makes it all the more arbitrary.
Sub-clause (1) says:

“If the Central Government is
of the opinion that there is prima
facie evidence of the commission of
an offence......"”

Then sub-clause (2):

“Such declaration shall not be
called in question in any court”,

Even the opinion whether it is based
on evidence, sufficient evidence or no
evidence can not be called in ques-

tion. 'This is the very clause
which everybody has  been ob-
jecting in this country and

most . vociferously . by the other
side, and now they themselves come
forward saying that such declaration
shall not be eallﬂl in question in sny

- court. Should we have double stan-
dards? Are we indulging in double
tllafvm Mﬂaredohﬂﬂ

i is it
.- Jou iy that' Ge Government is_going
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a charge is flled against him, the Goy-

ernment must be satisfled that there '

18 a prima facie case. Even if you say
that there i8 prima facie evidence, you
cannot bar the jurisdiction of the court
to go into it at all. This makes it dou-
by erbitrary and I do not understand
how they can defend this This is the
very clause which they objected in the
Constitutiona] Amendment Bill and in
all the other legislationg passed. Now
they come forward and put the same
clause that such declaration shall not
be called in question in any court.
This is ridiculous and they cannot jus-
tify it before the Parliament and the
publie.

I would, therefore, suggest that my
amendment that the Government must
be satisfled that there is prima facie
evidence of the commission of an off-
ence and that the courts ghould have
the jurisdiction to go into these mat-
ters must be accepted by the Home
Minister,

My other amendments to this clause
are consequential.

MR. SPEAKER: In the morning, it
was objected to by some hon. Mem-
bers that the voting on the amendment
to the clauses should have been iaken
up immediately after the discussion
wag over, There was an omission on
my part. We will now take up voting
on clauses 2 to 6,

Clauge

MR. SPEAKER: In Clause 2, there
are 3 amendments—2 of Mr. Shan-
Xaranand, viz. Nos. 93 and 117, and
one of Mr. Lakkappa, viz., No. 57, which
is a new clause. Now I put the amend-
ment No, 93 of Mr. Shankaranand.

Amendment No. 88 was put and
negatived.

MR. SPEAKER: Innw put amend-
enit No. 117 of Mr. Shankaranand.

Ameudmm No, 11? wa.tpnt m
negatived.

MR. SPEAKER: The question is:

m.'l:!ut chuse 2 stand part of the
The motion was adopted,
Clause 2 was added to the Bill.

MR. SPEAKER : Now I put the
amendment of Mr. Lakkappa, for

new clause 2A, viz, amendment
No. 57.

Amendment No 57 was put and
negatived.

MR. SPEAKER: We now come to
clause 3, Amendment No, 34 by Mr.
Lakkappa. I put it now:
Amendment No. 34 was

negatived.

MR. SPEAKER: Now T put Mr.
Shankaranand’s amendment No. 38.

put and

Amendment No. 38 was put and
negatived,

MR. SPEAKER: Now I put
amendment No. 58, of Mr. Kalyana-
sundaram. The question is:

Page 2, line 28, —
omit “the Central Government
with the concurrence of” (58)
The Lok Sabha divided:

Dision No, 3] [14.56 hrs,
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MR. SPEAKER: I shall now put
amendments Nos. 94 and 95 by BShri
Shankaranand: )

Amﬁmuﬂmﬂm%muw'
and negatived. .

MR, SPEAKER: Amendment No. 108
by Shri Venkataraman.

SHRI R, VENKATARAMAN: If they
do not want to accept any improve-
ment in drafting, I leave it to their
own good sense,

MR, SPEAKER: So, you are not
pressing it?

SHRI R. VENKATARAMAN: No.

Amendment No. 103 was, by leave
leave withdrawn,

MR, SPEAKER: Amendment No. 104
is the same as No. 58 already disposed
of,

I shall now put amendment No. 118
moved by Shri Shankaranand,

Amendment No. 118 wag put ond
negatived.

SHRI SAUGATA ROY: I have two
amendments Nos. 124 and 125. Amend-
ment No. 125 ig similar to that of Mr,
Kalyanasundaram's,

MR. SPEAKER: So, it goes. You do

not press A:nandment No, 124,

SHRI SAUGATA ROY: No,
Amendment Nos, 124 and 125 were
by leave withdrawn.
MR, SPEARIR The question is:
“That clause 8 st;nd part of the
BiL”

The motlon was adopttd
mtmawuﬁdodﬁ.thnm

*The mnovﬁngumbuadmmmﬂedthehvotedhrﬂm :

Barvashrl Charan Singh, Satish Agarwal, Narendra P. Nathwunl Mh-
bir Singh, Brij Bhushan Tiwary Mahamaya Presad Sinhs, Sharad Yadav :
Hukam Ram, snmmnmmadumammmmmm t



- - Clanse 4
MR, BSPEAKER: There are two
amendments Nos. 66 and 72,
1 shall first put Amendment No. 88

by Shrimati Parvathi Krishnan to the

vote of the House

Amendment No. 66 was put and nega-
tived,

MR SPEAKER:; Amendment No. 72
by Shri Saugata Roy is covered by
the earlier amendment,

«  Amendmenit No. 72 was, by leave,
) withdrawn.

MR. SPEAKER: The question is:
“That clause 4 stand part of the
Bill.”
The motion was adopted.
Clause 4 was added to the Bill

Clause §

SHRI R. VENKATARAMAN: The
Minister has not replied to the points
which I made,

MR. SPEAKER: If he does not want
to reply, 1 cannot force him to reply.
He can say, “I have no reply”,

SHRI B. SHANKARANAND: It will
be contempt of the House if he gays
he has no reply,

MR, SPEAKER: Have you unything
. more to say, Mr, Minister?

15 hrs.

SHRI H, M. PATEL; I would only
like to say, since Mr, Venkataraman
is anxious that I have to make obser-
vations on what he has gaid. ...

AN HON. MEMBER: Renly.

SHRI H, M, PATEL; Observations
1nth1|caumemmply _

Mr Venkataraman was very much
- concerned with the fact that Clause 8,
“ag it stands, will be disastrous and so
also Mr. Shankaranand wag concerned
Mﬁ.twﬂdﬁhhuymﬂhﬁ

point was. specifically considered by the
Supreme Court and, if I may refer to
pp. 77-78, you will see that they con-
gider that Clauge 5 is perfectly sound
and it does not in any way contravene

other side have said.
1y in accord with all the due canons of
justice,

SHRI R. VENKATARAMAN: He has
not understood my point at allL. What
I gaid was not mbout the legality...

SHRI H. M. PATEL: I do not think
it is necessary for you to reiterate all
that you have said,

SHRI R. VENKATARAMAN: I am
not reiterating, I am just saying that
you did not reply to any of the points
raised. What I said was not about
the legality. What the Supreme Court
decided was only gsbout the legality.
What I said was that in respect of
every criminal charge, a person is
entitled to all the principles of justice.
He has to say on that.

SHRI H, M. PATEL; What Mr, Ven-
kataraman says is that I should accept
everything that he says and then only
1 will be conforming to all the prinei-
ples of justice. The Supreme Court is
ag well aware of what ig proper in
Such cases.

MR. SPEAKER: Now, there is the
Amendment No. 8 moved by Shri G.
Narsimha Reddy.

SHRI G, NARSIMHA REDDY: I am
not pressing,

MR. SPEAKER: Hag he the leave of
the House to withdraw his Amend-
ment?

SOME HON MEMBERS: Yes.

Amendment No. 8 was, by leave, with-
. drawn,

MR. SPEAKER: I now take up
Amendment No. 35 and 36 moved by -
Shri Lakkappa, I will first put Amend.
ment No, 35 to vote. )



.25

Amendment No. 35 was put and
: ; negatived

MR. SPEAKER: Amendment No. 36
is to Clause 5. Clause 5 says
that - when the Government gives
an opinion that there is a prima
facie case and makes a declara-
tion, then it can be referred to the
Special Court and the opinion of the
Government shall be final and it can-
not he called in question. Two sugges-
tions have been made that in place
of opinion, it must be satisfaction and
barring the jurisdiction of the courts
must be deleted,

The question is:

"M 2,_
omit line 40.” (36)

The Lok Sabhg divided: '
Division No. 4] [15.10 hrs.
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. MR, SPEAKER: Subject to correc-

ton, the Result* of the cnvtm is:
" Ayes 47; Noes 174.

_mmoﬂmmnemﬁm.

MR. SPEAKER: I will now put
amendment No. 38 of Shri Shankara-
- nand to vote,

Amendmeﬂg No, 39 was put and
negatived,

. MR, SPEAKER: 1 will now put
amendment No. 67 of Shrimati Par-
vathi Krishnan because she wants it to
be a permanent one and not confined
i.;nly to the emergency. The question

Page 2, line 34—

Omit “during the period men-
tioned in the preamble hereto™ (67)

The maotion m negatived,

MR. SPEAKER: Now amendment
No. 106 by Shri Venkataraman. Are
you pressing your amendment?

SHRI R. VENKATARAMAN: Iam
not pressing.

Amendment No. 106 was, by leave,
. withdrawn,

SHRI R. VENKATARAMAN: About
my amendment No, 108. There is
some confusion because the preamble
has been brought into the section and
this is an amendment which relates to
the Preamble. If my amendmen; to
the Preamble ig earried, then you may
take up this.

‘MR. SPEAKER: Not necessary. I
will put No. 108 to the vote of the
House.

Amendment No. 106 was put and
negatived.

MR. SPEAKER: - Now I will- put
amendment No. 112 to vote,

Amendment No. 112 was put and
negatived, -

MR. SPEAKER: The question is:
“That clause 5 stand part of the

The motion was adoptet.i‘
Clause 5 was added to the Bill.
Clause 8
MR, SPEAKER: Mr. Shankaranand.

SHR] B. SHANKARANAND. I " jve
moved my amendments.

MR. SPEAKER: You have moved.
But would you like to say anything in
the matter?

SHRI B. SHANKARANAND: Yes,
Sir.

Sir, you see in clause 8 a new word
has been introduced. I will read the
clause:

“On such declaration being made
in respect of any offence, notwith-
standing anything in the Code, any
prosecution in respect of such
offence ghall be instituted only in a
Special Court designated by the
Central Government and any pro-
secution in respect of such offence
pending in any court shall stand
transferred to w Special Court
designated by the Central Govern-
ment.”

In the previous clauses the word
useq is ‘nominated’. A judge ghall be
nominated. Then in clause 3, a Court
shall be established. What is this ‘de-
signated’'? Does it refer to the Judges
or does it refer to the courts? Why
have they put this new word ‘designa-
ted? The Special Court is to be
‘established’—that can understand, As

*The following Memberg also recorded their votes:

- Ayes: ' Shrimatl P. Chavan, Shri R.R. Patel, Amarsinh V. Rathawa.
Noe; .8hri - Ghulam Hohnmuxhsn Shri Mohan Lal Pipil, Jwala
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per the constitutional provision, a Spe-
cial Court can be established and it
. can be established wunder clause 8.
Now the Judge is T be ‘nominated.’
Allright. They have passed that clause
that the Judge shall be nominated,
Here, the Central Government was de.
signating the court. Now, what is
this? I do not understand this mystery
of ‘designation’. They cannot desig-
nate a court. They can establish a
court. They can designate a Judge,
But here they say ‘Special Court de-
signated by the Central Government’.
What is ‘designated'? I do not under-
stand. What meaning have they
understood? I do not know. I want to
know from the Law Minister or the
Home Minister.

Sir, 1 do not want to give this power
to the government, I say this should
be omitted as this will give much
power, an arbitrary power to the gov-
ernment to do any mischief against
any ong because they will appoint any
Judge ang they will appoint any court
because their declaration cannot be
challenged in any court of law.

SHRI B. C. KAMBLE: BSir, I will be
very brief. I have two points only.
First point is this. So far as making
a declaration is concerned, it will be
followed by the institution of prosecu-
tion. There is now a real difficulty so
far as such of the cases which are al-
ready instituted ang which have al
ready been decided and a revision ap-
peal is pending is concerned. There-
fore, my purpose is to separate the
declaration from the institution of
the trial Otherwise, only those cases
which are so far not instituted alone
~will be conducted and thogse cases
which are already pending prior to
your declaration, the cases cannot be
declared and such of the cases which
are already decided wnd 5 revision

" appeal is made, those canmot be
covered by this. Thiz is a lacuna to
which I want to draw the QGovern-
ment’s attention. I am doing so, so
that Government may examine that
lacuna.

. BHRI-O, V. ALAGESAN ' (Arko-
nam): Sir, in this House we have ithe
strange spectacle that the hon, Mover
doesg not meet the argumenis made,
We also pee another strange spectacle
and that is, my hon. friend, Shrl Nath-
wani, anticipated the arguments and
tried to meet them. [ think you will
direct the Home Minister to properly
reply to the points raised on the
floor of the House.

My amendment seeks to amend the
scheme of the Bill slightly. Ag the
Supreme Court observed, the Bill is
now before us in flesh and blood. I
would like to cut out some flesh and
draw out some blood purely in the in-
terest of the health of the Bill. There
are now two categories of emergency
cases—one is; the declaration of cases
will be made and prosecutions will
be launched before the Special Courts;
the other get of cases has already been
taken up and they are in various sta-
ges of being processed through the
courts—may be the magistrate courts,
district courts or appellate court—High
Court. I desire by my amendment
that it should not appear that we try to
give retrospective effect to the prin-
ciples and procedure laid down in
this Bil] by bringing in cases which
are already before some courts of
law.

Sir, I seek to exempt that. They
may be carried on or they may be
processed in the usuml course. Only
such of those cases about which the
declaration will be made hereafter
can be put before the special courts.
That is my amendment. Sir, I may
here read out what the Supreme
Court has said. They have said that
this Bill hag tried to put both these
things together. I quote: _

“The Bill, in short, excludes the
existence of two parallel jurisdic-
tions in the same field.”

SHRI HAR] VISHNU KAMATH; Is
that the MOﬂt! upintom

amuov AL&GIBM( Ye-.mt
the majority. opinion. -This ensu-
Mvdythtmmmwhuh
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tall wlthm the scope -huu b, tired by
the Special Courts only and by no
other court. That is what they have
said. They have only explained the
scheme of the Bill but they have not
‘opined against the scheme envisaged
in my amendment. It is possible that
there can be two parallel jurisdictions
and the old cases can be carried on in
the ordinary parts of the land Such
of the_cases for which the declaration
will be made may be taken up by the
Special Courts. That is my point.

SHRI H. M. PATEL: There is noth-
ing that I can gdd. The wordingy are:

“Any prosecution in respect of
such offence pending in any court
shall stand transferred to a special
court designated by the Central
Government”,

These are the words which he wants
to omit. Ag he himself read out, the
Supreme Court has gone into it and
considered that there should not be
iwo jurisdictions. I cannot accept it.

MR. SPEAKER: I now put amend-
ments Nos. 40, 41 and 42 moved by
Shri B. Shankaranand to the vote of
the House.

Amendments Nos, 40 fo 42 were put
and negatived.

MR. SPEAKER: Mr, Kamble, are
you pressing your amendment No. 807

SHRT B. C, KAMBLE: No, Sir, T
would like to withdraw my amend-
ment.

Amendment No. 80 was, by leave
withdrawn,

MR. SPEAKER: T now put amend-
ment No. 114 of Shri O. V. Alagesan
to the vote of the House,

Amudmeﬁt No. 114 was put and
negatived,

MR. SPEAKER: The question is:

. “'l‘hatehlﬂeostnnd part of the

BinL"

. The wmotion was adopted.
“Chtuge 8 was added to the Bill

Clause 7

MR. SPEAKER: Mr, Kamble are
you pressing your amendment No. 817

SHRI B. C. KAMBLE: No, Sir, I
would like to withdraw my amend-
ment. .

Amendment No. 81 was, by leave,
withdrawn,

MR. SPEAKER: Mr, Shankaranand,
there are amendments No. 88 end 97
in your name,

SHRI B, SHANKRANAND: su.'
the clause as it is reads:

“If at the date of the declaration
in respect of any offence an appeal
or revision against any judgment or
order in u prosecution in respect of
such offence, whether pending or
disposed of is itself pending in any
court of appeal or revision, the same
shall stand transferred for disposal
to the Supreme Co

Sir, in view of my other amend-
ments which T have suggested to vari-
ous other clauses, I say that it first
should go to the High court or the
Supreme Court as the case may be.
8ir, I request the Home Minister to
pay attention to my point. (Interrup-
tiong). If it is pending in the Sessions
Court it should go to the High Court
and if it is pending in the High Court
it should go to the Supreme Court.

SHRI R, VENKATARAMAN: 8ir,
my point in amendment No, 108 is
that though certain cases may be
referred to the Special Courts yet
there sre caseg which are already
decided and/or pending in appeal gnd
there, the normal Criminal Procedure
Code should apply and there is no
reason why it ghould go to the Sup-
reme Court straight. Sir, as  the
special courts are manned by the High
Court judgeg it is presumed that there
is better appreciation of the evidence
by them snd that there s better

consideration of the case at the first
stage itself yet in regard to the cazes
which have dealt with at the



eligible under Cr.
justice, That is my point,

If cases were heard by a Trial Judge
who iz a judge of the High Court and
it there is an appeal to the Supreme
Court, then, a certain consideration of
the case by the High Court hag already
taken place. Therefore, the Supreme
Court itself wil] be able to deal with
the facts und the law. But where a
case has not been dealt with by a
Judge of the High Court but it has
been dealt with by the subordinate
judiciary, then the normal protection
given under the Cr, P.C. for appeal
and revision should be available to
him, Otherwise, you will be depriv-
ing a man of his judicial right. There-
fore I press my amendment.

MR, SPEAKER: Amendment No.
115, Mr. Alagesan,

SHRI O, V, ALAGESAN: Amend-
ment No. 115 is in line with my pre-

vious one. But it is slightly different
also....

MR, SPEAKER; More or less
gimilar, .

SHRI O. V. ALAGESAN: Not
exactly similar, Now, this is with
reference to cases which have decided
and which are likely to go on appeal
or which are pending in an Appeal
Court. At least 6 months period should
be given to the normal Appeal Court
to decide the case. Ang if it is not

cases within that period, then only it
should #tand eutomatically transferred
to-the Supreme Court. That is all that
my amendment seeks to bring about.
The Supreme 'Court have -stated:
. ‘Speedy terminmtion of - prosecutions

]
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by
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of meking declaration.

" Under Clause 5 I have said that it will

be objectionable for me to keep this
power. I have said this about clause
7. So, I have given my amendment.

MR. SPEAKER: These can be put
together—Amendments Nos, 88 and
7.

I will now put amendments Nos. 96,
97 and 119 moved by Shri Shankara-
nand to the vote of the House.

Amendments Nos. 96, 97 and 119 wer€
put and negatived.

MR, SPEAKER: I will now put
Amendment No, 108 of Shri R. Ven-
kataraman to vote,

Amendment No. 108 wag put and
negatived,

MR. SPEAKER: We come to
Amendment No. 115, by Shri Alagesan,
1.will now put Amendment No, 11§
to the vote of the House.

Amendment No. 115 was put
and mnegatived. .
MR. SPEAKER: We will now tske
up the clause, Mr. Kamath, I




the other. No, please, Mr, Kamath,

SHRI HARI VISHNU EKAMATH:
Please read the Clause,

MR. SPEAKER: No. Mr. Kamath. I
am not allowing,

SHRI HARI vxsmw KAMATH:
Tdumu-ﬂttaryinyourmum

MR SPEAKER: I wili now put
Clause T to vote,

The question is.

“That Clause 7 stand part of the
BilL”

The motion was adopted.
‘Clause T was addéed to the Bill.

MR. SPEAKER: The House hag to
take up Private Members' Business
now. I want to know whether further
consideration of this Bill should be
continued on Monday or after the dis-
<ussion on the Reilway Budget.

' m MINISTER OF . PARLIA-
MENTARY AFFAIRS AND LABOUR
' (SHR] RAVINDRA VARMA) I sug-
limw‘ﬁehhmm-.ﬂarhp

.. PHALGUMNA 1t, 1900 (SAKA).

- PMB, Commt: 290
Report -
@eneral discussion on  thy Ruilway

Budget on Thursday.

MR. SPEAKER: All ﬂgltt, wewﬂ
take it up further on Thursdey next. -

—————

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Nmnml‘tﬂm

SHRI CHATURBHUJ (Mwar):
I beg to move:

' House on the 28th Februsry, 1079."
1531 hrs.
[Dr, SusemLa Navar in the Chair]
SHRI EDUARDO FALEIRO (Mor-

stituency. This Bill is being suppreas-
ed by the Home Ministry just because
it does not suit them. I would request
that the hon. Speaker may use his
powers under the relevant rule, Rule
204(2), if I am not mistaken, and he
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Bills such as mine which are so impor-
tant,

MR, CHAIRMAN: I may inform
the hon. Member that this matter does
not relate {0 the report which is now
before the House for adoption. Howe
ever, the Government has already been
requested to obtain the orders of the
President regarding the requisite re-
commendation for introduction and
consideration of the Bill mentioned by
the hon, Member. I would request the
Minister of Home Affeirs to please look
into the matter,

Now, the question is;

“That this House do agree with the
Twenty-eighth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28th February, 1879.";

15t December, 1978:—

The motion was adopted.

RESOLUTION RE: REMUNERATIVE
PRICES TO THE GROWERS OF
. COMMERCIAL CROPS—Contd.

" MR, CHAIRMAN: The House will
mow take up further consideration of
the 'following Resolution moved .by
Shrimati Ahilys P. Rangnekar on the
15th December, 1978:—" '

“This House expresseg its deep
concern over the fall and continuous
. downward trend of the prices of
commercial crops viz, jute, sugar-
cane, tobacco, cotton, etc, and re-
solves that immediate steps be taken
to guarantee fair prices to the
growers and also a high powered
Committee consisting of the Mem-
bers of Parliament be forthwith con-
stituted to go into the causes of
lower rates of prices of the commer-
cia] crops and suggest measures for
ensuring remunerative prices to the

: mm-u

 Shri Yuvraj to continue his speech...,
He is not present.

-

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Government is
aware that prices of a number of agri~
cultural commodities have marked &
decline last year, However, there is

hon, Member.

At the outsst, I must say that we
had a significant rise in production in
1977-78 and the crop outlook for com~
mercial crops for the current crop year
is also quite good. For a number of
commodities, scarcity and short sup-
plies have given Wway to abundant
availability. This has caused a fall in
the prices of certain commodities,

1 will make a brief mention of the
price gituation of commodities stated
in the Resolution, and the measures
which Government has taken to stabi-
lize prices,

Regarding jute, the average annusl
index of jute prices which was 130.0
in 1976-77 had risen to 151.8 in 1977-78,
Tt means that in 1877-78, the prices
had gone up. In the current year,
with the arrival of the new crop, the
jute price index came down steadily
to 135.9 in September 1978 but moved,
up thereafter to 145.1 in November!
1978. In the last 3 months it has again
come dowq to the level of 138.0 on 3rd
Fébruary 1979. It may, however, be
mentioned that in order to stem any
sharp fall in the priceg of jute, Gov-
ernment took measures right from the
beginning of the marketing season.
The Jute Commissioner withdrew the
ceiling on the holding of raw
jute stock by mills. It means they
could have more stocks, The Jute

orn, of India weag wsked by

remote areas also, The

has procured gbout 787,487 bales of Taw -
just during season . til" 10th
February, 1970 compared fo only

68,000 bales gu;:?u_u in 197778, for



About 50 per cent of the cane nor-
mally goes to the khandsari and gur
units. ‘The khandsari units are
licensed by the State Governments
and there is no control by the Central
Government on them. Though there
js mno statutory minimum price for
sugar cane in the case of khandsarl
units, two State Governments, viz.
Uttar Pradesh and Andhra Pradesh
have fixed Rs. 6/- and Rs. 7.10 res-
pectively as the minimum price for
ecane for khandsari units in their
States. In other States no price for
khandsari hag been fixed so far. Due
to de-control and the large availability
of sugar in the market, the sugar pri-
ces have settled at a lower level.
There was an apprehension that due
4o the low price of sugar, some of the
gugar factories might not start crush-
ing. However due to the measures
taken by the CGovernment under the
Sugar Undertakings (Teking Over of
Meanagement) Act, it has been ensur-
ed that almost all the sugar factories
started crushing sugar cane by the
norms! dates.

Ag mentioned earlier, the Xhandsari

that the benefits of thesy measures
should be reflected directly in the
liguidation of arrears due to cane
growers. In addition Government
have extended assistance to the Go-
vernment of Uttar Pradesh by way of
a loan of Rs. 20 crores to assist the
cooperative and public ‘sector fac-
torles in the state in the payment of
cane arrears, . '

So far as tobacco ig concerned, the
difficulties in marketing and fall in
prices became apparent from the
middle of last year. The main reason
for depression in the market was tha!
the production of VFC tobaccn rose
sharply from 857 million kgg'in
1976-77 to 133 8 million kg. in 1977-78.
The production of bidi tobacco alse
marked a substantial rise, Th im-
prove the situation, the government
intervened in the market through the
State Trading Corporation and the Ne

#lonal Agricultural Cooperative Mar

keting Federation of Tndia Ltd Ths '
NAFED wag asked to purchased woh.
25,000 1 "of ‘Gonvirginth tobacs
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specially bidi tobacco from the States
of Gujarat, Maharashtra and Karna-
taka on government account. The
STC was asked to buy about 15,000
tonnes of virginia tobacco as against
5,000 tonnes which they had planned
to purchase as normal part of their
commercial activities, The object was
te provide marketing and price sup-
port in a situation of depressed to-
bacco prices, The Tobacco Board has
introduced the Tobacco Leaf Purchase
Voucher System in Andhra Pradesh
and Karanataka tc help the growers
of virginia tobacco in obtaining limely
payment for their tobacco. Various
other measures such as regulating the
production of virginia tobacco in
Andhra Pradesh during 1978-79 season
and improving the system of tobacco
sales for the benefit of growers were
also taken. These measures seem to
have produced a good effect inasmuch
as the index of tobacco prices (with
1970-71—100 ag base) increased from
the level of 135:6 in May, 1978 to
1440 in January, 1979. In the
first week of February the price has
shown a decline and the index for 3rd
February. 1979 was 139.6 Government
is keeping a close watch on the situa-
tion.

Regarding cotton, the index numbers
showed a decline during September-
October 1978 and showed a recovery
in November 1978. Thereafter, again
the prices have shown a decline and
the index as on 3rd February, 1979
was 1626 as compared to 178.7 in
February last year. The fall in prices
of long and extra-long staple varieties
is less but it is more in the case of
medium staple varieties. The Govern-
ment have taken a number of measures
to ensure that prices are maintained
at reasonable levels and the purchase
of cotton is activated to the advantage
of growers. Some of these measures
are: relaxation in stock limits to be
held by mills and traders. They can
have larger stocks, they can purchase
more in the market and #hey can
compete with other buyes. When the
other thing is the removal of restric-

MARCH 2, 1979

of Commercial
crops. (Res.)

tions on intra-trad transactions. Then,
enlargement of the role of the Cotton
Corporation of India to include noc-
only purchase for NTC but also com-
mercial purchases for non NTC mills
and buffer stocks, Permission to fl
Cotton Corporation of India
Gujarat State Cooperative Market;
Federation for export, of 2 lakh ba
of previous season’s cotton which ¥
not saleable in the domestic marke
the lifting of the ban on export
Bengal Desi cotton, soft cotton ‘wa
and yellow pickings and the perm
sion given for export uptil now of
70,000 bales of Bengal Desi cot‘bon_

(vi) In addition to these e
has been decided to permit e:
1.5 lakh bales of staple cotton of
fied varieties during the current
season through Apex Marketing
ties of the concerned cotton growi
States and Cotton Corporation
India. e

(vii) Imposition of import
Rs. 1.32 per kg. and a correspon
hike in excise duty in respect ]
cose staple fibre. '

(viii) Rescinding of the
enjoining on the industry t
sory use of minimum of 1
non-cotton fibres.

SHRI NATHU RAM
(Nagaur): If you look at
other commodities, the who
of stability goes to the m
The farmer is looted in
stages.

SHRI SURJIT SINGH
That is what has been s
the members and that is
replying to. These measu
been taken not just now
last two months. In some 3
has come into the market.

areas, it is now coming in
In some areas, it has just

Regarding potatoes a
measures have been ta
the measures which |
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of this matter? Please excuse me. I wiivw ot wwaw wr gt s fer
do not want to interrupt the hon Mem- & fs qend ae pr wamge e ot Wy
ber. This is for your information. & Turr 1 o @ fag wETlr W awveg
Those mills that have always been &1 wy Fhv e o oam vy ar of
known as good paymasters and regular . wwer amyw w1 Rfew ot wr
payers have found excuses and are Amee & fram fire W@, argwd
not paying the regular prices. For WO AR A Qe i o yafag
instance, take the Hindustan Sugar w wiededt Wifow v @ @ Qfic framit Wy
Mills at Gola Gokarnaih. They are gt R fag it Y g0 @ &R 7y fem
‘not paying the proper price. This is w0

something which is now brewing up.
They are detaining the money. They
are not paying it. It never happened
for the last 35—40 years, Madam. Now,
under one pretext or the other they
asre withholding payment, The result

V729 ECECECEF]
%i%;&fﬂﬂ g
4=
’%*
;
111
P

Py
3
i
11
EF
3
f ]
i

:
:
:
:
Ef

139737
aii’§3-'
EEEETE
pELACEM
EECPEPEF|
ey
q%ﬂj
FSESE

i1
th
;
:
q
A

+
!
ﬁ :
I
i

H
i
i
PAq
|
)

;

i
i3
PF-

{
1
a
3
1

7
|
S
3
1
i1

A%4
P s
gi4d
13
13
 Cad
i2
1
E |

st wfgeny . chrer @ ¥ wow
& g

MR, CHAIRMAN: You wish to
withdraw?

SHRIMATI AHILYA P. RANGNE-
KAR: Yes, Madam.

MR. CHAIRMAN: Does she have
the permission of the House to with-
draw the Resolution?

SOME HON MEMBERS: Yes.

The Resolution was, by leave, with=
draum.

16.06 hrs.

RESOLUTION RE. WAGE NEGO-
TIATIONS OF PUBLIC SECTOR
UNDERTAKINGS

MR. CHAIRMAN. Now we go to the
next resolution by Shri Robin gen.

SHRI DINEN BHATTACHARYA
(Serampore): I have beep authorised
by Shri Robin Sen to move the resolu-
tion standing in his name.

I beg to move:

“This House expresses its grave
concern at the mnon-implementation
of the assurances given by the Gov-
ernment on 26 June 1978, to the
central trade unions on the eve of all
India strike of public sector em-
ployees which was organised on 28
June 1878 to the effect that the
Bureat of Public Enterprises would
riot interfére in wage negotiations of
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Governmept would copvene a mub-

which has resulted in a great unrest
among workers of public sector un-
dertakings and recommends to the
Government to intervene and take
appropriate steps so that the as
surances given to control {irade
union are fully implemented.”

Madam, the House knows that for a
pretty long time since the month of
December, 1977, the public sector em-
ployees were agiwﬂnz for the reviston
of their wages anq for the implementa-
tion of some assurances given to the
employees.

During the month of December,
there was a convention of the publie
sector employees where the Central
Trade Uniong were represented by the
central leaders. There they decided
that on 20th of January, they will be
forced to resort to strike work in
Hyderabad and Bangalore public sector
undertakings and demonstrated all
over the country on a single point
for the right of negotiation with-
out any interference by the Bureau of
Public Enterprises or by any agency
of the Government.

On this issue, .'there was a strike and
hundreds of workers participated in it
in Hyderabad and Bangalore angd all

over the country. There was a .

Delhi where it decided to call a private
convention, meeting or conference of
the Central Trade Unions where these

- on the

tent relaxed their attitude and decided
or announced that on a time table, the
employees and trade unions will
negotiate with the employers and the
management. This was the only
change in the attitude. But today, Sir,
in thig House a secret circular dated
4th October 1978 issued by Additional
Secretary-cum-Director General of
Bureau of Public Enterprises which wae
read over at the time of matters under
Rule 377 mention that all public sector
undertaking have been directed to con-
sult the Bureau of Public Enterprises
even for entering into interim agree-
ments and it hag been further direct-
ed that no agreement should be con-
cluded without consulting the Bureau.
On the one side the workers were
given to understand that on the plant
level they can negotiate with the ma-
nagement and on the other side from
the Centre a circular is being sent tor

to any settlement regarding wage,
bonus or anything without the sanc-
tion of the Bureau of Public Enterpri-



But even after this two months have
elapsed. Nothing was done. In that
situation, the ceniral trade union
leaders decided to convene another
meeting and to discuss the whole issue
further. I would like to stress upon
the Government to declare what their
policy is. They must come forward
with a categorica] statement. I want
to know whether you want to give the
right to the employees for collective
bargaining. Collective bargaining does
not mean this. Once you decide that
on the plant level you can discuss the
matter with the management of that
particular undertaking, on the other
hand, what you do is this, you are
issuing a secret circular saying, don't
come to an agreement on any issue
without the sanction of the Bureau of
Public Enterprises and the Central
Government Agencies. What is this
double standard which you are adopt-
ing? It is for you to answer. If you
do not do it, the workers will not sit
idle. They will no longer sit quiet. They
will not in any way tolerate this type
of actions and inactions and violations
of their own promises. They will be
bound to take recourse to such action
which will allow employees and em-
ployers in the public sector to negotiate
and settle the matter regarding wages
and 80 on. In the mean time a call
for strike for a day was given to pro-
test against the inaction of the Govern-
ment. I took place all over the coun-
try. It was 100 per cent successful.
You have seen the coal strike. The
Shipping Corporation Employees are
getting agitated and the steel em-
plevm are also getting agitated. This
-came about throughout the country on
'this question whether they have got
the right for collective bargaining.
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very clandestinely by the Central Goy--
ment. Have they - got no right to
negotiate and settle their - own.
demands? That is the basic quuﬂm.._
now which is facing the country. ~
Everybody knows what happened
with regard to the employees of the
LIC. The bonus dues which were due
to them were not paid to them, Agita--
tion is going on. Some days back be-
fore the Puja holidays there was an--
other serious agitation throughout the
country, by the LIC employees. It is:
a regret that on the one hand you say
that you will look to the interest of the-
weaker sections. I am not dealing"
with the philosophy propagated here-
when you say, you look to the interest
of the rural people and you ask the
industrial workerg for sacrifices. Sacri--
fice for what? §ir, three months back,
in December, the cost of living index
went up by ten points. The Central
Government employees are entitled’
to increase in their D.A. but no steps
have been taken by the Government
in that direction. If the Government
behaves in this way, why will the big
industrialists not behave in the same
manner in so far as their employees
are concerned? If you look at the
industrial sector impartially, you will
come to realise that before it is too
late, the Governmeni must come for-
ward with a straight-forward decision
and give the right of collective bargain-
ing to the employees. I know what
happened in many cases after the
negotiations had started; these ended
abruptly. In the case of BHEL, in the
case of Steel Plants and many other
cases, the negotiations were broken
without any reason and the ultimate
result was that it became the breeding
ground for agitation throughout the
country among the public sector em-.

jute magnateg who thought that taking '
the advantage of the present situatiop
they will deny the right of revision of
wages of the jute workers, had to come
down and had to
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paise. The same thing happened in
regpect of the engineering workers, So,
‘the question of revision of wages has
become a pattern throughout the coun-
iry and if this Government takes a rea-
listic view, objective view of the situa.
fion, it has to come to a decision and
take such steps which will help the em-
ployees as well as the management to
run the industries smoothly.

My main contention is that the right
-of collective bargaining, right of nego-
tiations for wages or for any other de-
mands should be there and in no way
this be Jeopardised by any agency
like the Bureau of Public Enterprises,
Labour Ministry, Home Ministry or
-any other Ministry. You have to take
a final decision without any further
TNoss of time. If you visit any public
sector undertaking, you will see the
real situation. I am gpeaking special-
ly of the IDPL, Rishikesh where the
workers are very much agitated. They
‘had to fight even for the registration
of their Union, for one year. There-
after also, the management does not
want to sit with them, to discuss the
very elementary issues and the very
nominal things that they are asking
‘for, for a long time. If this Pogition
continues, how long will the workers
‘tolerate? Why should the workers not
come forward with  their demands
straightway? And if their demand is
not fulfilled, they have no other alter-
native but to resort to  stoppage of

‘The previous agreements have ex-
long ago. Government has mno
delay the revision, Why
should you not come to an agreement?
The Bureau of Public Enierprises is
‘there, and I have mentioned about the
wecret circular. 1 do not know whether
Government admits it. If not, it must

with
was not their circular. T

a clear-cut' state-

do not ses any reason why this secvet
circular was issued, This issue ‘was
raised by others also on several occa-
sions, but no satisfactory reply has yet
been given. The same thing has been
raised to day by our ‘leader - Com-
Samar Mukherjee.

The matter is very simple, viz. whe-~
ther you agree to give the right of col-
lective bargaining to your own emplo-
yees. If you sincerely try to
matters, you will see that the workers
can do miracles. You are asking for
increased production. I have seen
that when the workerg are satisfled,
they can surpass the target that you
might have fixed. It is common
knowledge that workets sometimes
want to work, but the bureaucracy
stands in their way. It does not supply
raw materials. They do not take
steps for the rehabilitation of the
machines which have become old and
junk, although they are taking money
every year and showing them in their
balance sheets, wviz, that so much
amount has been taken for the rehabi-
litation of the machineries.

My humble suggestion to the Minis-
ter is this. I do not know to what
extent he will be able to satisfy the
House about the points I have raised.
But it is now time for Government to
think and serap this secret circular,
and make arrangements immediately
to see that the Bureau does not stand
in the way of wage negotiations, or of
negotiationg on any other demand of
the public sector employees. With
these words, I hope that the Min{:te!
will accept the Resolution.

MR. CHAIRMAN: Motlon moved:

“That this House expresses it
grave concern at the non-implemen-
tation of the assurances given by the
Government on 28 June, 1978 to the
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meeting of the ceniral trade unions
io. discuss a guideline and disap-
proves of the inaction of the Govern-
ment which has resulted in a great
unrest among workers of public
sector undertakings and recommends
to the Government to intervene and
take appropriate steps so that the
assuraces given t{o central {rade
uniong are fully implemented.”

* Now Dr. Ramjl Singh, do you want
to move your amendment?

DR. RAMJI SINGH (Bhagalpur): I
beg to move:

That in the resolution,—

for “intervene and take appropri-
ate steps so that the aszurances
given to central! trade unions are
fully implemented.”

eubstitute

“call a round table meeting of the
representatives of trade unions to
find out a solution by 381 March,
1879." (1)
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“Free and frank discussion, involv-
ing unions, employees and the state
governments to maintain cordial in-
dustrial relations have paid rich
dividends.

“He has described C.I.T.U's move
for its token strike on June 28 as a
decision, more of a political nature
than as an industrial strike.”

“What is necessary is to reconcile
the requirements of industrial rela-
tions and distributive justice with
those of ecomomic growth and bal-
ance the rights of collective bar-
gaining against the compulsions
of rationalising the wage structure.”
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working~class and to the best interests
of the working-class of this country
and so, that policy should not be im.
plemented or should not be taken as
a guideline in evolving a mnational
wage policy.

But thig appeal was not paid much
attention to by Government. Natural-
ly, the working-class had to take to
the other steps just to impress upon
the Government their anxiety
their anger against this policy,

" They held demonstrations all over
the country. Even after that, Gov-
ernment did not care to come out
with a declaration as to what their
attifude is regarding this wage, in-
come and price policy propounded by
the Bhoothalingam Commiitee Re-
port.

&

Mr. Chairman, I need not go into
all the aspects of the report of this
Cormmittee because this is not the
time to discuss that in this Resolu-
tion. On the Study Group’s recom-
mendations at least the Government
had admitted on the floor of this
House that it was not an accepted
policy, This was only a study group’s
report which the Government is just
studying. . But, unfortunately, we
found that, there is something wrong
in the implemeniation of the wage
policy of the various public sector

' added to the industry

which employed a large :
workers in the industry and every
year more and more workers are

&r

the private sector.
enter into the philosophy that has
been propounded by my colleague,.
Dr. Ramji Singh toward the public
sector and the attitude of the work-
ing-class towards that. I would Uke-
to stress that we do not believe that.
the public sector is a socialist sector..
We know what the limitation is in an
underdeveloped economy. I. know
that the public sector has its own Tole
to play. I do not want to exaggerate-
it. After all that has happened, the
workers had to declare a one-day token
strike for June 28. On the eve of the-
strike, the concerned ministers as well
as Government called a conference of
the concerned Central Trade Unions;

the proposed ane day all-India strike
on 28th June 1978, the Government
of India assured that the B.P.E, would.
not interfere and the management
would be directed to negotiate with
the concerned trade unions in respect.
of their demands. That was the as-
surance given in the presence of
three responsible Ministers and the,
concerned trade unions. .

Here the question is; that as-
surance is not only not being imple-
mented but it is being violated con-
trary to the normal principles of
justice. Once the assurance is given,
it cannot be a wrong assurance—that
was given before the responsible min-
isters and the Central Trode Unions.
Without questioning the bonafide of
the Government, the trade unions ac-
cepted that assurance. Now, the situa- -
tion has come when the Central Trade
Unions and the responsible workers’
organisations may have to question
the bonafides of the Government's:
agsurance. That is the situation and&
how far industrial relations are feasi.
ble for the growth of the economy is
the question keeping in wview the
sound industrial progress. That is
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my anxiety., The issues are being
.discussed at high levels and some
.sort of conpensus or understand-
ing is going to be reached between:
the Government and the trade unions
on thajor issues. But, after that as-
surence was given, the old practice
‘geema to be continuing in all these
public sector undertakings contrary
to the expectations of the workers
:and the trade unions, contrary to the
expectations of the workers and the
trade unions, What will be its effect
on the overall industria]l situation in
this country. Once government makes
a commitment they have to honour
the commitment without seeing whe-
ther it is right or wrong.
duty of the government to see that
it is honoured,

After that, unfortunately, a cir-
cular has been issued which has been
highlighted today in the House. A
photostat of that particular circular
‘his appeared in various newspapers.

circular goes contrary to the
assurance given. It goes fundamen-
tally against the assurance given. On
this question while direct negotiations
.are going on~IDPL, Modern Bakeries,
&, the responsible top management
said that they ¢annot go an inch
further as a directive from the Bureau
of Public Enterprises is standing in
‘the way and its clearance has to be
got. As a resuli thereof many dis-
pltes have come up ind so many
days of strike hag taken place. So,
Bir, either the Government should
stick to its assurance or think twice
“before making such an assurane=,

Bir, what iz the performance of
the public sector in thiz year? We are
kaving a loss of 14 crores after taxes
as compared to 1975, 1976 ang 1977. I
am not going into those details,
"There wus another assurance given
iﬂd m guidelines would be

in consultation with the
m unions. Sir, there were two
n! mithimum Wages m Tute

It is the .

gt

of meutrakisation, - mmm
Whhmdwﬂm.,
guidelines but I understand that noth--,
ing has happened.” . They were {o
call a conference and discuss - the
whole problem with the irade unions
but that also has not been dome, So

issuyes. So, what I want to stress is
that if the government backs out of an
assirance given by them then thix.
will }ead to a very unfortunate situa-.
tion. I do not want to add to my ac-
cusation but in this comnection I
would like to emphasise that Govern-
ment should honour its assurance.
Ag trade unions have already agreed
to evolve a guideline, they should call
a conference to discuss the whole
problem with the trade unions, Ins-
tead of doing that, some sort of ad-
hocism in industria] relations is being
made which will never do good for
you. Now, Sir, I don't want to
argue all those things which cropped
up during this discussion. Dr. Ram}l_
Singh hag brought to light so many
problems. There are basic questions
regarding industrial relations. There
are basic questions regarding thé
attitude to the public sector, As
some other friends have taken up the
issues regarding dimﬁty in wages
between organised and unorganised
sector, T do not want to go into all
those things.

But I would like to inform those .
people who are part of the Govern-
ment and part of the party as to what
hag been written in their manifesto,
Have you seriously thought of imple-
menting your manifesto. What is the
Janata Party Manifesto’s guideline on:
wages? You have promised in your ma-
nifesto that you will give a ‘fair wage’.
Now, what 15 a 'fair wage'? Did you
thlnk twice about the matter-before you
just brought in your manifesto? Wil
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minlmum wage at least according to
the 1875 formula? Then why did-you
write in your meanifesto that [fair
wages will be given to those workers?
You do it to catch votes. And here
you speak so much philosophy
about the disparity, about high-wage
i8lands, poverty and all those things,
And, what have you written regarding
industrial relations provision? You
have seid there that sound industrial
Telations will be evolved, bipartite
negotiationg will be conducted. What
have you written in your manifesto
regarding various other things? I
do not want to say about all those
things, My only question is this.
Don't forget that you are a part of
‘the manifesto, a part of a party
which has propounded fair wages to
the workers. You are bringing in
Bhoothalingam Committee Report's
recommendation as if that is a pana-
cea for all economic evils in this
couniry. We cannot accept this, I
am sorry to say that this philosophy
hag been running here in this coun-
try, not only under your Government,
but this philosophy had been there
sunder the regime of Mrs. Indira
Gandhi. She also tried this philoso-
phy—wages chasing prices or prices
chasing wages and so on. You see
what is going on in the UK. There
are rolling strikes which are going
on. They could not find out a solu-
tion in al] these things.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR! H. N. BAHUGUNA): Help us
also,

'SHRI K. A. RAJAN: We are help-
ing- But you are not honouring your
agreement, That is my accusation
against the Government. While you
comn to an agreement or commitment,
you ghould think twice whether you
will be able to honour them, whether
you will be gble to agree to that parti-
cular proposition. But unfortunately
that ig not there, That i my accusa-
‘dion. You could have gald to them on

Res.)

the 26th June: *You are public sector
wallahs; are you trade unions? No,
You ‘go on strike. We do not mind
that; we will face that’ If you had
said like that T could have appreciated
that stand of the Government. - But
what did you say? You said: ‘Come
here for a discussion. We agree; you
just agree on factory level We will
not put any hindrance. But we will
have a discussion also on the various
guidelineg to be evolved on the na-
tional level! I agree, Sir. There
should be a national consensus on this
wages question. I donm’t want the
disparities to be running rio:, There
should not be any irrational wage
system in thig country. On that I do
agree . My only accusation and my
charge is this. You have really vio-
lated an agreement or a consensus on
an honourable understanding reached
with those responsible trade unions.
Thereby you are crealing difficulties
for those in those particular indust-
ries, but you gre also setting up a bad
preced=ent of industria] relations for
which we have got to pay the price.

With that appeal to the Govern-
ment, I would say, 1 support this Re-
snlution which is a historic resolu-
tion which has got a very vital bear-
ing on the overall industria] and eco=
nomic structure of the country, Gov-
ernm~nt must come forward and clear
their stand on this particular gitua-
tion.
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THE MINISTER ©OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The Resolution
has peen moved by Mr. Dinen Bhatta-
charya on behalf of Mr. Robin Sen.
Some of the Members have participat-
ed in the discussions, I have - heard
their very learned speeches, and I
thank them very much for the nice
suggestiong that they have made to
the Government, for the latter to keep
in mind for the future.

As a matter gf fact, Mr. Dinen
Bhattacharya very emphatically as~

like to submit that if there iz going to
be a strike in a particular undertak-
ing, then to organize thg labour and
to have a strike on an organized basis,
there are the all-India unions which
guide ang regulate the activities of
the different trade unions in different :
sectors, in order to have a better bar-
gaining capacity, Similarly, on behalf

" of the employer, there is the BPE.

They all belang to the publie; i.e. the
Government and that is why they are
accountable to Parliament. In the
present gystem of governance of the
country, we have got the BPE which
coordinates the activities; and on be.
half of the Government it directs as to
how to ensure a better function-
ing of {hese public sector under-
takings. Of course, so far as the
settlements and negotiations  are
concerned, they have to be with the
factories themselves. That right is re-
cognized; but for having some coondi-
nation and for having an all.India
perspective with regard to certain po-
licies. BPE comes into the picture. Now
this particular discussion has taken
place and my learned friends know
much more about it; they know that
the trade union representatives, gov=
ernment representatives, employers'
representatives have come to an un-
derstanding; meetings have been held;
ministers have participated; trade
union represbntatives have participat-
ed; invitations had been issued and
the meeting i going tn be held on
5-3.1979. .. (Interrupliong) You may
claim credit for this: T do not deny
your right. But I do not want to deal
elaborately with all the points, taking
time to deal with the points in the
chronological manner. I should like
to say that this discussion is more of
an geademic nature because things are
being settled,

A meeting was held on 1-8-1878
with the Central Trade union leaders
which was attended by the then Fin-
ance Minister, Labour Minister, Indus-
try Minister and Minister for Petro-
Jeum Chemicals and Fertilizers. A - *
notice hag also been issued for a meet. :
ing of the Consultating Mechanism for
the purpose of laying down guidelines
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for wage revisions in public sector
undertakings to be held on 5-3-1879.
The following trade union organisa.
tions have been requested to attend:
INTUC, CITU, Hind Mazdoor Pan-
chayat, Hind Mazdoor Sabha, Bharat
Mazdoor Sabha and TITUC. All the
organisationg except AITUC hagd al-
ready intimated the names of their
representatives who will participate
in the meetings of the cansultative
mechanism. Although TITUC has not
¥yet done so, the notice for the meet-
ing has also been sent to the general
secretary, AITUC, requesting him to
attend the meeting. ... (Interruptions)
I do not want to take much time to
elaborate what meetings were held af-
ter 28 June. The process has been set
in motion.

SHRI DINEN BHATTACHARYYA:
Kindly tell us why there has been so
much delay. You decideg long time
back that you will take gome  steps.
But now yoy are coming forward with
a proposal for a meeting, when Yyou
received this motion.

SHRI SATISH AGARWAL: No, it
is not gn account of that. Process had
already been initiated; I had already
explaineq it; Ministers, trade union
representatives and others attended
the discussions and decision hag been
taken to hold the next meeting on 5

March 1979. I do not want to say -

more because then you will say that
there is interference; they have got
the right to settle it by negotiatian;
let them sit around a table and sort
out their differences; we do not want
to interfere; I have got no authority
or right or capacity in these matters;
advocates in courts ghould not seek
£ sabotage g settlement if it is going
to be outside courts; they are
advocates. I am told that two months
were tnkm. (November 1878 to
January 1979) to get nominations
from five of the six representative
bodies of workers and now this meet-
ing is going to be held.

MARCH 32, 1979

soczor uwdmnmm 3,3
(Res.)

SHRI - DINEN'-: B!IATI'ACBAB.'
YYA: The workers’ side sent in their
names; government did not agree on
the persans to be represented.

SHRI SATISH AGARWAL: Now
everything has been agreed to and
there is not that problem; it is of aca-
demic interest. Whatever you wanted
to say you have said gnd we will
benefit by what hag been said by you,
ang the gpirited gpeech o Mr, Rajan,
the amendment moved by Dr. Ramji
Singh that it shouly be done by
31-3-1979—it has been fixed for the
5th now—and what has been said by
Shri Ugrasen. I agree that the issue
is of great concern to the hon. Mem-
bers, namely, amelioration of the con-
ditions of workers. But we have to
view the thingg in an all-India pers-
pective. I agree with Mr. Rajan that
we should have some national wage
policy in this regard. Otherwise, par.
ticularly in the unorganised sector, the
labour had been very much neglected
all these years angd we have to pay
some attentian to that also. Govern-
ment has to take an all-India = view
in a wider national perspective to see
that these anomalies and  distortions
existing in our national economy come
to an end as quickly as possible, I
am sure the gpirit behind this resolu-
tion is being carried through by the
Government. The mover, Mr. Dinen
Bhattacharyya knows much more on

- the subject and he is an authority on

the subject. I do not claim to be a
trade union leader. But I have al-
ways fought for the workers through-
aut my political life and I can
assure him that we will do our best
to sort out the issues as quickly as
possible and see that thelr genuine
demands gre considered 2s early as
possible. T am thankful to the hon.
membm for participating in thiz de.
. Ultimately. 1 request Mr. Bhat-
tlfhlm to withdrlw his moluﬁon

SHRI DINEN BHATTACHARYYA:
Sir, first of all T want to cangratulate
the members who participéteq in the
discussion and - also ‘the Minister whe
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* put by myself and other members. But
I must say that you have very cleverly
evaded the main issue, namely, whe-

ther you will recognise the right of

collective bargaining or not. ¥Yau have
Eiven some assuranceg and made some
promises. Kindly judge them dispas-
sionately from your point of view, Our
Petroleum Minister also is here. He
algg dealgs with some of the unions in
his ministry. This talk wag first start-
gd in December. 1077. The strike took
place in Bangalore and Hyderabad.
The trade unions decideq to have =&
broader convention in March. That
was postponed. In May last there was
a big convention. I participated in it.
Even the BMS people came in thou-.
sands and raised the slogan of not
only wages but also banus, ete. But I
do not know how the Government are
moving. If they are sincere, I have got
no objection to withdraw the resolu.
tion. I have got information that when
thig resalution reached the Lok Sabha
Secretariat and it came to the notice
of the Labour Ministry and other Mi-
nisters, only then this meeting of 5th
March was arranged. I have got every
doubt whether after this meeting any-
thing substantial will come out of it
or it will be a mere show where some
leaders from the central trade unions
and ministers and officers will gather,
have gome good talks ang end the
matter. )

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): There
will be tea and coffee also]

SHRI DINEN BHATTACHARYA:
Along with coffee, I want something
for the workers also. ) X

SHRI H. N. BAHUGUNA: - Sure!

SHRI DINEN BHATTACHARYA:
I want to know whether you can as-
sure the House that this meeting will
not end in vain and something will
come out becauge the workers are ex-
_pecting seriously that something will
come out of this meeting.

““Please do not believe In this way.

(Res.)

not fulfilling them to your words. You
have to abendopn this sort of a thing.
Otherwise, your credibility will be
eroded. This type of lackadaisical
way of behaving with the workers and
the trade unions cannot be tolerated
by the workers any more. So, my
humble submission is that you kindly
gincerely try to see that at least the
wage question is settled and the right
to bargain is not in any way jeopar-
dised or any obstruction is created by
your agency. You said that the Cen-
tral trade uniong have been formed to
organise workers of different factories
in different regions. There also, you
require the Bureau of Public Enter-
prises to work and to coordinate the
actions and activities of the public
sector undertakings. I do not agree
wit hyour theory. The Bureau of
Public Enterprises is not at all neces~
sary to finalise or to come to & fruit-
ful negotiation with the workers.

The Minister of Petroleum and
Chemicals, Mr. Bahuguna, is con.pe-
tent enough to settle the matters with
the IDPL workers. He has enough
capacity. He understands the problems
of the workers. The workers are also
there. If both the parties sit together,
the matters can be settled.

This i my suggestion. We are not
asking you to do something which is
not _possible or which cannot ba ex-
pected from a Government which,
when coming to power, gave so many
assurances to the people that they
will do this and that, specially doing
good to the weaker scctions of the
people. -

A question has been raised that
there i no national wage policy. That is
quiet tight. But in 1856, the then
Government decided that the work-
ers should be given a need-based
wage. In Nainital, a tripartite meet
ing was held in which all the Central



331 Bammoncow
'[Shrl Dineg'nhattqchsryn] _

trade unions, the Government agen-
cies and the employers’ organisations
participated and the norms were de-
cided. A worker has to purchase daily
necessities of life for his family, The
term “family” was also defined there.
The public sector workers are not at
present asking for a minimum need-
based wage on that basis, They are
asking for a little increase in their
emoluments. That is the thing that
yYou should consider and you may
kindly pass over your reaction to
other Ministers who are not here but

who are very much concerned with
this issue,

With these words, as suggested by
the hon. Minister, and, as I am ex-
pecting that from the meeting of the
5th March, something will come out,
I am withdrawing the resolution,

MR. CHAIRMAN: In the light of
the fact that the Resolution is being
withdrawn, are you still pressing
your amendment, Dr. Ramji Singh?

DR. RAMJI SINGH: No, Sir; 1 am
not pressing; I want to withdraw.

The Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: Mr. Dinen Bhat-
tacharya, are you withdrawing your
Resolution?

SHRI DINEN B}IATI'AC:HARYA-
Yes, Sir.

The Resolution was, by leave, with-
drawmn,

1736 hre.

RESOLUTION RE: BAN' ON COW
SLAUGHTER

MR, CHAIRMAN: Dr. Ramji Singh.

"= et farg (wreaqe) mma
mm! fif 4g WAt FTArC N

SHRy G. M. BANATWALLA
(Ponmani): gir, T rise on e point of
Stder, . My scheaimicn ‘g’ that ' this

mmz,nm
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refers to a total ban on theé slaugh-

. ter of cows, Itwmhthhﬂm

ment, namely, the Central

ment, to ensure a total ban on the
slaughter of cows of all ages and
calves. At the same time the motion
refers to article 48 of the Constitu-
tion. In other words, the Mover de-
sires that the total ban on the
slaughter of cows of all ages and
calves is to be secured in consonancg
with the Directive Principles laid
down in article 48 of the Constitu-
tion. Article 48 of the Constitution
speaks about ‘Organisation of agri-
culture and animal husbandry’, In
order that my point may be clear,
I would read out this article 48 and
then proceed with my submission,
Article 48 reads as follows:—

“The State shall endeavour to
arganise agriculture and aniraal
husbandry on modern and scienii-
fic lines and shall, in particular, take
steps for preserving and improving
the breeds, and prohibiting the
slaughter of cows of all ages and
other milch and draught cattle.”

You will, therefore, observe that
article 48 refers to, and has this
heading also, ‘Organisation of agri-
culture and animal husbandry’. Now,
we have to see whether this subject-
matter comes in the Central List. [
would, therefore, draw your attention
to the Seventh Schedule to the Con-
stitution. There are three Lists as
we know: List I, List It and List

I, List 1 lists the Central subjects,
List II..

MR. CHAIEMAN:' Mr. Banat-
walla, please hear me. What I see
is that, actually, it hes been admitted
by the Speaker. !unnotgh.t
ruling on this,.

SHRI G. K-BAN&TWALI.-& You
may reserve it, You  may do any-
thing. mtisnoneo!myem_'
mthmmm 3

MR. CHAIRMAN: wmyoum

- hcarm? ;mmmm-
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ache to you, The only thing is that
what you want to say can be said

g9 on record.
As I was saying, the Seventh Sche-
ule bas three Lists: the Central List,
State List and the <Concurrent
List, The State List is List II, and
item 15 of this List says:

“Preservation, protection and im-
provement of stock and prevention
of animal diseases, veterinary
training and practice.”

In other words, this question about
improvement of livestock, about the
total ban on cow slaughter, is not
within the compelence of this House.
The Constitution gives it in the State
List, It is for the States if they so
desire, to have the necessary mea-
sure in their Legislature, though I think
that in their wisdom they will not
do so. However, here we are con-
cerned with List I and List III of
the Seventh Schedule which gives
the subjects under the Central List
and under the Concurrent List. Se-
curing the implementation of Ari.
48 comes neither in the Central List
nor in the Concurrent List. It is a
State matter. The resolution is ask-
ing the government to ensure a total
ban which the government is totally
incompetent, which this government,
the <Central Government is totally
fncompetent to do. 1, therefore,
plead ‘with you, it is an important

very competence of this government.
I, therefore, plead with you to take
!_‘nto consideration  dispassionately
thepoint that has been raised.

I also plead with you not to go
welybfllﬁn!thattbemoluﬁm
Bas been previously

. Bpeaker, It
$on ¥ the admisgibility been
m!h view ot the peints that have

eral other points also inty which I
am not going, I will go by
part in the debate,

are not taking up the responsibility
to rule on these points, at least the
matter may be held over for the re-
consideration of the Speaker.

out as inadmissible and beyond the
competence of this House and be-
yond the competence of the govern-
ment and beyond human wisdom

too.

MR. CHAIRMAN: Thank you
very much for raising the point. But
I am afraid I cannot take any deci-
sion on this because firstly the motion
hag alreay been admitted and, if I
am not wrong, ecarlier also this point
was raised in connection with a Bill
on the same subject and the House
at that time was pleased to allow
it to be introduced.

SHRI G. M. BANATWALLA: This
particular point that the whole thing
appears in the State List—in the
Seventh Schedule, wag not raised st
that time. The point that I had
raised was with respect to a case de-
cided, Mohd. Hanif Qureshi's case
and that was decided by the Supreme
Court. This particular point. that it
appears in the State List in Seventh
Schedule and not in the Concurrent or
the Central Lists is being raised
now. . .

MR, CHAIRMAN: I do not mean
to say that as earlier the Bill was
allowed to be introduced by the
House, it cannot go back and just
refect the resolution which is being
discussed today on whatever points
you have raised. The only point is
that at this stage no ruling can. be
given by me, by the Chair and it has
never been such a practice. The
House will discuss the matter and
taking into consideration all the.
points mhvonhod,itmrn‘hb
give its opinion at-the end.

How--
ever I plead ith you to throw it



SHRI G. M. BANATWALLA: Itis
blatantly in admissible and beyond
the competence of the House.

SHRI SAMAR MUKHERJEE: You
can hold it.

MR. CHAIRMAN: I canunot simply
hold it. I am sorry if the only way
ig to just put it to the House.

SHRI SAMAR MUKHERJEE: It
does not come wunder the Central
jurisdiction.

MR. CHAIRMAN: After all all
these matters are matters which are
to be decided by the House itself after
discussion and not to be decided by

me, i

Dr. Ramji Singh.

SHRI G. M. BANATWALLA: Let
us know deflnitely if it is in the Cen-
tral List. This House cannot con.
sider this motion,

MR. CHAIRMAN: You have made
your point very clear, After all I
have also said what I wanted to say.

SHRI G. M. BANATWALLA: Will
you hold that it is within the com-
petence of the House? Will you hold
that the point that I have raised is
not proper?

MR. CHAIRMAN: Will you please
allow us to proceed?

SHRI G, M, BANATWALLA: 1
protest at the manner in which . you
are allowing the matter. to be dis-
cussed.

I have already said that all the
points which you have raised may
be decided by the House.

SHRI G. M. BANATWALLA: You
. are in the Chair. I have raised =
walid point, You can decide that.
. The House has been taken for a ride.
The House s askeqd to discusson a

mcri’z._'im S thaw{xu) ,;t

subject which is neither in the Con.
current List nor in the Central List..
- Therefore, 8ir, in ‘the strongest
possible terms I protest. )

MR. CHAIRMAN: Dr.RllﬂiBh'l.lh.

g dfrew # 48 & fufgy fadwe
Wl § wAEy f& evm wmEEY
gra 99 ¥y wrest A af § g Sre ghmw
aur Fawrg afufa o aT wrefar
sae wifas wravasEaw Wi 21 wile, 1970 9
o fasian A # wfaw qu ggaTe 6
gu avr uig ¥ wmai o1 awd w1 aw qT qw
ufeww swrn glafs w2 (7

o e T e
fe i HATAETET A W qQ
mmvrf;&w,éfmgufwnthg
¥ wEETE w6 agt @ g e 2w T
or fadaw swega T O, 99 qwg 9 gATt
it firm aArearer argw &, frad fed
gurt feer & aga wwa §, @denfrr wrarT 9%
e fadg fegr qr 1 3dr g 7 wm o
fir o wredrg dfrara & sra 48 7 ¥ frdew
aet # vewT JeRa § e o gfw s ® frolg
1 &% gaven fomr @1, we www AR oy W
=g a7 {5 vt waTew gua & oy WA F 6 AW
gl Byl UL e o §
T g
frur a1 fis aft & i ¢ Seary Y T ST A
wg 2w # fad v vy WS £AT | e,
qwiefy Wi, €@ dur gata § fs oww Ay
ey oA g or FEm  srerniawar
® v Ay fear e &

awrafs agiay, Momr R fad g ang @
firram wEr ar, 39 W IFew & wdr T Al
ager, dfeq  afs oy gngmfos §, o
Tt ey ot gramfaw § 1w dgen W
?t“?;gmw i‘?ﬂ# forer wawrs

A T FqawaT Wil
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“Kalighat is the Temple of God-
dess; No, no, this is a slaughter house
of Goats.”

wwafe gy, frer 2w § @ smT ¥
wof greft §, o6 aww wiE  wfEmw EEc
# w7 W qr-ww gt g uwwa wal AT
IEE W g fag—

DR. SARADISH ROY (Bolpur): 1t
is a veda in a Hindu religion.
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Cow is a poem of piety and in-
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HALF-AN.HOUR DISCUSSION

PROVISION OF EMPLOYMENT DURING THE
f NEXT TEN YEARg

MR. CHAIRMAN: The House will

‘now take up Hall.an-Hour Discussion
“to. be raised by Prof. Samar Guhs on
<n the It axy, 1979 to Btarred

. MARCH 3, 19 -

_ - years (HAH ds)
Question No. 22 regarding provision
of employment during the next tem |

PROF, SAMAR GUHA (Contai):
Mr. Chairman, Sir, I am raising this
issue for discussion today which is,
in a sense, more _ than the
nuclear explosion. structure of
our democratic society, our political
institutions, will face =evere explp-
sion perhaps by the erfid of this cen-
tury if not earlier, unlesg we tackle
this probiem of unemployment. The
way the population is zrowing the
problem of unemploymeny is aiso
growing and it has become so0 ap-
palling that a solution ulso baffles our
wisdom what to speak of our re.
sources. Although the problem is
very appalling, yet at different times,
different figures about the unemploy-
ment are given to us. This is what
has becn done in al! these years, Even
earlier, different figures were given
at different times, The correct figure
that you can have about the unem-
ployed persons is from the unemploy-
ment registers with the employment
exchanges. Just to highlight the pro.
blem—perhaps there iz no need
to highlight it, it is known- to every-
body—in 1970, there were four mil-
lion unemployed persons in the' live
registers of the employment ex-
changes. Thig figure rose to 102
million in 1977 and to 12.2 million in
1978; an increase of 19 lakhs in one
year; that is 18.7 per cent, In 1970,
employment for only 4.5 lakhs was
found in 1877, it was found only for
48 lakhs. I am mentioning these
figures just to make ourselves aware
of the problem, We shali have to tac-.
kle this problem or otherwise, as I said
earlier, our democratic soclety will -
crash, perhaps in no time unless we
tackle this problem. o
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remembered by out generation as the

man of the age. I do not know how
far and to what extent, this challeng-

ing tagk will be met by the present
e

“But I want to draw your attention to

some of the gimmicks and hyperbolie*

‘statements thzt have been publicly
made by some of the Prime Minister's
colleagues, that instead of 10 years.
the unmployment problem can be sol-
ved in 3 years. I would only raution
him that if this kind of statement is
allowd to be made publicly by his
colleagues-it appeared in all the paper
(Interruption) It wil develop some
kind of a cyniesl attitude towards the
Prime Minister's statement that the
unempolyment problem will be solv-
ed within 10 years,

I would not dilate tno much by giv.
ing figures. But out of the 10 years, 2
¥ears have eclapsed. I want to know
from the Prime Minister ficures in two
respects: first, the total number regis-
tered in the employment exchanges in
1577-78 and 1978-72; and second, to
what extent the unemployed persons
_ who registered their names in the em-
ployment exchanges have got jobs.
And, to what extent this Government
‘has succeeded in creating new employ-
ment, These figures are not available,
If we really mean business in solving
the unemployment problem within 10
wyears, I will be happy if certain rea-
listic figures about cur achievement
‘are given.

MR, GHAIRMAN: Please finish
within 10 minutes, It will be better,
‘because the Prime Minister has to
Teply,

PROF. BAMAR GUHA: A supges-
tion has been made in the Draft Plan.
g read out the concluding paragraph:
: “The removal of unemplovyment

and significant undar-cmplovment

within a perind of 10 wa~rg is one
_of the principal objectives of the

-new Plan,

" 'The employment strategy ouflined

‘abowe for the five-vear plan 1978-83

* 48 expected to make a major dent

“nto the unmphyment situation as

during next ten
years (HAH dis.) S oud

a first step ma.rdsthegoal o{m'

pletely eliminating unemployment
within ten years. In fact, against the -
background of estimated unempoly-
ment of 20.8 million and the estimat-
ed addition of 29.56 million to the
labour force, which together adds up
to about 50 million, the employment
expected to be generated during the
current flve year plan is of the order
of 493 million standard person years
of 273 working days.”

A lofty objeclive has been set, But I
want 1o know from the Prime Minis-
ter: what are the real, precise targets,
task-bound targets that have been set
up, and in what way will this problem
be tackled—-und these 50 million peo-
e provided employment?

In the same note. it has been said
that the number of educated unem-
nioyed is 2.7 million; and they expect
to provide jobs to 2 million jobless
peonle.

Leaving aside the problem of edu-
cated unemployed unresolved, I want
to know from the hon,, Prime Minister
whether a decision has been taken and
whether he is going to ask each and
every ministry to set up an annual
target for providing new employ-
ment and to get after each year per-
formance reports and place them be-
fore this Parliament. Secondly, I want
to know, to tackle the problem of un-
employment, whether government is
going to set up a separate ministry of
employment so that on a time-bound-
task-basis the problem, I ghould say,
could be tackled by that ministry, It
should indicate proper planning for
early generation of new jobs, Second-
1y, there should be coordination and
monitoring of projects for creation
new jobs in the organised gector and
self-employment sector, both at the
central and state level; thirdly. for-
mulation and execution of projects for
training, giving financial aid and ex-
tending market facilities for speedier
expansion of the scope of self-empoly-
jects and fifthly, collection, correlation
the performance of the projects for

émployment and - Muantlﬂ and
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[Prof. Samar Guha)
continupus reorientation of such pro-
jectg and fifthly, colection, correlation
and dissemination of various data re-

garding the problem of unempoly-
ment and employment generation.

- MR. CHAIRMAN: This makes a list
of ten questions. Anyway please {ry
to finish; if you want to hear the reply,
you have to finish, I want your
within ten minutes,

PROF. SAMAR GUHA: 1 started
by saying that the Prime Minister
has made a promise to the nation, in
particular to the unemployed youth.
I want to have a realistic, pragmatic
answer from the Prime Minister so
that yearly target may be set and
yearly performance report may be
placed before Parliament, so that it
may be understood by ourselves and
by the people that the Janata govern-
ment really means business and wants
to fulfl the promise that had been
made by the people.

THE PRIME MINISTER (SHRI
MORARJI DESAI): This question is
not discussed, for the first time.
Several questions have been asked
and replies have been given. I think
ft will go on being discussed, natur-
ally, because it is a very important
question and I can very well under-
stand the concern of my hon, friend
and the concern of all the Members
ln this House. I can only assure him
that 1 am not less concerned nor less
alive to it. But there is a difference
between him and me in this matter;
he can certainly speak very force-
{ully; I cannot do fo because T cannot
give an exact figure just now; it s
not possible for me to do so. it it
had been possible I would have done
so. It is true that we bave sald that
we want to remove and we Wwill re-
move unemployment within ten years.
Two years have nearly gone out of
ten it.is true. and eight years remain.
But I do not think it was intended,
to say that we will give every year
an account of how many people are

 MARCH 2, 1079 -
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years (HAH gia) . T

" ‘employed. It is not possible to do it.

It can only be done in the course of
‘every four or' five years. Before that
it cannot be done. When & censug is
taken, then we can have more exact
figures. But we have in the Five
Year Plan attended to- this aspect
much more keenly. Therefore, we
are taking more labour-intensive pro-
grammes in everything that we do,
so that more and more people get
employed. It is, therefore that we
are attending to the rural sector with
first priority. That also is giving
more employment to the people. The
real problem here is not total unem-
ployment. It is estimated that the
number of totally unemployed out of
this is about 4.5 or 4.6 million,

AN HON. MEMBER: 5 milllon.

SHRI MORARJI DESAI: Call it &
million, 1 do not want to quarrel
over that because these are all vague
figures, We can say 5 million. But
the real problem is that of partially
employed people and Seasonally em~
ployed people. These figures are
difficult to give, We have, therefore,
taken up programmes in the rural
sedtor for stremngthcming agricultural
production, which goes on giving more
work to people and also employing
more people. The question of animal
husbandry also is being tackled more
vigorously and the Operation Flood,
Second Stage, has come, which also
employs more people. For example,
they say, their estimate is that by
1982 they will employ at least 3 1/2
lakhs of more people. Fully employed
people will be there. There will be
self-employment more than anything
else. In the same way, the small~
scale industries and Khadi and Vil-
lage Industries Commission—will give
them work in their own homes more
than anything else—will also employ
about 6.8 million ‘more people. That
is how we have provided finances for
them. They are also going according '
to that programme and they are ex-
tending it. These are being attended
to . in different ways by different
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States. There is the programme of
antyodsya in Rajasthan and also in
Punjab and one or two other States
where they have taken the five poor-
est families in every village to bring
them up by giving them work through
self-employment and other ways like
providing them with loans where
necessary and seeing that they get
employed and they get proper income
within about two years. Then they
take other small people. In that way,
they have taken 155.000 families in
Rajasthan. In other places they are
tackling it in their own way like this.
This does generate and it has gen-
erated employment. I have seen that
myself in Rajasthan. I think out of
155,000 famnilies which they have taken
up, more than two-thirds or nearly
three-fourths have already been tackl-
ed. Then there are the instructions
to the banks and the banks have also
taken up these programmes. They
have amongst all of them in all the
‘branches, adopled about 55,000 vill-
ages out of 550,000 villages in this
couniry. Tue attempt there is to see
that every person gets employment
by giving him partial employment or
full employment in cottage industries
or in the work that they are doing.
‘The banks are giving them money to
see that they get self-employed
More people will be self-employed
rather than get employed only in in-
dustries or asg labour. That is how
this can be tackled much more. This
is what is being attempted and, 1
think, we are seeing results of it also.

In some places, others also have
adopted villages. That work has
begun only a few months ago. It is
now gathering speed. There also, the
programme is the same. Not only it
is giving them employment but also
it is to see that their living conditions

fmprove, roads are built and water

facilitles are given. That is also being
tackled. That also gives work to
people. This i8 how the whole pro-
blem 18 being tackled. I am very
hopeful that what we have said we
will be able to carry out at the end
of 10 years, :

during next tan - 346
years (HAH dis.) R

It is said, at the end of 10 years,
who knows who will be there. I can-
not say, 1 will be here at the end of -
10 years. The Government 'will be
there. I think, every Government,
whatever it may be, is going to go on
with this. work. Not that it is going
to leave it. That is how it is envisag-
ed. Not that I am going to do every-
thing. Who knows how long I will
live? How can I say 1 am going to
carry it out. But as far as it lies
within my power, I will certainly do
it as long as 1 am there. That is ail
I can say. Should I, therefore, say,
I will not talk about 10 years, that 1
will employ in one year so many peo-
ple and in two years so many people.
That is not the way to 1tackle the
prohlem. When we plan, we plan for
a period. We do not plan merely for
one or two years. That is how it has
been saild after considering all the
aspects of the case.

I am quite sure that we will be able
to do this by thai time because the
programme thai has been taken up
by the Planning Commission has en-
visaged all this and it is now quite
underway of implementation. It will
gather momentum and I am guite
sure my hon. friends themselves will
see in the fleld that there is more
employment.

Ag regards, the question of unems-
ployment registers, they are not so
accurate, if I may say so. There are
far more people who register them-
selves for better employment. They
have employment of some kind. But
they want better employment. Natu-
rally, therefore, they register and they
register not only in one place but they
register in several places, How to
distinguish all these flgurez and give
the correct flgures is not possible for
me to do. I am trying to find out how
best we can get accurate flgures o
know what exactly is being done. It
is not possible to have it just now.
I am trying to find out how best I can
do it. When we find it out. we will
certainly place the figures befére my
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“Hunt for jobs must be starled in
right earnest. Delay may mean

disaster.” ment Exchange because there is no
hope of getting employment through
. FEmployment Exchange. We cannot,
T :,fmﬁ'g T <o §, a5 O § e arx therefore, say that the figure given in
AT EA W 670 & 7E 59 q9 3 7 dwdver ey § the registers of the Employment Ex-
i s & o forardt § sfen et 8 fo changes =alone shows the correct
¥ W AT g AT AT ad § 9 ficure. Actually the number is much
t&m'ﬁmmwﬁmﬂammﬂ’l more -thah that )
WAV ST wriTeRe 7 oF ary o 8, '
wed QEHTIHE S W) eqrge Y fw § ey
¥O U FT arf 3w w1 wrv gu oy i I do appreciate the programmes for
e @ Aoy whd o o For om0 amewe eradicating unemployment which have
6 gef famfoatt 92 wowre wet o wgww nit been enunciated by the hon. Prime
W Fh A TA A sifaw e § | dan e Minister. They are very good, they
¥ATR BT 4@ N F wgr &, oy dwrdy 9 geen are very ambitious. But then I may
U gnenr § vafadt deg wofeer A point out that, if these programmes or
fowfor 8, a8 — similar programmes which had been

enunciated in the last several years

: had been implemented, today in this
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Planning and Employmemnt at the country there would have been no

in t} unemployment problem; on the other
Ceatre ang m States . hand, there would have been shortage
- ' of labour. Therefore, the question is

a1 #¥ go Ko HFuw .

not one of programmes but of -imple-

. o ) mentation. On this my question con-
Statutory Nationa] Manpower Com- tains only two parts by way of seeks.
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W & wur Y-anif wrs Rvaw-Fodewer masons, and 100,000 jobs. for masons
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are created but there are only 50,000
masons, what is the ' use .of this pro-
gramme? You must first know how
many unemployed people are there,
not’ only how many aré unemployed
but what- -are their skilla. Without
these statistics, you cannot go for-
ward. Therefore, my first part of the
question is whether Government con-
teniplate a survey of skills not only
in the urban areas but also in the re-
male areas, in the rural areas, and if
so, the broad outline thereof.

Tie second clarification which I
watt to seek arises from the reply
givin 1o this Question under discus<
sion by the hon, Prime Minister, He
sai {:

“40 million standard person-year
Jmployments will be created in 1982
upto 1983...”

So, what. is going to be created? What
is going tp be created is ‘49 million
standard person-year employments.' It
may mean employment for 49 million
persons for one year or it may mean
thet 50 million people may be employ-
ed for less than one year, or, it can
mean that one million people can be
empluyed for 49 years. My question
is this. If you give employment to
these people for one year or  six
months, unemployment will recur at
the end of the period. Therefore. I
want to know whether you can give
us an idea as to how many perma-
nent jobs are going to be created and
how many temporary jobs are going
to be created.

I would request the hon, Prime Min-
ister to give us thege two clarifica~
tions, so that we may know where we
stand. )

MR. CHATRMAN: The hon. Prime

SHRI SHYAMNANDAN MISHRA
Begusaral) rose—
| MR. CHATRMAN: I am sorry,
jwniler fhis rules 1 cannot help you; I

u:umtm& questions to be asked

years (HAH dis) ”o”
because it is out of time. The motice-
must be given before the 'sitting,...

SHRI SHYAMNANDAN MISHRA:
The point is that four Members have
to be provided for. Only two Mems-
bers have been -permitted. In this
matter the discretion lies with the:

MR. CHAIRMAN: It is nat that.
four Members must necessarily be -
allowed, I will read out the rule....

SHRI SHYAMNANDAN MISHRA:
The rules are not hide-bound, It is
within the discretion of the Chair.

MR. CHAIRMAN: I am bound by
that,

SHRI SHYAMNANDAN MISHRA:
You are not. I am sorry that you
are not just

SHRI MORARJI DESAI: May I tell
my hon. friend that if notice is not
given, then only two Members may
speak. It is not that four members
must speak. If notice is not given
how is somechbody to be called? Then
many people can be called.....

SHRI SHYAMNANDAN MISHRA:
The question, was that I had pleaded
with the Chair that I could not give
my name in time. Would not the
Chair be induigement to give me
time? In such a matter the Chair
has always been very kind to the
Members. ...

SHRI MORARJI DESAL: Already
half an hour is over.

SHRI SHYAMNANDAN MISHRA:
When four members can be allowed
and that number is not reached, then
it could have been very proper on the
part of the Chair to give me some
time,

'MR. CHAIRMAN: I am afraid I
cannot do it under the Rules. :

SHRI SHYAMNANDAN MISHRA
If you cannot do it, that is all right -
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© SHRI MORARJI DESAL: My hon

sfriend, Dr, Ramiji Singh said that there
should be a separate Ministry which
might plan man-power, I do not think
thit will solve the problem at the centre
because this has to be tackled in the

. Ststes and a Minister here is not going
to do that. We are, as a matter of
fact, at it in every Department and in
every Ministry and it is to be tackled
in all Ministries and that is what is
being done. Yes, it might give sume
employment to some people in the
office of the Minister and more jobs

-can be created like that. But, on the
contrary, that will hamper the work.
Thit i8 my view. There will be a
demand for a separate Ministry for
every possible thing. That is what is
being done. That way, the govern-
ment work cannot be done—as far as
1 can see,

But, we are seeing that every Minis-
try tackles that properly in that Minis-
* try wherever it is possible, This is how
we are trying to do lt..}..(lmerrup*
tions) Co-ordination is being done, That
is the business of the Prime Minister
and the Planning Commission. . .(In-
terruptions) How many co-ordinators
will there be? Thai iz what gne has
to think. But earlier what was done?
That is the experience from which one
learns. It is no use proliferating Minis-
" tries because that meang only unneces-
sary expenditure and less resources
available. That is what it means.

Then the question of what was said
- about 49 million person years. It means
49 million persons will be employeds in
a year. This is how I understand it
I do not understand this jargon myself
very much. . .(Interruptions) I tried
“to understand it. I tried to find out the
mtvaing. It 18 gaid-—within five years.
But that does not mean that 49 million
people may be employed for 49 million
years or 1 million people for 49 years,
That is not so, The employment that
“we ure creating must be a continuous
employment.... : :

BHRI muumm MISHRA:

“That is for 273 days.

m(uum

SHRI Momm:mu Yes, '!u
z'radminaxur mhmw
expected.

SHR; SHYAMNANDAN MISHRA :
That is the gquantum of employment.

SHRI MORARJI DESAI: That is
what it is. Of course, there are some
areas which create temporary employ-
ments like roads, ithe work on the
railways but this goes on increasing.
Therefore, these very people can get
employed-—not that they cannot get
employed. The attempt is not to 3ee
thal employment is given now and
tomorrow they will be out of employ-
ment. That will not do. Therefore,
self-employment i8 much better and
that is what we are trying to do.

SHRI EDUARDO FALEIRO: How?

SHRI MORARJ] DESAI: By giving
them help to see that they take to
some cottage industries, The work of
animal husbandry is also the same
thing. If 1 may give an example, if
my hon. friend would like to go and
see, in Anand in Gujarat there is a
dairy which started 50 years ago. Now
it has developed. But it started with
only about 42 members but today it
covers the whole district practically
and there are 500,000 to 600.000 mem-
bers, "And there are more and more
societies. That is why, in that district,
practically, there will be no unemploy-
ment. Because this gives work 1o
everybody. A man who has no other
work to do keeps a buffalo or a cow
or two cows or two buffalogs. That is
where we are helping the people tLu
buy these cattle by giving them loans.
The banks are giving loans under this
programme. That will be a permanent
thing. It is not a thing which will stop
one day and then afterwards we will
find them new employment. Therefors,
this will go on. That is how these
problems are being tackled. Beyond
th-txdomttmwwhatmltodo?

SHRI mmmmm&
The question. that is being asked is: if *
mmor, !artlutmucr L+ 4
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have those figures. That ig the position
in which I am placed I am now trying
to see whether within about few months
or a year, we will be able to find out

MOIPNg =~Meyqas L. 5.-880
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